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LOK SABHA DEBATES

LOK SABHA

Tuesday, Novernber 28, 2006/Agralayana 7, 1928 (Saka)

The Lok Sabha met at Eleven of the Clock.

[MR. Speaker i the Chair

[English)
MR. SPEAKER: Q. No. 81, Shri Subodh Mohite.
...(Interruptions)
[Translation]

SHRI RAMJI LAL SUMAN (Firozabad): Mr. Speaker,
Sir, yesterday | had moved an adjoumment motion. In
Uttar Pradesh beyond the facts .../ /ntermyptions)

[English]

MR. SPEAKER: This is the Question Hour. | will not
allow anything else other than the Questions.

...(Interryptions)
MR. SPEAKER: Please do not record any word.
(Interryptions)...”

MR. SPEAKER: What is happening here? What can
| do if the ruling Party itself does not want the House to
run? | do not understand this. It is very unfortunate.

...(Interruptions)
[Trans/ation/
MR. SPEAKER: You please sit down.
...(Interryptions)
[English]

MR. SPEAKER: Please go to your seats. Please sit
down

...(Interryptions)

*Not recorded.

[Transiation)

MR. SPEAKER: You please sit down. All of you
please go back to your seats.

-..(Inteyrypions)
[English]

MR. SPEAKER: | cannot hear anything. What is
happening here?

..(Interruyptions)
MR. SPEAKER: Will you go to your seat?
...(Intermyptions)
[Translation]

MR. SPEAKER: All of you please go back and take
your seats.

...(Intermyptions)
[Englist]

MR. SPEAKER: It is unthinkable that you are
disturbing this House.

...(Interryptions)
[Translation]

MR. SPEAKER: You please sit down Please go back
to your seat.

...(Inferruptions)

MR. SPEAKER: All of you please sit down. If you
want to raise any issue then do it ofter 12 pm.

...(Interryptions)
[English]

MR. SPEAKER: | am not allowing them, and nothing
is being recorded. | have not allowed them. You please
sit down, sit down.

(Interryptions)... *

*Not recorded.
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MR. SPEAKER: Mr. Minister, will this House go on
or not? Please tell me about this. Please sit down. What
is happening here?

..(Interruptions)

MR. SPEAKER: Piease sit down. | appeal to you to
sit down. Please take your seat.

...(Interryptions)
[Translation]
MR. SPEAKER: Ramgopal Ji, You please sit down.
...(Interruptions)
[English]
MR. SPEAKER: Will you sit down or not?
...(Interruptions)
[Trans/ation]
MR. SPEAKER: What is his name?
...(Interryptions)
[English]

MR. SPEAKER: Something has to be done about it
because enough is enough. Give me his name. Will you
please sit down or not? This is not the UP Assembly. |
am amazed by the manner in which you are behaving.
All the senior Members are also behaving in this manner.
It there were problems elsewhere, you go and sort them
out. The Parliament of India i behaving in this manner!
The whole country is watching us, and you are making
comments about others. First of all look into yourselves.
| will give each one of you one CD of today's
performance.

-..(Interruptions)
[Translation]
MR. SPEAKER: You aiso sit down.

...(Interryplions)

Oral Answers fo Questions 4

[English]

MR. SPEAKER: No, | will do this. Somebody has to
go out of the House one day or other. Enough is enough.
But | am not going to preside over the liquidation of this
House. Everybody should look into himself also. You must
also see.

...(Interryptions)
[Transiation/

MR. SPEAKER: You please sit down. You are talking
too much today.

(Inferryptions)...
[English]

MR. SPEAKER: Nothing is being recorded. | will not
allow anything to be recorded except my statement.

...(Interruptins)
[Trans/ation]
KUNWAR MANVENDRA SINGH (Mathura): With
regard to the Mumbai matter, the House will tomorrow

...(Inferyptions)

[English]

MR. SPEAKER: Kunwar Manvendra Singh, you are
crossing the limits.

ORAL ANSWERS TO QUESTIONS
11.06 hrs.
[English]
MR. SPEAKER: Shri Subodh Mohite, Q.No. 81
Amendment of Laws for Textlle Sector

+
*81. SHRI SUBODH MOHITE:
SHRI SUGRIB SINGH:

Will the Minister of TEXTILES be pleased to state:

*Not recorded.
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(a) whether the textile sector in the country has not
been able to compete intemnationally in the absence of
flexible laws as reported in the AHinoustan dated October
3, 2006;

(b) if so, whether the Govemment proposes to amend
the existing laws particularly labour laws conceming textile
sector with a view to making them fiexible;

(c) it so, the details thereof including other steps
being taken to make textile sector internationally
competitive;

(d) whether the Group of Ministers (GoM) set up to
study various aspects relating to export of textiles has
given their recommendations in this regard;, and

(e) if so, the status of their implementation?
[Translation]

THE MINISTER OF TEXTILES (SHRI SHANKERSINH
VAGHELA): (a) to (e) A statement is laid on the Table
of the House.

Statement

(a) No, Sir. India's textile exports have increased
from US$ 14.03 billion il 2004-05 to US$ 17.08 billion in
2005-06, recording a growth of 21.8%. As per latest
available DGCI&S data India's textile exports have
amounted to US$ 6.1 billion during the period April-July,
2006 recording a growth of 16.08% in comparison to the
corresponding period of previous year. According to
Industry Vision (a Study by CRISIL in 2004, on behalf of
indian Cotton Mills Federation), the Indian textile industry
has a potential to double the country’s share of the global
textiles and clothing market by 2010.

(b) to (e) The Government have constituted a Group
of Ministers (GOM) to look into the factors for the growth
of textile exports. The GOM is considering various
proposals for strengthening the competitiveness of Indian
textile industry by critically examining tactors of production
like raw-material, transaction, labour, power, and
machinery and other input costs. The GOM has not
finalized its recommendations in the matter.

However, the Govemment has been taking continuous
measures to enhance the competitiveness of the Indian
textile industry. Some of the important initiative; taken in
this regard are as foliows:

AGRAHAYANA 7, 1828 (Saka)

o

(i)

(iii)

(iv)

v)

(vi)

(vii)

(viii)

(ix)

to Questions 6

100% Foreign Direct Investment is allowed in
the textile sector under the automatic route.

The Government has de-reserved the readymade
garments, hosiery and knitwear from the SSi
sector.

The Technology Upgradation Fund Scheme
(TUFS) has been made operational from
1-4-1989 to tacliitate the modemisation and
upgradation of the sector.

To improve the productivity and quality of cotton,
Government has launched the Technology
Mission on Cotton (TMC). Incentives ar~
provided for better farm practices, quality seods,
improvement in market infrastructure and
modernization of ginning and pressing sector.

A new Scheme namely “Scheme for Integrated
Textile Parks” has been formulated by merging
“Scheme for Apparel Parks for Exports” and
“Textile Centre Infrastructure Development
Scheme” in order to expand the production base
of textile and garment sector. The Scheme
envisages to create 25 Textile Parks of
intemational standard at potential growth centres
of India by 2007-08.

The fiscal duty structure has been generally
rationalised to achieve growth and maximum
value addition within the country. Except for
mandatory excise duty on man-made filament
yams and man-made staple fibres, the whole
value addition chain has, been given an option
of excise exemption.

The import of specified textiles and garment
machinery items has been allowed at a
concessional rate of customs duty to encourage
investments and to make our textile products
competitive in the global market. The cost of
machinery has also been reduced through fiscal
policy measures.

Duty-free ‘imports of 21 items of trimmings and
embellishment items are allowed to the garment
exporters, upto 3% of their actual export
performance during the previous year.

For the speedy modernisation of the textile
processing sector, Government has introduced,
w.e.f 20.4.2005, a credit linked capital subsidy
scheme @10% under TUFS, in addition to the
existing 5% interest reimbursement.
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(x) The National institute for Fashion Technology
(NIFT), its seven branches, and the Apparel
Training & Design Centres (ATDCs) are running
various courses/programmes to meet the skilled
manpower requirements of the textile industry,
especially apparel, in the field of design,
merchandising and marketing.

(xi) Facilities like eco-testing laboratories have been
created to enable exporters to get garments/
textiles pre-tested so that they conform to the
requirements of the importing countries.

SHRI SUBODH MOHITE: Mr. Speaker, Sir, as per
the reply given by hon'ble Minister and the data fumished
by him, 14.03 million tonnes of textile had been exported
during the year 2004-05,

[English]

the exports were of the order of US $ 17.08 billion, and
in 2005-06, it was of the order of US$ 17.08 billion, and
there is a growth of 21.8 per cent. | have downloaded
this page from the website of the Ministry of Commerce.
There is no problem about the growth.

[Trans/ation]
There is growth in all the sectors.

MR. SPEAKER: You may ask your question.
[English]

SHRI SUBODH MOHITE: | am just coming to the
question.

[Translation]

My question is that when there is growth in all the sectors,
[English]

there is no question about growth.

[Translation]

When there is growth in all sectors, then normally there
should be growth in this stream also? My question is
that when there is an overall growth of 28 per cent, then
the growth you have mentioned about in textile,

NOVEMBER 28, 2008

fo Questions 8

[English)

it is 21.8 percent. Why is the growth rate lagging when
compared with other sectors?

[Translation]

MR. SPEAKER: This i your questions, whereas you
are asking the question regarding law.

(English]
Look at your question, which is about flexible laws.
[Transiation]

SHRI SHANKARSINH VAGHELA: Sir, this is not true.
Our export rate is very good. |f you take figures of
America and European countries during the period from
January till now, we see that Indian Export is eleven per
cent. Mexico, which was leading at one time, is at
10 percent now, China at 6 percent, total import of
America has been 2.5 percent and our growth has been
11 percent. It is a good thing. Our growth in respect of
European countries is 24 per cent which means that there
is a boom in the textile industry export and there has
been good export in the entire industry and according to
the homework done by us after WTO, the exports reached
our desired level.

SHRI SUBODH MOHITE: Sir, my question is as to
why this sector is lagging behind in comparison to other
sectors? My question is very simple that when there is
an overall growth of 28 percent, then why is it that in
textile secter it is only 21 percent
[English]

What are the reasons for it?

[Translation

SHRI SHANKARSINH VAGHELA: Every industry has
gol its own figures and

[English]
| am only concerned about‘'my Ministry.
[Trans/ation]

| have no problem with this.
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MR. SPEAKER: You may ask the supplementary
question.

[English]

SHRI SUBODH MOHITE: | am speaking analytically
by way of these figures.

MR. SPEAKER: He is also giving analytical answers,
Please put a pointed question instead of speaking
analytically.

[Translation]

SHRI SUBODH MOHITE: Sir, my second question is
regarding cotton export. He has not said anything in this
regard in his reply. As per the figures of the year 2002-
2003 the export share of cotton is 10.7 per cent of
average growth whereas our total average growth is 25
percent. My question is that when we talk of farmers,
cotton and cotton growth .../Mntermyptions)

[English]

MR. SPEAKER: | am sorry to say that the question
is totally different.

[Transiation]

SHRI SUBODH MOHITE: No, Mr, Speaker, Sir, | am
asking my question.

MR. SPEAKER: Your saying no would not make any
difference. You please put your question.

SHRI SUBODH MOHITE: | would like to know as to
why cotton export has gone down?

[English]

What are the reasons? What measures have been taken
by Government? It is a very specific question, Sir.

MR. SPEAKER: The main question relates to
amending of laws for textile sector.

[Translation]
But you have digressed from the point.

SHRI SHANKARSINH VAGHELA: Mr. Speaker, Sir,
hon’ble Member is from Maharashtra. Exports has

AGRAHAYANA 7, 1928 (Saka)

to Questions 10

registered a considerable increase. For the first time we
have exported more than 25 lakh bales to China. Our
import is decreasing. Our porduction is 250 lakh bales.
Today, CCl are also doing commercial operations. MSP
is being given. India has set the record for cotton export.
The quantity of export is unprecedented which has not
taken place even in the last eight years.

MR. SPEAKER: Shri Sugrib Singh— Not present.

SHRI RAGHURAJ SINGH SHAKYA: Mr. Speaker, Sir,
according to the details given by hon'ble Minister with -
regard to textile export, it is clear that measures have
been taken to increase the budget and an overall p.ogre- -
has been made. But this has adversely affected the small-
scale industries.

These industries are totally on the verge of closure.
| want to know whether both the Minister will joint hands
to simplify the rules to the small sick industries which
are on te verge of closure and include them among the
industries doing export business? The prices of cotton
have risen very high. Will they do something for the poor
people also so that the small industries of the country
can also partake in the modem race?

SHRI SHANKARSINH VAGHELA: Sir, hon. member
is making mention about withdrawing SENVAT from small
industries. | would like to submit that withdrawal of
SENVAT was being demanded and UPA Government in
its first Budget, after forming the Government withdrew
SENVAT which resulted in immediate growth in all the
industries involved in export production.

If he has handloom in his mind, then it is a good
scheme for the poor also. We have increased budgetary
provision for them every year. | don't have any information
regarding receiving any complaints from small industries
in respect of their demand of rebates. If my attention is
drawn to any other pending problem then | will find a
solution to that also.

SHRI SYED SHAHNAWAJ HUSSAIN: Mr. Speaker
Sir it is my maiden question. | had been giving replies
as a minister but as a Member it is my first question and
is related to textiles. Why did we not make the best use
of quota free regime since 1st January, 2005 under WTO
multifibre agreement. Even today China's exports are of
80 billion dollar while the quota regime prevails there
and it will end in 2008. In India quota regime ended on
1st January, 2005 but even today many industries are
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unable to have the desired growth. The hon. Minister
said that the gorwth is 25%, but during the past 6 months
only 10% growth took place. We had decided that we
would recast our labour laws and other things to compete
with China, Bangladesh and Pakistan. Now many peopie
are preferring to Bangladesh than India and setting up
industries there. | want to ask the hon. Minister about
the steps that Government are taking to compete with
China.

SHRI SHANKARSINH VAGHELA: Mr. Speaker Sir,
there is no question of any comparison regarding the
production and system in China. China is dumping its
mass production over the world. This question might be
a maiden one but he himsif had been in the Government
previously. After the WTO, Ministry and industry did the
required homework. We are moving ahead as per our
target. | won't talk in terms of volume but percentage
wise India has overtaken China. Growth rate in China is
less than that of ours. We have six months figures. The
point of 11% as stated by him is only half of that. It is
26 percent. We will be crossing figure of more than 26%
soon.

Second is the issue of labour. For that we had
arranged a meeting with the Minister of Labour, Minister
of Commerce and Industry and Minister of Power and
put up the demand of industries before them. The
demands included labour clearance, industry and state
Government. But till date no conclusion has been reached

upon.
[English]

SHRI ABU AYES MONDAL: Mr. Speaker, Sir, it has
been stated in the written reply of the hon. Minister that
Government of India has been taking continuous measures
to promote competitiveness of Indian textile industry. In
this regard | would like to know the hon. Minister the
details of exports and imports of textile for the last three
years as per Indian records.

[Translation]

SHRI SHANKARSINH VAGHELA: Sir | have given
export figures previously. We used to import around 12
Lakh bales in accordance with long staple fibre. But it
may be that the export of cotton has also reduced.
Second is import parity but we are moving ahead
according to our export targets. We will reach our target
of 2010 before time.
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[English]

SHRI SHRINIWAS DADASAHEB PATIL: Mr. Speaker,
Sir, | would like to know from the hon. Minister whether
any specific Special Economic Zone has been established
to promote expon-oriented manufacture of garments; it
so, where; and if not, whether there is a scheme to
promote such Special Economic Zones especially to
manufacture export-oriented textile garments.

[Trans/ation/
MR. SPEAKER: You have raised a diffierent issue.

SHRI SHANKARSINH VAGHELA: Sir, this question
related to Ministry of Commoerce. We have made an
integrated textile park out of both the schemes, TCIDS
and Apparel Park wherein we used to give a subsidy of
Rs. 17 crores and Rs. 20 crores. Now we give a subsidy
of Rs. 40 crore or 40% which ever is less. We have
sanctioned the fund to a chief our target of establishing
25 parks. We have allocated budget also for 12 parks.
In future we will have other pressures also. If need be
we will go even to Planning Commission or cabinet for
development of these 25 parks. But integrated textiles
park scheme is performing well wherein we give Rs. 40
crore or 40% whichever is less. We have gained good
profits in Maharashtra particularly in the power loom
sector.

Export Development Centres

+
*82. SHRI V.K. THUMMAR:
SHRIMATI SANGEETA KUMARI! SINGH DEO:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) whether the Government has identified Export
Development Centres to further encourage exports;

(b) if so, the details thereof;

(c) whether the Government proposes to provide them
financial assistance;

(d) if so, whether some advisory system has been
conceptualised to promote mutual relationship between
banks and small entrepreneurs to facilitate exports; and

(e) if so, the details thereof?
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[Enghish/

THE MINISTER OF COMMERCE AND INDUSTRY
(SHRI KAMAL NATH ): (a) to (8) The Ministry has not
identified any Export Development Centers. However,
under the Foreign Trade Policy, Government recognizes
certain towns in specific geographical locations, which
are producing goods of value Rs. 1000 Cr or more in
general, and Rs. 250 Cr. or more for Handloom,
Handicraft, Agriculture and Fisheries sectors as Towns of
Export Excellence. The benefits for Towns of excellence
are: () Common Service Providers in these towns are
entitted for EPCG scheme, (ii) Recognized association of
units in these towns can access the funds under the
Market Access Initiative Scheme for creating focused
technological services and (i) Towns of export excellence
receive priority for assistance under ASIDE Scheme for
rectifying identified critical infrastructure gaps.

MR. SPEAKER: In future, you may lay down your
reply.

[Trans/ation]

SHRI V.K. THUMMAR: Mr. Speaker Sir, hon. Minister
has replied to my question. | have seen that there is
great potentiality for export in next ten years. But records
(1995-96) show that peasant participation in agricultural
sector has reduced much. Thorugh you, | would like to
ask the Mr. Minister that export of farmers produce is
very meagre. It is unfortunate that NDA Government has,
after 1996. taken destructive steps for farmers which
resulted in reduction in export of farmers produces UPA
Government, after coming to power, has worked for export
sector. | want to ask the hon. Minister about the reaction
of Government to various schemes relating to labourers
engaged in production of export goods in the country?
Secondly we can export diamonds and jewellery from the

country ...(Interruptions)

MR. SPEAKER: What is the question and what
supplementary you are asking?

SHRI V.K. THUMMAR: | said that diamands can be
exported and what our Government proposes to do to
promote it.

[English]

MR. SPEAKER: Will the whole policy of export be
stated in the Question Hour?

AGRAHAYANA 7, 1928 (Saka)
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[Trans/ation]

SHRI KAMAL NATH: Sir, hon. Member has rightly
said that there is great potentiality for export of agricultural
produce. Keeping that in view, last year special agro
produce scheme was launched. it intended to support
those agricultural produce which are not quite popular in
foreign trade. Besides, last year. Focus products and
Market scheme were formulated for the countries with
which we are not trading and for those thing which are
not being exported on a large scale.

SHRI V.K. THUMMAR: Sir, through you, | would like
to know that at present production of cotton has increased.
So what the Government propose to do to export this
agro product? If the import of cotton is banned and efforts
are made to export it then the farmers will be benefited.
The hon. Minister in his reply has said that the Minister
has not as yet recognized any agricultural export
development centre while it has been said at page 33 of
commerce reports 2005-2006 that it is the Government's
job to develop basic amenities like construction of roads
to link production centres to ports, establishment of
international containers depots and container stations. But
for that | want to know about the Government's policy

regarding agricultural exports?

SHRI KAMAL NATH: Sir, so tar as cotton is
concerned we have been duscussing the matter with the
Ministry of Agriculture and the production of cotton has
substantially increased this year. If there is a need to
increase or reduce import duty or give some facility for
exports, then for that, Ministry of Agriculture will suggest
and accordingly we will decide it together.

[English]

SHRIMATI SANGEETA KUMARI SINGH DEO: |
would like to ask the hon. Minister as to whether any
towns have been identified as Towns of Export Excellence
in the State of Orissa. If so, the details thereof. If no,
whether the Government has received any proposals in
this regard from the Government of Orissa?

MR. SPEAKER: Thanks for a pertinent question.

SHR! KAMAL NATH: There are 12 Towns of Export
Excellence which have been announced. There is none
which has been announced in Orissa. However, if hon.
Member or the State Government would like to pursue
within the criteria and within the contours of the scheme,
the Central Government wouid be happy to look at it.
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SHRI OMAR ABDULLAH: Through you, Sir, | would
like to point out to the hon. Minister that Export
Development Centre should traditionally focus on those
areas and on those products where we have not been
able to achieve much success. | belong to an area that
is famous for its handicrafts and its handlooms and yet
on a small scale and through private initiatives we are
able to export. A sort of Government assistunce and
Government support are what we would be looking for
and which have not been forthcoming. | would like to
ask the hon. Minister it he would consider the Export
Development Centre tor Srinagar, particularly focused on
handicrafts and the handioom sector.

SHRI KAMAL NATH: The Market Access Iinitiatives
and ASIDE Scheme are meant for assistance to States.
It is a fact that the region which the hon. Member comes
from has the vast potential. If such a proposal or scheme
comes under the Market Access Initiatives and the ASIDE
Scheme, we would be very happy to consider the same.
| would request, through you, the hon. Member to send
me a proposal.

MR. SPEAKER: | join the hon. Member in this regard.

SHRI N.N. KRISHNADAS : Thank you, Sir. The State
of Kerala is very important for the export of some of the
agricultural produces—tea, coffee, spices, marine products
and some other important produces also. Hence, | would
like to know from the hon. Minister, through you, have
the Government selected any of the towns, namely,
Cochin, in Kerala? Cochin is an important destination for
export in our country itself. Have the Govemment identified
the town of Cochin as a Town of Export Excellence?
Have any assistance bsen extended to the Town of
Cochin for the development of export?

SHRI KAMAL NATH: Sir, in all, Kerala has got the
maximum. | would like to inform the hon. Member that
out of the 12 towns of export excellence, four are in
Kerala. So, that should satisfy the hon. Member. They
are (1) Kanoor, (2) AEKK, that is, Aroor, Ezhupunna,
Kodanthuruthu and Kuthiathodu, (3) Alleppey and
(4) Kollam, that is, Quilon. One is for the handloom
products, another is for the sea foods, another is for coir
products and the fourth is for the cashew products. So,
this is really covering a very large range. All these towns
of Export Excellence are being given priority in the ASIDE
Scheme and in the Market Access Initiative Scheme,
including EP( i Scheme. But if there is any specific
instance in any of these areas, where they would like
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the Government to focus on, we will do; | will be happy,
if the hon. Member send me the details.

SHRI HITEN BARMAN: Thank you, Mr. Speaker, Sir.
I would like to know from the hon. Minigter, how many
Export Development Centres are there in West Bengal. |
would like the Government to include the town of
Chengrabandha in the district of Cooch Behar. There is
a very old customs station and the transit route is between
Bhutan and Bangladesh. Geographical location of the town
is suitable for export facilities of agriculture commodities.
| urge upon the hon. Minister, through you, Sir, to include
the town of Chengrabandha for sanctioning one Export
Development Centre.

SHRI KAMAL NATH: The Towns of Export Excellence
have certain parameters. Having export potential does
not necessarily mean that it should be a Town of Export
Excellence. However, in West Bengal no town has been
announced as a Town of Export Excellence. This is based
on certain criteria; no town yet meets them. But if, in
any particular area, assistance is needed either under
the Market Access Initiative Scheme or under the ASIDE
Scheme, when such proposals come, they will be looked
at.

[Translation]

SHRI BALASAHEB VIKHE PATIL: Mr. Speaker Sir, |
thank you for giving me an opportunity to put a
supplementary. | wrote a letter to the hon'ble Minister
pointing out that out of all the Agricultural Export Zones
accorded recognition through SPEDA, not even a single
zone has come into being. in reply to that Hon'ble Minister
has stated that he is looking into the matter and will
definitely take some effective action in this regard. | felt
that no bid is coming for BOT as it is not profitable and
it entails losses. Today in agriculture sector import is on
the rise and export is on the decline. A slew of
multinational companies are engaged in making their foray
into our country many of which are going to engage
themselves in the retail sector. This will result in import
and more import of flowers, fruits and vegetables causing
more loss to the farmers. Therefore, | would like to know
the steps proposed to be taken by the Central
Govemment for the piomotion of Agriculture Export Zones.
Mr. Speaker, Sir, the hon'ble Minister may advance the
theory that agricuiture falls under the state-list but it has
much to do with the Central Government as well. In view
of this, will the Government of India shall evince interest
in it? Will the hon'ble Minister be pleased to state the
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amount provided in the Tenth Five Year Plan together
with the expenditure incurred and the steps being
undertaken by the Government to implement Agriculture
.Expon Zones under 11th Five Year Plan so as benefit
both agriculture sector and the farmers?

SHRI KAMAL NATH: Mr. Speaker Sir, | would like
to submit that the apprehension expressed by the hon'ble
Member to the effect that the farmers will suffer huge
loss in case of in crease in import of fruit and vegetables
is unfounded. As of now, we do not propose to effect
reduction in import duty. Sincere efforts are being made
by the Government to ensure the preservation of as much
as 40 per cent of the perishable goods like fruit and
vegetables by facilitating the farmers with logistic cold
chain and warehousing so that this 40% of fruit and
vegetables are preserved. It is a huge quantum. It is no
where else in the world but in india only where as much
as 40 per cent of fruit and vegetables gets rotten. in so
far as Agriculture Export Zones are concerned it is true
and it is being re-assessed by us as the profit estimated
has not been along the expected lines. It is not that the
requisite a facilities cannot be provided under BOT. The
hon'ble Member himself said that it is not profitable. It
incurs losses. So we are making a re-look into the whole
state-of-affairs so as to make it successful.

SHR! VIJOY KRISHNA: Mr. Speaker, Sir, several
Members made a mention of towns of exceslence in
response to which it has been stated that an ordinary
service provider will be provided facilites under EPCG
Scheme. | would like to know a very simple thing from
the hon'ble Minister regarding the salient features of
EPCG and SSIEB Schemes.

SHRI KAMAL NATH: Mr. Speaker, Sir, as far as the
issue of ASIDE scheme is concemed, it is implemented
by the States and inolves other similar schemes like
opening of show-rooms and undertaking market activities.
As far as ASIDE schme is concemed this facility is given
to the States and every possible assistance is provided
for putting in place varied sorts of infra-structure for the
projects, for the capital outlay of various schmes, for
agro-business zones apart from extending other facilties.
| will send the hon’'ble member all the requisite rules.
Like wise, there is a Market Act Initiative (MAI) Scheme
under which the other kind of assistance is given for
showroom and for conducting market surveys. | will supply
the hon'ble Member the Rules of both these schemes.
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[English]

DR. K.S. MANOJ : Sir, out of 12 Towns of Excellence
declared, two are in my constituency, that is Aroor and
Alleppey. Apart from their being declared Towns of
Excellence, nothing has happened there. | would like to
know from the hon. Minister whether those declared
Towns of Excellence are entitled to the benefits of the
institutions of Special Economic Zones.

MR. SPEAKER: You would like to know as to
whether they would be treated same as SEZ. | believe,
the answer is “No".

SHRI KAMAL NATH: Under ASIDE scheme, if there
is any specific infrastructure facility which adds or
incremental to the SEZ, we would encourage it; if it is
the necessity in trying to provide externally, outside SEZ
and nothing to do with SEZ, the ASIDE scheme will not
be used in SEZ. If there is anything to provide connectivity
or something of the kind which is not there inside the
SEZ, ASIDE scheme can look into this but this depends
on the specific proposal.

MR. SPEAKER: Q. No. 83.
Shri Ranen Barman—Not present.
[Transiation]
Impact of WTO Agreement

*84. PROF. RASA SINGH RAWAT: Will the Minister
of COMMERCE AND INDUSTRY be pleased to state:

(a) whether Government is aware that proper
awareness about World Trade Organisation (WTO) regime
and the agreements made thereunder amongst the traders
would facilitate the country's trade;

(b) it so, whether the Government has set up
information centres/consultation centres to increase the
awareness about WTO regime keeping in view the
interests of Indian traders;

(c) if so, the detalls thereof;

(d) the impact of WTO agreements on Indian industry
ospecially pharmaceutical industry; and

(e) the steps taken by Government to safeguard
interest of Indian industry?
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[English]

THE MINISTER OF COMMERCE AND INDUSTRY
(SHRI KAMAL NATH): (a) Yes, Sir.

(b) to (e) A Statement is laid on the Table of the
House.

Statement

(b) and (c) With a view to improving the awareness
about the rights and obligations arising from the WTO
agreements and to evolve the position of India in the
negotiations under the Doha Work Programme, the
Govermnment has been holding periodic consultations with
the concemed Ministries/Departments of the Central
Government, Govemments of States and Union Territories,
industry associations, export promotion councils, farmers
groups, civil societies, consumer organizations, research
institutions, and other stakeholders. The Govemment has
instituted Expert Groups consisting of persons of eminence
In the respective area for providing advice and guidance,
and research studies have been commissioned to examine
the implications for stakeholders. Periodically, seminars,
workshops and symposia are held with interested parties
with the cooperation of the WTO Secretariat, the
UNCTAD, ESCAP and other multilateral bodies,
universities, and industry associations. The Department
of Commerce website has a separate webpage on “India
and WTO", which explains the provisions of the
agreements and updates the stakeholders on the status
of the negotiations. Enquiry points required by specific
agreements, such as on technical barriers to trade and
sanitary and phytosanitary measures, have been
established. In the light of the above, the Govemnment
does not feel the need to set up separate information/
consultation centres with regard to dissemination of
information on WTO issues.

(d) Since the establishment of the WTO, India’s trade,
including the pharmaceutical products, has been growing
continuously, both in the merchandise goods category as
well as commercial services. The total merchandise goods
exports of India have increased from US$ 26.33 billion in
1994-95 to US$ 102.7 billion in 2005-06 (provisional),
whereas total merchandise imports (excluding petroleum
products) grew from US$ 22.72 billion to US$ 105.1 billion
(provisional) during the same period. The export of
pharmaceutical products has increased from over US$
854.51 million in 1999-2000 to US$ to 2444.06 million in
2005-06. Similarly, India's total commercial services trade
increased from US$ 14.06 billion in 1994 to US$ 80.58
billion in 2004.
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(e) India has been engaged in the WTO negotiations
to ensure that its core concemns and interests continue to
be adequately addressed at each stage of the
negotiations. As required by the exigencies of the ongoing
negotiations, india has been submitting proposals in the®
various negotiating bodies of the WTO with a view to
pursuing its national interests and to protect the interests
of the farmers, industry, service providers and trading
entities. Our negotiating objectives have been developed
based on analytical work and an intensive process of
dialogue with the stakeholders. India has been pursuing
its national interests by forging coalitions of developing
countries on various negotiating issues such as G-20 on
Agriculture, G-33 on Special Products and Special
Safeguard Mechanism under Agriculture negotiations,
NAMA-11 in respect of Non-Agricultural Market Access
negotiations, ‘Friends of Mode 4' in services and ‘Friends
of Geographical indications' in trade-related intellectual
property rights. India has also been playing an active
role in strengthening various developing country coalitions
by bringing together G-20, G-33 and G-90 groups of
countries in a broad alliance to reinforce each others’
positions on issues of mutual interest. On the domestic
front, the Government is ‘continuously monitoring the surge
in import of sensitive items and it is committed to
intervene in a WTO compatible manner to protect the
interests of all domestic stakeholders.

[Translation]

PROF. RASA SINGH RAWAT: Mr. Speaker Sir, it is
common knowledge that we can not afford to keep
ourselves aloof from the impact of liberalization and
globalisation in this era. In today's world spatial distance
has quite been removed and the trade too has assumed
global dimensions. We have been subjected to the
observance of Rules after appending signature on the
WTO charter. We are left with no viable option but to
comply with the Rules as per the decision being taken
over there. As has been stated by the Government it is
making serious endeavours to protect the interest of the
country. There is a deep-rooted feeling among the
countrymen that the East India Company constituted its
base in the country on the pretext of trade and commerce
and with the passage of time subjected the entire country
to the shackles of siavery. They ruled for over 200 years.
After the lapse of 59 years of independence we have
signed the WTO charter. India is a developing country.
It's undeveloped one and we do not have adequate
resources to compete with the developed countries. The
developed countries have their own interests to nurture.
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Mr. Speaker Sir, through you | would like to ask the
Minister, the steps proposed to be taken to protect the
interests of India particularly in the agriculture-sector. |
do not wish to repeat the discussions held right now on
the issue of textile.

MR. SPEAKER: Your turban has instilled cofidence
in you.

PROF. RASA SINGH RAWAT: Mr. Speaker Sir, |
would like to know the way by which the Union
Government intend to safeguard the indigenous entity.
Do the Government of india propose to fight for the cause
on its own or intend to form a pressure group in tandem
with the undeveloped countries of Asia and Africa to
assert one's position forcefully.

MR. SPEAKER: You have already asked two
supplementary questions.

SHRI KAMAL NATH: Mr. Speaker Sir, the voice of
India is quite forceful. We have formed G-20, G-33
coalition and groups and we are putting forward our views
having arrived at a consensus with them. As has been
informed in the House, the Doha round discussions on
WTO set to be held post July has been postponed as
they are not acceptable to India. There are so many
other things. It is true that we aim not only at the
exemptions in trade in the post globalisation era but also
at the delivery of justice. This is our aim. With this motive
only we put forward the concems of India in all fora.

PROF. RASA SINGH RAWAT: Mr. Speaker Sir, the
hon’ble Minister has just stated in his reply that workshops
and seminars have been orgainzed, large groups have
been formed or has held frequent discussion on the
impact arising out of WTO regime in the other fora. Nearly
75 per cent population of the country lives in villages.

As of now ordinary farmers or labourers are not
aware of the impact arising out of it. We have been
severely cosfined to the urban areas on these counts.
Have we taken pains to undertake a review of the actual
state-of affairs even after the lapse of 10-12 years since
we appended. Signature on the WTO documents, as a
result of which so many tiny and small scale industries
have been dismantied. On the whole one has to face
numerous impediments on production front. Wouid the
Government like to make a review of the likely
repercussions arising out of the policies espoused on the
pretext of physical estate or patent and apprise the
common people of the same.
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SHRI KAMAL NATH: Mr. Speaker Sir, | would like
to seek support from the hon'ble Members in this regard
to keep that common peopie informed of the same. Over
the period of 10 years in the past the spurt in exports
has led to the progress of the country and the growth
rate of 8.5 percent is being recorded. It will not be proper
to generalize the enitre spectrum and remark that there
has been huge loss. It is true there has been certain
difficulties. However, apart from this, we have also derived
benefits of globalization and industrialization. A concrete
conclusion can be arrived at only after making a through
comparative account of the whole gamut of affairs. An
extensive study has been conducted. Overall, this has
proved to be advantageous. Not only in the Urban areas
but also in the rural areas, we have withessed increase
in the purchasing power. We are treading on the right
path. As far as the issue of security is concemned, a host
of initiatives are being undertaken in the United Nations
Organisation on this front.

(English]

SHRI RUPCHAND PAL: In view of the continuing
stalemate in the negotiations of the Doha Round and the
uncompromiging attitude of both the EU and the USA in
respect of subsidiary regime being continued in their
countries, may | know from the hon. Minister whether
some purposeful alternative is being sought to be worked
out by the groupings of major partners in the trade
including APEC discussions and some regional
discussions that have recently taken place?

SHRI KAMAL NATH: As far as APEC meeting which
was recently held is concemned, India is not a member of
the APEC. But in their declaration, they have asked for
resumption of talks. Of course, we have very categorically
stated that in this round structural flaws in global trade
must not be perpetuated but the flaws must be corrected.
This includes tariff peaks, tariff escalation, issues in
services and the issues in the rules.

There is still an impasse in this. We do hope that
the developed countries will recognize that while
completion of the Round is important, the content of the
Round, this being a development Round, is equally

important.

ADV. SURESH KURUP: There are reports that the
Govemment is contemplating to provide data exclusivity
to those patent applicants, the Multinational Companies,
so that the data they submit about clinical trials should
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be their own property and it should be exclusively used
by them. | would like to know whether the Government
intends to bring an amendment to the relevant Act or
not.

SHRI KAMAL NATH: Sir, after fulfilling our obligations
in the TRIPS, there was a residual aspect of data
exclusivity. This is being looked at. There is no such Bill
which has as yet been drafted. Nothing has been done.
Discussions have been held. The question today is that
this is not merely a demand of the Multinational
Pharmaceutical Sector. Our own pharmaceutical sector
that is doing research, themselves want some kind of
protection. If you are to look at the future, then we are
not going to remain merely an intellectual property right
user, we will become an intellectual property right creator.
So, we are looking at all these aspects. We are In
discussions with various bodies, various institutions to see
what is the appropriate thing. But there is no such Bill
as yet which has been drafted. We are examining what
should be done in this regard.

[Trans/ation]
Children out of School

"85. SHRI KAILASH NATH SINGH YADAV:
SHRI BRAJA KISHORE TRIPATHY:

WIill the Minister of HUMAN RESOURCE
DEVELOPMENT pleased to state:

(a) the State-wise details of the children of the age
group 6-13 years, who either do not go to school or got
dropped out from school during the last three years;

(b) whether the findings in the survey conducted by
IMRB-SRI of school going children on these issues as
reported in 7he 7imes of /ndia dated September 08, 2006
have come to the notice of the Government;
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(c) if so, whether the findings of IMRB-SRI are in
consonance with the details avallable with the
Government;

(d) it so, whether the Govemment policy has not
been able to enhance the enroiment of children in school
in the age group of 6 to 14 years and to reduce the
drop out rate; and

(e) if so, the reasons therefor and the corrective
action proposed in this regard?

[English)

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.
FATMI): (a) to (e) A statement is laid on the Table of
the House.

Statement

(a) to (e) An independent survey commissioned by
the Government of India and conducted by SRI-IMRB
reported an estimated 1.34 crore children in the age group
6-14 years to be out of school in July-August 2005.

States and UTs conduct their own assessment of
number of out-of-school children through household
surveys and updation of local records every year, on the
basis of which, on 31st March, 2006 the number of out-
of-school children was reported to be 70.56 lakhs.

A statement showing State-wise breakup of never
enrolled and dropout children who are out-of-school as
per the SRI-IMRB National Survey, 20056 and updated
figures provided by States/UTs as on 31 March 2006,
are given at Annexure.

The annual Government of India budget allocation
for SSA has been enhanced to Rs. 11000 crores in 2006-
07 and within that a closer targeting of districts with the
most out of school children has been ensured.

Statement showing State-wise breakup of Never Enrolled and Dropout Children &s
per survey, 2005 and as reported by the States/UTs on 31 March 2006

SI.No. Name of the States Number of dropot  Number of never Number of out of Number of out of
Children (6-14 years)  enrolled children school children school children
as per the national  (6-14 years) as per (6-14 years) (6-14 years) as per

survery 2005 the national survey as per the State/UT reports as
2005 curvey (col. 3+4) on 31.3.2006
1 2 4 5 6
1. Andaman and Nicobar Islands 41 124 165 302
2. Andhra Pradesh 338535 204130 542,665 359829
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1 2 3 4 5 6
3. Arunachal Pradesh 580 22447 23,036 38079
4. Assam 278834 257385 536,220 375820
5. Bihar 5563354 2623270 3,176,624 2316362
6. Chandigarh 648 2438 3,086 0
7. Chattisgarh 129300 125437 254,738 168435
8. Daman and Diu 6086 48 6,134 147
9. Deihi 52411 32013 84,424 85402
10. Dadra and Nagar Haveli 0 0 0 0
1. Goa 0 11585 1,155 0
12. Gujarat 194796 185648 380,444 288850
13. Haryana 78661 95379 174,040 185823
14. Himachal Pradesh 0 4942 4,942 4967
15. Jharkhand 192760 428184 620,945 366498
16. Jammu and Kashmir 4777 0 4777 112396
17. Karnataka 59215 60302 119,517 160513
18. Kerala 23242 0 23,242 18398
19. Lakshadweep 829 275 1,104 0
20. Madhya Pradesh 178858 206238 1,085,006 472242
21, Maharastra 214109 315187 529,295 151083
22, Manipur 25766 41750 67,515 68005
23. Meghalaya 3070 19061 22,132 1096368
24, Mizoram 139 1419 1,558 4305
25. Nagaland 19218 13188 32,408 43854
26. Orissa 168061 164563 332,615 603261
27. Pondicherry 0 583 583 1724
28. Punjab 9601 99153 108,754 79994
29. Rajasthan 220274 574815 795,089 134173
30. Sikkim 846 2957 3,803 6300
31. Tamil Nadu 57369 136049 193,418 108227
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32. Tripura 1739 3383 5,121 17305
33. Uttar Pradesh 785088 2210120 2,995,208 104087
34. Uttaranchal 74491 42189 116,680 5612
35. West Bengal 600037 613167 1,213,205 664448
All India 4272744 9186989 13,459,734 7056077

[Translation] SHRI KAILASH NATH SINGH YADAV: Sir, are the

SHRI KAILASH NATH SINGH YADAV: Mr. Speaker
Sir, some of the tamilles are not even able to manage
two square meal a day. Whereas 6 to 14 yrs. of children
are supposed to studying in the school, there are famiies
in which children the group of 10 to 12 get engaged in
taking care of their familes. | would like to know the
statistics thereof. What steps are proposed to be taken
by the Government to improve the educational level of
such children? Hare the Union Govemment any school
in place to encourage these children to Union Government
any school in place to encourage these children to receive
education.

SHRi M.A.A. FATMI: Mr. Speaker Sir, the Children
in the age group of 6-14 yrs number around 19.4 crore.
As per IMRB-SRI survey the children beyond the precincts
of school number around 1-34 crore which accounts for
nearly 6.94 percent of the entire population of children in
this age group. Quite recently, the results of the survey
conducted in the states and the Union Territeries in the
month of March have come up which show that around
70 lakh children stay away from schools. You are aware
that a number of measures are being undertaken to the
children continue in schools. There is provision of Mid-
day meal in schools. Kasturba Gandhi Vidyalayas have
been opened for imparting education especially to girls
that don't attend schools. Even provision of food and
lodging has been made in the educationally backward
and poverty striken areas where poor children don't attend
schools. Apart from this, several other a host initiatives
are being undertaken and arrangements made to
encourage the school children attend schools by
conducting bridge courses. In this way, a slew of
measures are being taken so that attendance of children
in schools could be ensured.

data of elementary and Junior high schools of the entire
country available with the Govermment. in particular, |
would like to know the number of children from Primary
to Junior High School in the States of Uttar Pradesh,
Madhya Pradesh, Bihar, Jharkhand and Chhattisgarh.
Moreover, | would like to know the teacher student ratio
and the steps proposed to be taken by the Gowt. to fill
the vacant posts of teacher.

SHRI M.A.A. FATMI: Mr. Speaker Sir, nearly 69
percent of the total drop out children hails from the five
states—out which Bihar accounts for the maximum
number. Figure-wise, Bihar accoints to 31.74 lakh, Uttar
Pradesh 29.95 lakh, West Bengal covers 12.13 lakh,
Madhya Pradesh 10.85 lakh and Rajasthan it is 7.95
lakh, We are taking special initiatives for it. Among these
five States the number of drop out children is the
maximum. Here we have also allocated more S.S.A.
Funds and are taking particular care of it.

[English]

SHRI BRAJA KISHORE TRIPATHY: Sir, Universal
education for children upto the age of 14 years is a
constitutional obligation commitment and direction which
we have failed to achieve so far. We have extended the
time six times in every ten years to fulfil this commitment.
We have to achieve this target as this finds a place in
the Directive Principles of State Policy. In the answer,
the hon. Minister has stated that 1.34 crore children are
still out of school and as many as 12 States and UTs
have children out of school and their figure is above the
national average of 3.59 per cent and, out of this, more
than 50 per cent children are girls due to lack of toilet
tacilities in schools.

| would like to know from the hon. Minister what is
the Government's policy and as to when does the
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Govemment intend to achieve this constitutional obligation
and direction. What specific attention is the Govemment
giving for those 12 States which are lagging behind the
national average? What steps are taken for education of
gil children as their number is more and they are out of
school? What exact steps has the Government taken so
far to achieve this constitutional obligation and when will
this commitment be fulfilled?

[Transiation/

SHRI M.A.A. FATMI: As | have stated earlier out of
five such States, as many as 69.1 percent students are
out of school. We have made allocations of maximum
outlays for it this year. Bihar accounts for Rs. 2414 crore
oulay this year. Madhya Pradesh, Rajasthan, Uttar
Pradesh and West Bengal account for Rs. 1869 crore,
Rs. 1253 crore, Rs. 3679 crore, and Rs. 1469 crore
respectively. It accounts for nearly 51 percent of the total
national budget.

In so far as girls are concerned, books are provided
to the students of class one to eight free of cost. Provision
of Mid-day meal has been made for all the students of
class one to five. This apart, we have already taken the
initiatives to make toilets in all the schools. There is a
big achievement in it but more achievement is needed.
Moreover, we intend to make giris-friendly schools. We
have already issued directions to ensure the appointment
of at least fifty percent female teachers. It is a big
achievement. However, it is required to achieve more
and more. All these are initiatives that we have undertaken
to make the schools girl friendly in order that girls may
attend schools in big numbers. Apart from this, we want
to propagate it among the people living in villages as
well. The members of our schools should aiso take pains
to ensure the attendance of girls in our schools. There
are a lot of social-barriers that hinder girls from attending
schools. All of us need to work in a co-operative spirit.

[English]

SHRI BRAJA KISHORE TRIPATHY: Orissa and
North-Eastern States are among those 12 States. What
specific steps have you taken as regards these States?
You have not answered this point.

[Translation]

SHRI M.A.A. FATMI: Sir given the progress in Orissa,
the number of Children out of school is minimal. We are
taking initiatives on that count also But at the same time
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the State should also take initiative at its level A lot of
things are lying pending with the States. They ought to
expedite it.

SHRI CHARNJIT SINGH ATWAL: Mr Speaker Sir, |
am very much thankful to you for giving me an opportunity
to speak on an important issue. For instance, if we ook
at the case of drop-outs at primary school level, children
in the age group of 6 to 13 years has increased number
of drop-outs. | don't wish to level allegation on any
Goverment. However on humanitarian ground | wish to
raise this is

Secondly, | want to drive home the point if Children
are not imparted education from class one to five, how
come. We will have doctors, engineers and good citizens.
Hon'ble Minister, | am not aware of the data available
with the Minister. However, since | hail from a village, |
can putforth my views relating to Punjab and there is
every probability of almost the same state-of-affairs in
the rest of the states as well that the drop-out rates
have gone up as much as 80-90 percent. Thus ever
increasing drop-out rates shall cause colossal damage to
the nation. As it appears to me, children in the age-
bracket of 6 to 13 years of age enrolled in the
Government schools are awlully devoid of the basic tenets
of education. If | am asked to comment in case of Punjab,
| can say that education system has throughly collapsed
in the state. To revive it. | would like to assert that
teachers student ratio is 1.50 to date. | fail to understand
how a single teacher shall be able to cover 40-50 children
or 100 children whether it is syllabus of class five
students. In such states where there is lack of sufficient
financial resources teachers are not recruited and the
number of drop-outs is sky-high. In such situation. | would
like to know the steps proposed to be taken for them?

Alongside, the second issue is the syllabus of children
for age-grup of 6-13 years read in Government schools.
The syllabus of the Board concemed is different from
those studying the CBSE syllabus. Is the Govemment
prepared for the equalise their syllabus with those being
followed by the CBSE schools. | have just these two
igsues to raise.

SHRI M.A.A. FATMI: Mr. Speaker, Sir, as far as the
issue of school drop-out children is concerned, their
number is declining in the country. | have figures of class
| to class V, it had been 39.03% in the year 2001-02
which - has decreased to 31.36% in the year 2003-04.
The reduction is about 7.67%. The percentage of drop
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outs is declining which was higher earlier. We have
identified 48 districts where the number of drop outs is
more than any other place in the country and we have
focussed on the point that the children should be brought
to the schools by providing them more faclilities. Seventy
four per cent children study in the government schools
and as far as CBSE and State Boards are concemed, it

depends on the State Boards how they would like to
tunction.

[English]

They are all independent. They can take their own
decisions.

[Translation]

As far as pupil-teacher ratio is concemed and as
you have also sald that there is one teacher for 40
students, | feel that is there is one teacher for 40
students, it is a bright. And the other suggestion is that
this number should be reduced. We would consider it as
the times come.

As hon. Member has raised the question about the
requirements of the teachers under Sarva Shiksha
Abhiyan, | would like to tell that we fulfil the requirements
of the teacher of all the States immediately as soon as
we receive. ...(Interryptions)

[English]

MR. SPEAKER: It is not to be recorded. Hon.
Minister, please do not reply to that question.

(Interruptions)... *

MR. SPEAKER: Shri Mohan Singh, you wait for your
tum. | will give you a chance. if you want to put a
question, then please let me know.

...(Interruptions)
[Translation]

CHAUDHARY LAL SINGH: Mr. Speaker, Sir, the
Government of India has set up EGS Centres in which
children completed class lil. The Government of India
plan to extend it upto class |V into primary schools. The
children have completed class lll, but the schools have
no further class room. As the Minister is saying that the
number of drop outs is declining, but this way, the number
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of drop-outs will soar. | would like to ask the hon'ble
Minister as to what is being done by the Government to
start class |V for the children in walting under Education
Guarantee Scheme? The Minister has said in the reply
to the questions that the number of drop outs is declining
but this number is going to soar up, so what do the
Government propose to do in this regard?

SHRI M.A.A. FATMI: Mr. Speaker, Sir, the children
studying under Education Quarantee Scheme would be
shifted to nearby schools. If the State Governments wish,
these can be converted into government schools. This
has to be done by the State Government. ...//ntsrryptions)

(Englsh]

MR. SPEAKER: Nothing will go on record. | would
not permit all these things.

...(Interruptions)*
MR. SPEAKER: It is not possible. | will call you.
...(Interryptions)
[Trans/ation]

MD. SALIM: Mr. Speaker, Sir, in 1950, when
constitution was framed, the Government should have
thought about the education of 6-14 years old children.
Now, the Minister is saying that the figures of drop outs
are declining, but it is still not satisfactory. Do we send
our children to school in the age of 6 year. No, Today,
after 58 years, the whole concept of education has
changed that the child would be admitted in the age of
4+ and school education would be completed by 16. Then,
middle level was prevalent i.e., there used to be class
Viil, but today, all the States, have accepted it at
secondary level. So, the Government have to change it
their mindset and change it into 4+ to 16 years for school
children. Then only problem of drop out can be solved.
If children leave the school halfway, it will neither shape
their lives, nor would it provide them livelihood. That is
why, many people lose their way. | would like to ask the
hon'ble Minister as to when the Government plan to make
school education from 4+ to 16 years?

SHRI M.A.A. FATMI: Mr. .Speaker, Sir, the
Government of India conduct a programme for pre-
schoolers under ICDS. Children in the age grup of 6 to

*‘Not recorded.

*Not recorded.
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14 years and class | to class Vil have been identified
for Sarva Shiksha Abhiyan. A programme for pre-schools
under ICDS is being implemented for small children.

SHRI MOHAN SINGH: Mr. Speaker, Sir, | would like
to thank the Government of India that His Excellency
President have conferred honour on the State of Uttar
Pradesh deeming it number one state of the country under
Sarva Shiksha Abhiyan. The State of Uttar Pradesh
requires 1,50,000 teachers under Sarva Shiksha Abhiyan,
but the teachers are recruited with the permission of
Govemment of India as a formality. A representation was
sent to the Government of India by the Government of
Uttar Pradesh for recruitment of 50,000 teachers three
months back, but the Government are avoiding its
permission by one way or the other. | would like to know
from the hon. Minister as to how much time the
Government would take to decide on the representation
submitted by the Govemment of Uttar Pradesh?

AN HON. MEMBER: After the month of May.

[English]

MR. SPEAKER: Let us not connect education with
election.

...(Interryptions)

SHRI M.A.A. FATMI: Mr. Speaker, Sir, | would not
say anything about any State, but would certainly say
that more than 19 lacs children in Uttar Pradesh are out
of school. The State Government should do something
so that children attend school.

Mr. Speaker, Sir, the Govemment of India have
provided for setting up of 27,381 new schools. Besides
93,781 additional class rooms, and about 2 lacs 9,626
posts have been created. You appoint these teachers at
once before the elections.

SHR!I MOHAN SINGH: That has been done
...(Interruptions)
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WRITTEN ANSWERS TO QUESTIONS
[English]

Loan for Agro and Rural Industries

*83. SHRI RANEN BARMAN: Will the Minister of
AGRO AND RURAL INDUSTRIES be pleased to state:

(a) the details of financial support being provided for
setting up agro and rural industries at present;

(b) whether Government is aware of the difficulties
being faced by the people in rural areas in obtaining
loans for setting up agro and rural industries;

(c) if so, the details thereof;

(d) whether the Government proposes to introduce
any scheme with a view to getting disbursement of loans
to the loanees from the nearest nationalised banks without
much procedural hassle; and

(e) if so, the details in this regard?

THE MINISTER OF SMALL SCALE INDUSTRIES
AND MINISTER OF AGRO AND RURAL INDUSTRIES
(SHRI MAHABIR PRASAD): (a) The Government in the
Ministry of Agro and Rural Industries provides funds for
its two credit-linked subsidy schemes of employment
generation, namely, (i) Rural Employment Generation
Programme (EGP) by assisting entrepreneurs in setting
up village industries, in rural areas and small towns, with
population upto 20,000 and (ii) Pradhan Mantri Rozgar
Yojana (PMRY) for creating employment opportunities for
the educated unemployed youth in the rural as well as
urban areas (approximately fifty per cent of the PMRY
units established are estimated to be in rural areas).
Subsidy admissible to the beneficiaries of both these
schemes is released through banks in combination with
the loans provided by these banks. The PMRY is
implemented by the States while the REGP is
implemented by the Khadi and Village Industries
Commission (KVIC) and Khadi and Village Industries
Boards of States/Union Territories.

The number of projects approved, employment
generated, bank loans provided and Margin Money
Released under REGP during the X Pian beginning 2002-
03 are given below:
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Year Number of projects under REGP Employment under REGP

Target Achievement Target (lakh Achievement

persons) (Persons in

lakh Numbers)
2002-03 -] 21024 4.00 3.61
2003-04 e 24747 6.00 4,71
2004-05 26248 23453 56.25 5.30
2005-06 28923 26650 5.50 5.68

@ Targets were not fixed.

Year Bank loan provided under REGP Margin Money Released
(Rs. crore) ( Rs. crore)
2002-03 484.28 193.72
2003-04 664.36 265.75
2004-05 731.00 292.40
2005-06 730.18 320.96

Details of budget allocation and funds released under Pradhan Mantri Rozgar Yojana (PMRY) during the Tenth Five

Year Plan are given below:

Amount (Rs. Crore)

Year Budget Funds Released
Allocation (including funds released to NE States)
(including
Provision
for NER) Subsidy Entrepreneurial Total
Development
Programme
2002-03 169.00 152.55 15.55 168.10
2003-04 168.00 147.63 20.20 167.83
2004-05 218.80 190.48 27.69 218.17
2005-06 273.46 251.36 21.11 27247

(b) and (c) As per Reserve Bank of India's
instructions to banks, collateral security is not required to
be furnished by eligible entrepreneurs for securing loan
of upto Rs. 5 lakh, including village industries (V!) under

the Rural Employment Generation Programme (REGP).
Further, the Credit Guarantee Fund Trust for Small
Industries (CGTSI), set up by Govemment and Small
Industries Development Bank of India, has advised its
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member lending institutions to cover loans of upto
Rs. 25 lakh extended to VI units under REGP under the
credit guarantee scheme so that small entrepreneurs,
including village artisans, do not face problems relating
to collateral security. However, it has come to the notice
of the Government that entrepreneurs have been facing
difficulty in obtaining loans from banks for setting up
REGP/PMRY units for project cost of even upto Rs. 5§
lakh. The matter has been brought to the notice of RBIY/
KVIC/Khadi and Village Industries Boards (KVIBs) of the
State/Union Territories and taken up in the meetings of
the District Level Coordination Committees, District Task
Force, State Level Coordination Committees, etc., to sort
them out.

(d) As per the existing REGP/PMRY scheme, there
is no bar on the beneficiaries in apprraching the nearest
branch of any bank involved in the implementation of
these schemes. However, the processing of the
application/disbursement of loan is done by the nodal
financing branch designated by the banks in the area.
There is no proposal to introduce any new scheme in
replacement of the existing schemes.

(e) Does not arise.
[Trans/ation]
Development of industrially Backward States

*86. SHRI CHANDRA MANI TRIPATHI:
DR. LAXMINARAYAN PANDEY:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) whether the Union Government proposes to
formulate any scheme to develop those States which have
been shown as industrially backward States in the Fifth
Economic Census Report;

(b) if so, the details thereof;
(c) if not, the reasons therefor; and

(d) the details of the recommendations made in the
report in this regard?

THE MINISTER OF COMMERCE AND INDUSTRY
(SHRI KAMAL NATH): (a) No, Sir.
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(b) Does not arise.

(c) and (d) The All India Report on the provisional
results of the 5th Economic Census released on June
12, 2006 has neither categorised any State/Union Territory
as industrially backward nor made any recommendation
for the development of industrially backward States. The
Report only provides state-wise data on the number and
growth of enterprises and persons employed, selected
characteristics of the enterprises, the percentage of
agricultural and non-agricultural enterprises in the total
enterprises, percentage of hired workers and adult female
workers in the total workforce and the average annual
growth in enterprises & employment in 2005, as compared
to 1998.

[English]
Education under SSA

*87. SHRI PRABODH PANDA:
SHRI ANANDRAO VITHOBA ADSUL:

Wil the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Sarva Shiksha Abhiyan (SSA) has
met with considerable success quantitatively but not
qualitatively according to the study conducted by the
Indian Institute of Management, Ahmedabad;

(b) it so, the details thereof;

(c) whether the success rate on this count in the
upper primary level is not satisfactory in several districts
of the country;

(d) if so the reasons therefor, and

(e) the steps taken by the Government to provide
quality education under SSA?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI ARJUN SINGH): (a) to (e)
‘Shiksha Sangam’, published by Indian Institute of
Management, Ahmedabad in August 2006, is an academic
document aimed at promoting inter state sharing of good
practices and does not contain an evaluative assessment
of the success rate of Sarva Shiksha Abhiyan, qualitatively
or quantitatively. Good practices from 13 States under
the headings of quality improvement initiatives, educating
girls, alternative schooling, educating children with
disability, distance education, and school management
have been presented in the document. The entire
document is available at www.snistiorg/mc/shiksha/
index.htmn.
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Under Sarva Shiksha Abhlyan, several activities have
been undertaken to improve the quality of elementary
education. This includes recruitment of 6.66 lakh teachers
to improve the pupil teacher ratio, in-service training to
teachers annually for a period of 20 days, free distribution
of textbooks for primary and upper primary classes to
about 578 crore Scheduled Caste, Scheduled Tribe
chlldren and girl students, regular academic support to
primary and upper primary schools through 6746 Block
Resource Centers and 70388 Cluster Resource Centers
and regular evaluation of students.

Setting up of Special Economic Zones

*88. SHRI RAYAPATI SAMBASIVA RAO:
SHRI K. FRANCIS GEORGE:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) the details on the existing Special Economic
Zones (SEZs) and SEZs likely to be set up in the country,
State-wise;

(b) whether proposals for establigshing of SEZs have
been approved and notified;

(c) if so, the details thereof;
(d) whether the Govemment is aware that fertile lands

are being acquired to set up SEZs in different parts of
the country;
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(e) it so, whether the Govemment proposes to amend
the existing guidelines for SEZs so that no fertile land is
used by SEZs;

(f) if so, the details thereof, and

(g) the extent to which displacement of farmers is
likely to take place due to setting up of SEZs including
the compensation likely to be offered to the displaced?

THE MINISTER OF COMMERCE AND INDUSTRY
(SHRI KAMAL NATH ): (a) to (c) Prior to enactment of
the SEZ Act and SEZ Rules in February 2006, 17 SEZs
were existing in the country. Under the SEZ Act, 237
SEZs have been approved out of which 44 have been
notified. A statement giving details of the above is laid
on the Table of the House.

(d) to (g) The total land area in 237 formal approvais
granted till date is 34,510 hectares for which the land
already available with the State Governments or SIDCs
or with private companies has been utilized. Land being
a State subject, acquisition policy including compensation
and rehabilitation of the displaced persons comes under
their purview. However, the States have been advised
that while acquiring land for SEZs, it perforce a portion
of double cropped agricultural land has to be acquired to
meet the minimum area requirements, especially for multi-
product SEZs, the same should not exceed 10% of the
total land required for the SEZ.

Statement

Setting up of Special Economic Zones

Sl.No. State/Union Territory No. of SEZs existing No. of SEZs No. of SEZs
as on 10.02.2006 approved Notified under SEZ
Act, 2005

1 2 3 4 5

1. Andhra Pradesh o 45 08
2. Delhi 01 -
3. Mabharashtra 01 48 02
4. Goa 04 -

5. Himachal Pradesh
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1 2 3 4 5
6. Jharkhand o1 01
7. Orissa 05 -
8. Punjab 04 01
9. Madhya Pradesh 01 04 02

10. Rajasthan 02 03 -
11, Tamilnadu 05 25 08
12, West Bengal 03 07 01
13. Assam - -
14. Chattisgarh - -
15. Karnataka 29 10
16. Kerala 01 10 03
17. Gujarat 02 18 04
18. Haryana 19 01
19. Uttar Pradesh (0] 08 02
20. Chandigarh 02 01
21, Pondicherry 01 -
22 Uttaranchal 03 -

Total 17 237 44

[Transiation] (c) if so, the details thereof;

Reforms in Police Force

*89. SHRI J.M. AARON RASHID:
SHRI SAJJAN KUMAR:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) the details of the commissions/committees set up
by the Government to study the requisite reforms in the
existing police set up of the country and to frame national
policy to strengthen policing system in the country
including the recommendations made;

(b) whether the Soli Sorabjee Commitiee on police
reforms has given its recommendations;

(d) whether the Hon'ble Supreme Court has directed
the Union Government to usher in major reforms in the
police set up as reported in 7he 7imes of India dated
September 21 and 24, 2006;

(e) if so, the details thereof;

(f) whether a meeting of Chief Secretaries and DGPs
of States was heid recently;

(g) if so, the details of discussions held;

(h) whether the Govemment has conducted any study
for setting up of Special Security Zones (SSZs); and

(i) i so, the details thereof alongwith the action taken
in this regard?
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THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHR!I SHRIPRAKASH JAISWAL): (a)
to (@) In order to facilitate reforms in police administration,
the Central Government has set up a number of
Commissions/Committees such as the National Police
Commission, the Padmanabahaiah Committee and the
Ribeiro Committee to make recommendations on police
reforms.

Also in Civil writ petition No. 310 of 1996 in the
matter of Prakash Singh & others Vs. Union of India &
others, the Supreme Court of India has issued directions
on 22nd September 2006 to the Union Government and
the States/Union Territories inter-alia with regard to the
setting up of Security Commissions, selection methodology
and minimum tenure of DGP and other key police
functionaries, separation of investigation wing from law
and order wing initially in towns/urban areas having
population of ten lakhs or more, and setting up of Police
Complgints Authorities at the State and District levels.

The Committee of Experts led by Shri Soli Sorabjee
has submitted to Government a draft Model Police Act.

The Union Government is considering introduction of
a Bill to cover Police administration in the Union Territories
to replace the earlier enactment. Since Police is a State
subject, individual State Governments are at the liberty
to adopt the central legislation, as it is, or to modify and
adopt it, or to pass any other kind law, as per the
provisions of the constitution and also keeping in view,
the judgment of the Supreme Court given in these respect.

An interaction was heid by the Union Home Secretary
with Chief Secretaries/Director Generals of Police of
States/Union Temitories on 14.11.2006 primarily to review
the progress made in the States/Union Territories on
police reforms. Further, the State Governments and Union
Territories Administrations were advised to note the orders
of the Hon'ble Supreme Court for appropriate
consideration and necessary action.

(h) No sir.
(i) Does not arise.
Tax Exemptions to SEZs

*90. SHRI KIREN RIJIJU:
SHRI SANTOSH GANGWAR:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:
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(a) the details of the Tax Exemptions granted to the
Special Economic Zones (SEZs);

(b) whether the Government is likely to suffer a
sizeable revenue loss in next five years as a result of
exemptions granted to the existing SEZs as reported by
the National Institute of Public Finance and Policy (NIPFP);

(c) if so, the details thereof including other
suggestions made in the report by NIPFP; and

(d) the steps taken by the Govemment in this regard?

THE MINISTER OF COMMERCE AND INDUSTRY
(SHRI KAMAL NATH ): (a) Statement of tax exemptions
avallable to the Special Economic Zone (SEZ) Developer
and SEZ Unit are laid on the Table of the House.

(b) NIPFP has not published any study on the impact
of Special Economic Zones.

(c) and (d) Do not arise.
Statement

Tax Exemptions Available to SEZ Devigpers and Units
as per Special Economic 2Zone Act 2005

SEZ Developers

 Exemption from customs/excise duties for
development of SEZs for authorized operations
approved by the BOA.

¢ Income Tax exemption on export income for a
block of 10 years in 15 years under Section 80-
1 AB of the Income Tax Act.

e Exemption from minimum alternate tax under
Section 115 JB of the Income Tax Act.

e Exemption from dividend distribution tax under
Section 115 O of the Income Tax Act.

* Exemption from Central Sales Tax (CST).

¢ Exemption from Service Tax (Section 7, 26 and
Second Schedule of the SEZ Act).

SEZ Units

¢ Duty free import/domestic procurement of goods
for development, operation and maintenance of
SEZ units
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* 100% Income Tax exemption on export income
for SEZ units under Section 10AA of the Income
Tax Act for first 5 years, 50% for next 5 years
thereafter and 50% of the ploughed back export
profit for next 5 years.

e Exemption from minimum altemate tax under
section 115 JB of the Income Tax Act.

* External commercial borrowing by SEZ units upto
US $ 500 million in a year without any maturity
restriction through recognized banking channels.

* Exemption from Central Sales Tax.
¢ Exemption from Service Tax.

[Enghsty]
Foreign Universities

*91. SHRI RAVI PRAKASH VERMA:
DR. BABU RAO MEDIYAM:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether a Group of Ministers (GoM) has
concluded its study on the opening of foreign universities
in the country;

(b) if so, the details in this regard;

(c) whether the Govemment has laid down any
guidelines to see that the interest of Indian students does
not suffer at these foreign varsities;

(d) whether the reservation policy would be applicable
to these institutions; and

(e) it so, the details thereof?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI ARJUN SINGH): (a) No, Sir.
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(b) to () Do not arise.
Community Polytechnics

"92. SHRI LAKSHMAN SINGH: Will the Minister of
HUMAN RESOUECE DEVELOPMENTpleased to state:

(a) the details with regard to the performance of
Community Polytechnic scheme functioning in the country
including the achisvements made by these polytechnics
during each of the last three years, State-wise;

(b) whether the school drop-outs have been gainfully
employed under this scheme in the country;

(c) it so, the details in this regard for the last three
years, State-wise; and

(d) the efforts made by the Government to promote
such Institutions for the school drop-outs?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI ARJUN SINGH): (a) to (d) The
details with regard to the performance of Scheme of
Community Polytechnics functioning in the country
including the achievements made by these polytechnics
during each of the last three years, State-wise is given
in the enclosed Statement. The number of trainees under
the Scheme of Community Poltéchnics who have secured
self/wage employment is shown in the table given in the
Statement. The non formal short duration skill development
programmes offered by Community Polytechnics under
this Scheme are availed of by all sections of society
including school drop outs. Separate data on the number
of school drop-outs avaliling training and securing
employment is not maintained The Scheme of Community
Polytechnics is not implemented in any of the polytechnics
exclusively for serving school drop-outs. However, the
skill development programmes under the Community
Polytechnics scheme are offered free of cost and are
targeted at all disadvantaged sections of the society
including school drop-outs.

Statement

Achievements under the Scheme of Communily Polytecnics

S.No. Name of State No.of 2003-04 2004-05 2005-06
Community Persons No. of Persons No. of Persons No. of
Polylechnics  Trained  Trainees Trained Traineos Trained Trainees who
functioning  under non- have got undeer non- have got under non- have got
fommal skl saltiwage formal kil sell/wage formal kil solffwage
development  employment  development  employment  development  empoyment
programmes programmes programmes
1 2 3 4 5 6 7 8 9
1. Chandigarh 02- 1067 120 1339 100 1332 730
2 NCT of Delhi 14 6528 1587 5543 1549 5983 1483
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1 2 3 4 5 6 7 8 9
3. Haryana 18 8572 1600 7858 2198 8247 2315
4 Himachal Pradesh 08 2188 861 1944 812 2425 831
5. Jammu & Kashmir 1 6871 2027 8934 4232 6000 992
6. Punjab z 14501 4855 14810 4514 14841 4408
7. Rajasthan 21 7939 1687 10820 1216 10286 1241
8. Uttar Pradesh n 34290 7703 44T 8371 41512 7518
0. Uttaranchal 16 5921 877 8042 1223 8117 1208

10. Andaman and Nicobar Isiands 01 265 103 119 180 206 110

", Bihar 1 8167 3334 4863 2169 5763 2744

12, Jharkhand 12 5775 2814 6420 2905 5535 %72

13, Orissa 14 ar42 1867 4006 3209 3852 5719

14, West Bengal 38 14741 6632 15281 14095 15918 773

15. Arunachal Pradesh 01 "1 83 127 133 153 75

16. Assam 9 3% 1479 3342 1852 3834 1909

1. Manipur 03 895 429 332 328 358 175

18. Meghalaya 01 669 300 327 287 368 173

19. Mizoram 02 476 630 798 426 855 305

2. Nagaland 02 194 114 452 160 23 121

21, Sikkim 00 0 0 0 0 0 0

Tripura o1 197 134 356 305 338 179

2. Goa 05 2276 543 2893 535 2980 760

2%, Gujarat % 8565 2403 10173 2 13203 g7

-3 Madhya Pradesh L] 13240 2120 14088 3% 18044 3615

2 Msharashtra 8 29334 8793 28213 8935 35173 11669

21. Chhattisgarh 10 a4 1042 5278 1217 5142 1"n
8 Dadra and Nagar Haveii 00 0 0 0 0 0 0
2 Daman and Diu 00 0 0 0 0 0 0
3 Andnra Pradesh 65 32894 14829 37840 20436 38299 18622
a1 Kamataka 13 47745 20238 43107 20568 N7 14262
32, Kerala 39 20253 12981 23682 14142 21688 14288
3. Tamil Nadu and Pondicherry 81 49138 24246 45960 25007 45663 25344
. Lakshwadweep 00 0 0 0 0 0 0

Total . 869 330583 126620 348252 AT 47400 135567

Source: National Institutes of Technical Teacher's Training & Research at Bhopal, Chandigarh, Chennai & Kolkata.



49 Whitten Answers

Promotion of Coir/Traditional industries

*83. SHRI PANNIAN RAVINDRAN:
SHRI NAVJOT SINGH SIDHU:

Will the Minister of AGRO AND RURAL INDUSTRIES
be pleased to state:

(a) the steps being taken by the Government for the
development of the coir industry;

(b) the detalis of research undertaken for the
production methods to improve quality of products;

(c) the steps taken to explore nationalinternational
market for coir products; and

(d) the measures taken/proposed by the Government
to encourage regeneration of traditional industry in the
country?

THE MINISTER OF SMALL SCALE INDUSTRIES
AND MINISTER OF AGRO AND RURAL INDUSTRIES
(SHRI MAHABIR PRASAD): (a) The Coir Board, a
statutory organisation set up under the Coir Industry Act,
1953, has been implementing various developmental
projects aimed at modernisation, research and
development, technology up-gradation, market promotion,
skill development, infrastructure up-gradation, etc., for
development of the coir industry.

(b) Research work undertaken for improving quality
of products and production methods, inter alia, include
development of Coirret, Pithplus, Anugraha Loom, Anupam
Loom, Coir Polymer Composite Boards, Cocolawn and
pollution free pre-spinning process of coir fibres.

(c) The steps taken by the Government to popularise
the use of coir and coir products in the country and
abroad, inter alia, include:

(i) publicity through the print and electronic media
in the country and abroad;

(i) placing of hoardings and banners featuring coir
products at vantage points in different cities of
the country; and

(i) participation by the Coir Board as well as
producers/exporters in trade fairs, exhibitions,
buyer-seller meets, seminars and conferences,
etc., in the country and abroad.
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(d) The Ministry of Agro and Rural Industries launched
the Scheme of Fund for Regeneration of Traditional
Industries (SFURTI!) in October 20056 with a view to
making the traditional industries more productive,
competitive and faciiitating their sustainable development.
As per guidelines of the Scheme, Technical Agencies
(TAs) having expertise in cluster development methodology
have been identified for providing technical support to
the Nodal Agencies and the implementing agencies (IAs)
undertaking cluster development activities. 25 coir clusters
covering 12 States/UT have been approved for
development under SFURTI.

Activities of Terrorists

"94. SHRI KISHANBHAI V. PATEL:
SHRIMAT! MINAT! SEN:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the activities of terrorists have increased
in the recent past in various States;

(b) if so, the details of such incidents which took
place during 2006, till date, State-wise;

(c) the number of persons injured/kilied in such
incidents, State-wise;

(d) the number of terrorists killed/arrested during the
said period;

(e) the details of compensation paid to victims of
such incidents, State-wise;

() the name of organisations and countries found
involved in such incidents;

(g) whether the Government has handed over
evidence of their involvement to the country of their origin;

(h if so, the details thereof and the reaction of such
countries thereto; and

(i) the steps taken to check recurrence of such
incidents in future?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a)

In comparison to that in the corresponding period in 2005,
till October 31, 2006, there has been a significant decline
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both in terms of incidents and casuaities of civilians &
security forces in Jammu & Kashmir. The overall security
situation in the North-Eastern States has also shown signs
of improvement. in the naxal affected States, while the
number of incidents has shown a marginal decline, the
civilian casualties have slightly increased.

NOVEMBER 28, 2008
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(b) to (d) The details of the number of incidents,
security forces, civillans and terrorists killed and terrorists
arrested in Jammu & Kashmir, North-Eastern States and
naxal affected States during the current year upto
31.10.2006 are as under:

Violence in Jammu & Kashmir and North-Easterm States (upto 31.10.2006)

Head J&K Assam Manipwr  Nagaland  Trpura  Meghalaya  Arunachal  Mizoram
Pradesh
Incidents 1442 334 418 254 7 36 12 05
Security Forces killed 131 25 27 02 14 00 00 00
Civilians killed 340 120 73 26 13 06 00 00
Terrorists/Extremists killed 516 36 166 101 18 20 04 00
Terrorists/Extremists arrested 348 253 730 48 41 48 16 01
Violence in Naxal affected States (upto 31.10.2006)
Head Chhattisgarh Jharkhand ~ A.P. Bihar Orissa Maharashtra  IM.P, UP. West Bengal

No. of incidents 827 239 163 89 36 79 6 08 17
Police Personnel killed 73 28 10 05 04 02 02 00 o7
Civilians killed 292 7 33 34 04 33 02 04 06
Naxalites killed 52 18 108 04 12 12 0 04 0
Naxalites arrested 243 224 246 182 24 46 04 22 32

Besides, there have been a few major incidents of
terrorist violence at Varanasi, Nagpur, Mumbai and
Malegaon till 31.10.2006 during the cumrrent year and there
were some major terrorist incidents at Ayodhya,
Shramjeevi Express, Hyderabad, Delhi and Bangalore in
2005.

(e) The State Governments generally announce and
pay compensation/ex-gratia amounts to the victims of
terrorist violence. The Central Govemment also reimburses
to the State of Jammu and Kashmir, North-Eastern States
and naxal affected States towards the expenditure incurred
by them for this purpose. Details of compensation/ex-
gratia paid by various State Govemments are not centrally
maintained.

() Pak based ISI sponsored terrorist outfits like
Lashkar-e-Toiba, Jaish-e-Mohammad, Hizbul Mujahideen,

Harkat Ul Mujahideen and Al Badr, and ULFA, NDFB
and CPl (Maoist) are the main terrorist organizations
behind the incidents. Cadres of Harkat-ul-Jehadi-e-Islami,
Bangladesh have also come to notice for being involved
in some of the recent terrorist incidents.

(g) and (h) The country's security concerns are
conveyed to Pakistan and Bangladesh through the bilateral
mechanisms established for this purpose. During the
recently concluded India-Pakistan Foreign Secretary level
talks on 14-15 November, 2008, the information and
material on some tcrrorist acts was shared with Pakistan.
The Pakistani side expressed its willingness to cooperate
based on specific inputs provided by India on terrorist
incidents. The Bangladesh Government continues to
reaffirm its commitment not to allow activities in
Bangladesh that are prejudicial to the interests of India.
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() The Government pursues a muiti dimensional
approach to deal with terrorist activities and extends
support to the States in neutralizing such terrorist activities.
The Government has taken measures which include
strengthening of border management to check infiltration,
galvanizing the intelligence machinery, ensuring improved
technology, weaponry and equipment of security forces
both at the Centre and in the States, undertaking well
coordinated intelligence based counter-terrorism operations.
Besides, steps have also been taken to achieve bilateral
and muitilateral cooperation to address the global
imperatives of terrorism.

[Transiation]
Development of Chlildren

"95. DR. CHINTA MOHAN:
SHRI RAJIV RANJAN SINGH “LALAN":

Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) the funds allocated by the Government under the
schemes meant for the development of children being
implemented with the help of Anganwadi workers during
the current year, State-wise;

(b) whether the performance of the scheme meant
for child development has been satisfactory as per the
assessment of the Government;

(c) if so, the reasons for high percentage of children
suffering from malnutrition and high infant mortality rate;
and

(d) the effective measures taken in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
WOMEN AND CHILD DEVELOPMENT (SHRIMATI
RENUKA CHOWDHURY): (a) The details of funds
released to the States/Union Territories in the current
financial year [as on 24.11.2006]) under the Integrated
Child Development Services (ICDS) Scheme are given in
the enclosed Statement.

(b) ICDS Scheme was launched in 1875 in 33
Community Development Blocks. The Scheme was
gradually expanded and today it covers 6118 blocks in
the country including 4790 in rural areas, 805 in tribal
areas and 523 in urban slums. The impact of the Scheme
has been significant in improving the health and nutritional
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status of the beneficiaries as brought out by various
studies viz. National Evaluation on ICDS Scheme [National
institute of Public Cooperation and Child Development
(NIPCCD)- 1992]; ICDS Survey, Evaluation and Research
1975-95 [Central Technical Committee on Integrated
Mother and Child Development- 1996); National Evaluation
of ICDS Scheme [National Councill of Applied Economic
Research- 2000-01}; Quick evaluation of the ICDS Scheme
(150 Projects) by NIPCCD in 2005-06.

As per the findings of the National Family Health
Survey (NFHS), the prevalence of underweight among
children declined from 53.4% in 1992-93 to 47% in 1998-
99 in the Country. Similarly, as per Sampie Registration
System (SRS) data Infant Mortality Rate (IMR) has
declined from 110 in 1981 to 58 per thousand live birth
in 2004.

(c) and (d) Malnutrition is an underlying cause of
almost fifty percent death amongst children below S years.
The problem of malnutrition is multi-dimensional and inter-
generational in nature which needs to be tackied through
holistic coordinated interventions in areas of food security,
health, sanitation and safe drinking water, nutrition, family
welfare and poverty alleviation. Government of India is
implementing following major programmes through various
Ministries/Departments which, directly or indirectly, impact
nutritional status of children:

(i) Integrated Child Development Services (ICDS)
Scheme, (Ministry of Women and Child
Development);

(i) Reproductive & Child Health Programme &
National Rural Health Mission, (Ministry of Health
& Family Waelfare);

(iii) National Nutritional Anemia Control Programme,
(Ministry of Heaith & Family Waelfare);

(iv) National Prophylaxis Programme against
Blindness due to Vitamin-A, (Ministry of Health
& Family Weltare);

(v) National lodine Deficiency Control Programme,
(Ministry of Health & Family Weifare);

(vi) Targeted Public Distribution System, (Department
of Food & Consumer Affairs);

(vil) Poverty Alleviation Programme, (Ministry of Rural
Development);

(viii) A Pilot project in 51 districts to provide free
foodgrains to undernourished adolescent giris,
(Ministry of Women and Child Development).
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Statement
Srate-wise posion of funds released under /ICDS Scheme (General) W.B. assisted ICOS Projects,
Udisha and SNP aduring the year 2006-07 (upto 24.11.2006)
(Rs. in lakh)
SLNo. State/UT ICDS (@) WB Training  Supplementary  Kishorl Total
assisgted  Programme Nutrition Shakti
Projects Yolana

1 2 3 4 5 6 7 8

1. Andhra Pradesh 12274.67 43923 507566  199.10 17988.66
2, Arunachal Pradesh 2094.62 37.83  379.84 31.90 2544.19
3. Assam 4219.56 260.00 371154  107.80 8298.90
4, Bihar 9373.04 375.00 1149696  216.16 21481.15
5. Goa 195.47 3.98 71.20 6.05  276.70
6. Gujarat 5807.09 106.00 3013.92  124.30 9050.31
7. Haryana 4936.37 51.76  2829.56 63.80 7881.49
8. Himachal Pradesh 1385.83 2300 62063 39.60 2078.06
9. Jammu and Kashmir 3074.80 123.10 343.56 77.00 3618.46
10. Karnataka 5854.83 108.00 4179.82  101.75 10244.40
1. Kerala 3997.93 93.00 1475.03 89.65 5655.61
12, Madhya Pradesh 8002.16 181.49 5770.97  184.80 14139.42
13. Maharashtra 9470.16 2624 29500 7874.00  204.60 17870
14. Manipur 1039.50 27.75  914.32 18.70  2000.27
15. Meghalaya 508.07 18.50 343.59 18.70 888.86
16. Mizoram 315.84 550  488.97 1155  821.86
17. Nagaland 697.97 1266  531.27 2070 1271.8
18. Orissa 6220.23 130.00 6646.40  179.30 13175.93
19. Punjab 5696.40 60.00  2104.57 78.10  7939.07
20. Rajasthan 5968.24 18.00 86.84 553418  150.70 11757.96
21, Sikkim 154.10 10.00 53.37 275 22022
22, Tamil Nadu 6650.24 263.00 3451.94  238.70 10603.88
23. Tripura 753.79 33.11  707.69 23.10 1517.69
24, Uttar Pradesh 18138.29 39.60 58512 28869.29  455.95 48088.25
25. West Bengal 8622.68 120.16  5916.07 196.9 14855.81
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1 2 3 4 5 6 7 8
26. Chhattlsqar:l 3.378.28 98.09 2053.64 83.60 6512.61
27. Jharkhand 4016.64 85.00 2385.83 11220 65998.77
28. Uttaranchal 1479.00 41.00 397.32 5445 197177
29. Delhi 1322.53 24.00 694.29 1540  2086.22
30. Pondicherry 185.22 55.03 2.75 243.00
31. Andaman and Nicobar Islands 168.96 4.98 93.67 2.75 260.36
32. Chandigarh 130.44 1.00 60.68 1.65 193.77
33. Dadra and Nagar Haveli 45.03 1.30 22.59 0.55 69.47
34. Daman and Diu 56.78 13.74 1.10 71.62
35. Lakshadweep 33.92 7.52 0.56 41.99

Total 136269.68 83.84 3702.40 109087.76 3125.65 252269.33

Mid-Day Meal Scheme

‘96. SHRI HEMLAL MURMU:
SHR! TEK LAL MAHTO:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government is aware of the recent
incidents of children falling sick and dying by consuming
food provided under the mid-day meal scheme;

(b) it so, the details thereof, State-wise;

(c) the detalils of the action taken for the irregularities
in the mid-day meal scheme during the last three years
and the current year till date;

(d) the effective measures taken by the Government
to check recurrence of such incidents;

(e) whether the Government has issued new
guidelines in respect of mid-day meal scheme; and

(f) i so, the details thereof?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI ARJUN SINGH): (a) to (d) Fifteen
State Governments, namely Arunachal Pradesh, Bihar,
Chhattisgarh, Goa, Gujarat, Haryana, Himachal Pradesh,

Jammu & Kashmir, Karnataka, Kerala, Maharashtra,
Rajasthan, Sikkim, Tripura and Tamil Nadu have informed
that no incidents of death have occurred due to
consumption of mid-day meal. However the following
States have reported that children have taken ill due to
consumption of mid-day meal:

Karnatala: 1242 children were taken ill in 34 schools.
The cooks who wera found to be negligent were removed
and new cooks appointed.

Maharashtra: 208 children fell ill in four districts
(temporary uneasiness and vomiting sensation). After
enquiry, in Jaigaon district, an FIR was filed.

Rajasthan: 10 children were reported ill in
Rajasmand; appropriate steps were taken to terminate
the services of the cook and transfer the Head Master
and Teachers concemed.

In Karauli district 61 children were affected.
Disciplinary action has been initiated against the Block
Development Officer, Additional Chief Executive Officer
of Zila Parishad and School Head Master and Teacher.

Tamil Nadu: 77 children were taken ill in
Muttavakkam Panchayat Union Primary School of
Kancheepuram district. Forensic teet revealed that the
toor dal used for cooking contained fungus, the presence
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of which rendered the food unfit for human consumption.
The Nutrition Meal Organizer, Cook and Assistant were
placed under suspension for negligence.

Information from remaining 13 States is being
collected.

States have been advised to take foilowing important
measures to check recurrence of such incidents:

(i) Construction of pucca Kitchen-cum-store so that
mid-day meal is prepared in hygienic
environment;

(ii) Kitchen-cum-store to be kept clean and dry.
There should be adequate light, proper
ventilation and arrangement for drainage and
waste disposal;

(i) Safe storage of fuel (kerosene/fuel wood/
charcoal/LPG, efc.). Cooking staff/agency trained
appropriately in safe handling of stove, gas
cylinders, etc.

(iv) Appropriate training to cooks, helpers and other
functionaries about hygienic habits,

(v) Foodgrains should be lifted from Food
Corporation of India (FCl) depot after joint
inspection by a team consisting of FCl and
nominee of the State Govermment. Only Fair
Average Quality of foodgrains should be
accepted by the State agencies,

(vi) Ingredients used for cooking, food grains, puises,
vegetables, cooking oil and condiments, should
be free from adulteration and pest infestation,
and should be used only after proper cleaning
and washing;

(vii) Ingredients should be stored in proper containers,
which should protect them from moisture, pests,
etc.

(viii) Cooking and serving utensils should be properly
cleaned and dried every day after use.

(ix) Support of community members be solicited to
ensure that children wash their hands with soap
before eating, use clean plates and rinse their
hands and mouth after eating.

NOVEMBER 28, 2006
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(e) and (f) Revised Guidelines were issued to States
in September, 2006. The main features of the Guidelines
are as follows:

(i) Provision of mid-day meal with nutritional norm
of 450 calories and 12 grams of protein,

(i) In addition to free foodgrains and transport
subsidy, assistance for cooking cost as per
following:

(a) States in North-Eastern: ®@Rs. 1.80 per child
Region per school day,
provided the State

Govt. contributes a

minimum of 20 paise

(b) For Other States & UTs: ®@Rs. 1.50 per child
per school day
provided the State
Govt./UT  Admn.
Contributes a
minimum of 50 paise

(ii) Assistance for conatruction of kitchen-cum-store
up to a maximum of Rs. 60,000 per unit.

(iv) Assistance for kltchen devices @Rs. 5,000 per
school.

Contribution to NGOs

*97. SHRIMATI KARUNA SHUKLA: Will the Minister
of HOME AFFAIRS be pleased to state:

(a) whether several Non-Governmental Organisations
(NGOs) have been found using foreign aid received by
them in anti-national and terrorist activities; and

(b) if so, details thereof alongwith the effective steps
proposed to be taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a)
and (b) Under the Foreign Contribution (Regulation) Act,
1976, various Associations in India are permitted to
receive foreign contribution from foreign sources for bona
fide activities in cultural, economic, educational, social or
religious fields. Registration or Prior Permission is granted
to associations to receive forqign funds under the Act
after due verification of the antecedents and activities of
office bearers of Associations. Foreign Contribution is
received through legal banking channels and is open to
scrutiny and inspection.
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if any complaint relating to violation of the provisions
of the FC(R) Act, 1976 comes to the notice of the
Government, appropriate action is taken under the
provisions of the Act. Such action includes placing the
Association in prior permission category or prohibiting it
from receiving foreign contribution, or prosecuting it in a
court of law, or freezing its bank accounts. For this
purpose, there is a Monitoring Unit set up in the
Foreigners’ Division of M/o Home Affairs. So far, 37
Associations have been prohibited from receiving foreign
contribution, 22 Associations have been placed in Prior
Permission category, and accounts of 11 Associations
have been frozen, and cases of 9 associations have been
reterred to CBI for investigation for contravention of
various provisions of the Act. Besides, 8673 associations
have been placed in prior permission category for non-
submission of annual accounts continuously for 3 years.

Reserved items for Small Scale
Industries Sector

*98. SHRI HARIKEWAL PRASAD:
SHRI HARISINH CHAVDA:

Will the Minister of SMALL SCALE INDUSTRIES be
pleased to state:

(a) the criteria fixed by the Government to reserve
items for exclusive manufacture in SSI sector and the
objectives of the Government for reserving these items;

(b) whether the non-SS! units are authorised to
manufacture the items reserved to be manufactured by
SSI sector;

(c) it so, whether there has been instances wherein
non-SS| units have been found not fulfilling their
obligations; and

(d) if so, the steps taken by the Government in this
regard?

THE MINISTER OF SMALL SCALE INDUSTRIES
AND MINISTER OF AGRO AND RURAL INDUSTRIES
(SHRI MAHABIR PRASAD): (a) Products are reserved
for exclusive manufacture by small scale industries with
the objective of their development and promotion by
following the criteria laid down in sub-section (2C) of
section 298 of the Industries (Development & Regulation)
Act, 1951, as given below:
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() the nature of any article or class of articles which
may be produced economically by the ancillary,
or small scale, industrial undertakings.,

(i) the level of employment likely to be generated
by the production of such article or class of
articles by the ancillary, or small scale industrial
undertakings;

(i) the possibility of encouraging and diffusing
entrepreneurship in industry;

(iv) the prevention of concentration of economic
power to the common detriment; etc.

(b) A non SSi unit can undertake the manufacture of
items reserved for exclusive manufacture by SS| sector
in the following circumstances:

() when a non-SSI undertaking existed prior to the
date of reservation of the item being
manufactured by it, after obtaining a Carry-on-
Business (COB) licence;

(i) when a small scale industry graduates to a non-
SSI undertaking, after obtaining a COB license
to continue the production of a reserved item;

(i) where any non-SSI undertaking intends to
manufacture an item reserved for SS! sector,
after obtaining a Letter' of Intent (LOI)/Industrial
Licence (IL) with an obligation to export a
minimum of 50% of the annual production;

(iv) when a non-SSI unit is established in a Special
Economic Zone (SEZ), etc.

(c) and (d) The Directorate General Foreign Trade
(DGFT), which monitors the fulfilment of export obligation
by these non-SSI LOI/IL holders has reported that no
instance of non-fulfiiment of such obligation has come to
their notice. However, action has been initiated by the
Development Commissioner (SSI) against three non-SSI
units found to be violating the policy of reservation under
the provisions of Section 24 of the Industries
(Development & Regulation) Act, 1951.

[English]
NMDC Mines

‘98. SHRI JUAL ORAM: Will the Minister of MINES
be pleased to state:
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(a) the number of mines leased to National Mineral
Development Corporation (NMDC);

(b) whether some of these mines are due for renewal
and the proposal for the lease of fresh mines applied by
NMDC is pending with the Government,

(c) it so, the details thereof;, and

(d) the steps taken to clear such mining lease/renewal
of applications?

THE MINISTER OF MINES (SHRI SIS RAM OLA):
(a) As per information made available by the Indian
Bureau of Mines (IBM) as on 31.3.2005, M/s National
Mineral Development Corporation Ltd. (NMDC) holds 14
mining leases for different minerals in different States.

(b) to (d) As per the provisions of Section 8 of the
Mines and Minerals (Development & Regulation) Act,
1957, the powers for renewal of mining leases are vested
in the State Government in respect of all minerals except
the “Hydro Carbon Energy Minerals” and “Atomic Minerals”
listed in the First Schedule to the said Act, No proposal
for renewal of mining lease in favour of M/s NMDC is
pending with the Central Government. The State
Government of Chhattisgarh has sent a proposal seeking
prior approval of the Central Government for grant of
mining lease for iron ore over an area of 413.745 hects.
in Bailadila Reserve Forest, Tahsi! Dantevvara, District
South Bastar Dantewara in favour of M/s NMDC. The
said proposal has been received by Ministry of Mines on
21.11.2006 and a decision on the_proposal will be taken
in the light of the provisions of the Mines and Minerals
(Development and Regulation) Act, 1957 and the rules
framed thereunder.

[Trans/ation]
Foreign Investment in higher Education

"100. SHRI RAKESH SINGH:
SHRI IQBAL AHMED SARADGI:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government proposes to permit 100
percent FDI in education sector as reported in 7he 7imes
of India dated September 08, 2006;
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(b) it so, the detalls thereof alongwith the current
status of the proposal;

(c) the time by which the final decision is likely to
be taken in this regard;

(d) whether there is any proposal to set up joint
venture in higher education sector;

(e) if so, whether the Government proposes to
formulate a policy to keep a check on the fees charged
by such foreign institutions and the quality of education;
and

(f) if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI ARJUN SINGH): (a) to (c) There
is no separate sectoral policy notified for the education
sector. By virtue of Press Note 2 (2000 Series) dated
the 11th February, 2000 of the Ministry of Commerce
and Industry, FDI is aiready allowed on automatic route
in the Education Sector.

(d) to (f) A proposal for the regulation of entry and
operation, maintenance of quality and prevention of
commercialization of education by Foreign Educational
Institutions in Higher Education is currently under
consideration of the Govemment. Subject to finalisation
of policy in this regard, an appropriate legislation would
be introduced in Parliament at the earliest.

[English]
Modifications in PMRY

101. SHRI HANNAN MOLLAH: Will the Minister of
AGRO AND RURAL INDUSTRIES be pleased to state:

(a) whether the Government has received suggestions
from various State Governments particularly West Bengal
facing difficulties in the implementation of the Prime
Minister's Rojgar Yojana (PMRY);

(b) it so, the details thereof, State-wise; and
(c) the details of the action taken in this regard?
THE MINISTER OF SMALL SCALE INDUSTRIES

AND MINISTER OF AGRO AND RURAL INDUSTRIES
(SHRI MAHABIR PRASAD): (a) Yes Sir.
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(b) Government of India, in the Ministry of Agro and
Rural Industries requested States/UTs to offer their
suggestions for modification in the parameters of PMRY
for better implementation of the echeme. The suggestions
received from the State are placed in the enclosed
statement. The Government of West Bengal is operating
another employment generation scheme known as the
Bangla Swanirbhar Karma Sansthan Prakalpa (BSKP)
under which the inoome eligibllity criterion is Rs. 1,80,000/-
per annum and the subsidy component is twenty per

cent of the project cost. Motivators are engaged for
sponsoring of cases, at the rate of Rs. 100/- per case
sponsored, Rs. 400/- per case sanctioned and one percent
of the total loan recovery in a year is aiso paid to the
motivators. Hence, the BSKP scheme attracts more
beneficiaries than the PMRY in its present form.

(c) Government of India is finalizing a Package for
Promotion of Micro and Smali Enterprises which will also
help in strengthening the PMRY.

Statement
Suggestions from States/UTs on Implementation of PMRY Scheme

1. Changes In definition:

Gowvt. of Tamil Nadu has suggested that underemplyed youth in lesser prospective jobs may also be covered by
modifying the eligibility criteria so that underemployed youth whose family income is less than Rs. 300/- per day

(Rs. 9,000/-) per month are also covered under PMRY.

2. Modifications suggested by States in the paramerters:

Si No. Enhancement Eligible Project cost Educational Subsidy Collateral Enhance-  Residential
in family Age limit Qualification celling security ment in Criteria
income coningency
ceiling funds

1 2 3 4 5 6 7 8 9 10

1. Uttar Pradesh Rs. 100 lakh  From 35 years o Rs. 10 lakh for - - Banks should not ask - -

40 yoars projects under for collateral security

Industry sector

Ra. 5§ lih for

projects under

business &

Service sectors.

2. Madhya Pradesh Rs. 150 lakh  — Rs. 5.00 lskh for - - - - -

Projects under

Industry sector.

Rs. 3.00 lakh for

projects under

SOrvice 96cior,

Rs. 2,00 iakh under

projects under

business sector.

3. Tami Nadu Rs. 90,000/- - Rs. 20.00 lakh & Assistance may  Subsidy  Banks should not - -

gbove. be provided to @ 15%  demand colateral
those SellHelp  of the security for PMRY
Groups (SHGs).  pmject  loans. Credkt Guranise
where even if cost Trust Fund for Smal
one member of  withot  Industries (CGTFSI) of
SHG satisfles any SIDBI may be uthised
the minimum coling.  for providing colateral




67 Wnitten Answers NOVEMBER 28, 2006 to Questons
1 2 3 4 5 8 7 8 ] 10
4 Himacha! Predesh  Re. 60,000/- 35 years 0 - - - - Te -
40 yoars for contingency
genenal funds may be
categories. enhanced from
from Rs. 250/-
per sanclioned
case 1o Rs. 500/
per sanctioned case.
5 Trpura Rs. 1.00 lah  From 40 Rs. 2 lakh for - - - - -
years to 45 projects under
Region. business sector and
Ra. 5 lakh for
projects under
sorvics and
Industry sector
6.  Rajasthan Rs. 60,000/ - Rs. 2 leih for - - - - -
projects under
business sector and
Rs. 5 lakh for
projects under
Service & industry
sector.
7 Maharashtra Rs. 80,000/ - Project cosl may be — - - - -
increased from
Rs. 2.0 lakh to
Rs. 5.0 lakh
8 Pondichery - - - ssLe/ - Banks - -
Mstriadation should not
falled ask for
collateral security
9. Kersla Rs, 1,00,000 - - - - - - -
10.  West Bengal Rs. 60,000 - The level of - i) Subsidy &t  — - -
Investment has to 15% but the
be improved. celing of Rs.
7500/- per case
may be abofished.
i) Against the
subsidy, the
entrepiraneurs/
groups can aval
of further loan
for expansion of
the projects.
1. Meghalaya Rs, 60,000 - Rs. 2 lakh for Matric pass - - - -
projects under
business seclor and

Rs. 5 laich for other
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3.

"

15,

16.

1.

Kamataka Rs. 1,00,000

Oriesa Rs. 60,000

Bihar Rs. 1,00,000-

Re. 60,000/-

Andaman and Rs. 1,00,000/-

From 35
yoars to
45 yoars

Re.2 lekh for
projects under

sector and Rs.
5 lakh for

projects under

Rs. 5 laidh for
projects under

Rs. § laih for
projects under

seckor and Re.
20 lakh for
projects under
sorvios &

Rs. 5 lakh for
projects under

Rs. 5 lakh for
projects under

seclor. N two
or more

persons join
fogether in a
parinership, projects
uplo Rs. 25 lakh
should be
allowed b be
sol up under

5th sanderd
pase for those
who have

undergone aidi

programme for
& minimum of

one yeu.

R shoukd be
raised from
present lovel.

1t should be
increased from
Rs. 7500 bo
Ra. 15,000

should be
nised 0
0% of the

ol project

Relaoation of residentisl
staius of minimum 3
yoars in case of

of women beneficiaries

resident of
the ama for

5 yoars.
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A

%

Chandigarh Rs. 1000000 —

Gujerat Re. 75,000+ 3% 040
yoars.
Anachel Pradesh — -
Assam Re. 1,00000- 40 to 45 years
for North
East Region
Lakshadwesp  — -
Haryana Rs. 1,000000-  —
Goa Rs. 1,000000 —
In a Panchayat
are and
1,50,000- in
Municipsl area.
Utiaranchei Re. 60,000 45 years
for General and
50 years for
Reserved

Rs. 4 laith for
projects under

sactor and
Rs. 2 lakh for
projects under
sorvice &
business sectors.

Rs. 2 lakh
for projects

sector and
Re. 5 lakh
for other

Rs. 2 lakh

Re. 3 lakh
for industry

) 20% o No - -
the project collateral
cont securty
i) Maximum should be
Rs. 20,000. asked
under PMRY.
30% subject - - -
0 maximum
of
Rs. 30,000
Q1% 0ithe — - -
olsl
ivesiment
whhout any
maximum
fimkt.
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Setting up of NCGG

837. SHRI BADIGA RAMAKRISHNA: Will the Minister
of HOME AFFAIRS be pleased to state:

(a) whether the Inter-State Council in June, 2005
recommended for setting up of National Centre for Good
Qovemance (NCQQ);

(b) it so, the aims and objectives of the proposed
NCGG alongwith the reasons for delay in setting up of
such NCGG;

(c) whether the Council has also endorsed 139 point
action plan for good govemance;

(d) if so, the details thereof;

(e) whether Andhra Pradesh has offered 200 acres
of land for setting up of NCGG.

(f) it so, whether the Union Government is considering
this request, and

(g) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT):
(a) Yes, Sir.

(b) to (d) The Inter-State Council endorsed a 139
point Action Plan including setting up of the National
Centre for Good Governance (NCGG). It was envisaged
that NCGG would be the national repository of good
governance practices. The 139 point Action plan broadly
comprise three categories, viz; (i) Government to
Govemnment covering judicial civil services, administrative
and legislative reforms (ii) Government to Business
covering economic, fiscal and labour reforms; and (iii)
Government to Citizen covering citizen centric, rural
decentralization and urban sector reforms, e-governance
in addition special issues-border management, Scheduled
Castes and Scheduled Tribes. However, the matter is
not being pursued in view of the fact that all important
aspects of govemance fall under the purview of the
Second Administrative Reforms Commission.

(e) Yes, Sir.

() and (g) Does not arise.
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[Transiation]
Loan Walver of Handioom Weavers

838. SHRI SANJAY DHOTRE:
SHRI BAPU HAR! CHAURE:
SHRIMATI BHAVANA PUNDALIKRAO GAWALI:
SHRI SUGRIB SINGH:

Will the Minister of TEXTILES be pleased to state:

(a) whether the Government is contemplating to
extend a package of rupees one thousand crore to waive
of the loan of handioom weavers of the country;

(b) whether the Government also proposes to
decrease the interest rate on loans provided to these
weavers, and

(c) it so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) to (c) A
High Level Committes headed by the Managing Director,
National Bank for Agricuture and Rural Development,
Mumbai was constituted by the Ministry of Textiles to
evolve a financial package for the handioom weavers.
The Committee submitted it's recommendations on various
aspects, including waiver of overdue loans/interest and
providing the loan @ 7% p. a. A proposal, in this regard
has been submitted to Ministry of Finance for their
approval.

Target under Pradhan Mantri Rozgar Yojana

839. SHR!I ABDUL RASHID SHAHEEN: Will the
Minister of AGRO AND RURAL INDUSTRIES be pleased
to state:

(a) whether the targets fixed under Pradhan Mantri
Rozgar Yojana for Jammu and Kashmir are not being
achieved due to lack of cooperation from the banks;

(b) the State-wise targets fixed particularly for Jammu
and Kashmir under the above said scheme and the
achievement made during the last three years; and

(c) the number of such eligible applicants who have
applied for loan but have not been given loans so far
under this scheme during the last three years, State-
wise?
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THE MINISTER OF SMALL SCALE INDUSTRIES
AND MINISTER OF AGRO AND RURAL INDUSTRIES
(SHRI MAHABIR PRASAD): (a) Banks alone are not
responsible for implementation of the Pradhan Mantri
Rozgar Yojana for fully achieving the targets. Various
other reasons for non-achievement of targets include
applicants not fulfilling the pre-disbursement requirements
specified by banks, change of proposed activity after
recommendation by the Task Force, difficulty in the

applicant obtaining necessary approval/clearances from the
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State/UT Government agencies concerned, delay in
allotment of shed, power connection, power supply by
State/UT agencies and family members of the applicants
being found defaulters of bank loans, etc.

(b) and (c) The State-wise targets, achievement,
applications received by banks for loan, number of eligible
cases sanctioned and disbursed including for the State
of Jammu and Kashmir is given in the enclosed statement.

Statement
SI. No StatesUTs 20Q3-04 200405 2005-08*
Target No. of applcations  No. of cases  Target No. of applcaions  No. of cases  Target No. of appiications  No. of cases
Pen  Received Sancioned Disbursed  Plen  Recoved  Senctoned  Diebursed Pan  Received  Santioned Disbursed
(No)  Bybenks Dbybesks Dybaks  (No) Dybeks Dbybeks bybeks  (No)  bybenks by banks by banks
1 2 3 4 5 6 7 8 9 10 1" 12 13 14
NORTHERN REGION
1. Haysna 4050 14912 8387 nen 5100 14786 9176 755 5303 16654 10541 9508
2. Himachal Pradesh 3200 an %028 2882 3000 3975 an 2853 3557 4082 3038 2026
3. Jammu and Kashmir 1150 1880 ™ 658 2000 1732 L 639 1588 1190 560 n
4 Punjab 4100 13307 8405 7558 4600 13619 9178 a3n2 4083 13251 8941 7969
5 Rojsgthan 8100 28480 15654 12789 9100 29533 16429 12919 9328 28745 16885 13760
6 Chandigarh 300 160 8 68 300 474 288 206 k)| 389 250 T
1 Deinl 400 3542 1108 904 4500 2785 <7 819 5179 2331 785 68!
NORTH EASTERN REGION

8 Assam 6600 13293 7501 5844 7500 15137 10262 8258 7387 13581 7212 5825
9 Manipur 1200 812 585 520 1500 07 “0 387 1418 608 34 357
10.  Meghalaya 350 520 L 403 400 762 508 568 361 918 807 562
1 Nagaiand 300 581 68 53 400 1054 897 109 363 2291 2262 2225
12 Trpum 800 5100 494 2043 1000 3149 1% 1747 1193 3880 8% 2032
13.  Awnachal Pradesh 200 740 685 668 200 527 “3 40 173 % _M LrX]
4. Maoam 200 801 88 m 200 269 14 142 188 818 485 402
15 Stkkim 100 89 A k] 100 7% K/ 2 66 70 3 3
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1 2 3 ‘ 5 6 7 8 9 10 1} 1?2 B
EASTERN REGION
6. Bhwr 1400 17247 11370 9860 16000 16034, 11634 10396 16003 20266 14049 12075
17 Jharkhand B350 0996 5408 4774 6500 6855  S4R 4004  GO7B 9065 5451 45M™O
18, Orssa 6600 19576 11682 6779 7100 28000 16132 11339 26400 16179 12045
19.  West Bengal 2000 677 3562 282 24000, 9070 4607 I ASTA WM 512 M8
2. Andamen and Nicober 100 297 189 182 150 05 160 W2 123 37T 188 180
CENTRAL REGION
2. Madhya Pradesh 1760 46774 26031 19748 14000 60665 275386 2002 13607 50786 2477 20775
Chhatisgarh 400 96 3919 3275 6000 G198 432 36 549 T2 4383 3419
23 Uttar Pradesh 2050  TMTI 482 40481 26000 72335 45067 42534 26248 08280 43309 37238
2. Utarsnchal 1800 8900 5636 591 2500 10463 7200 6637 2119 11408 T8 7A@
WESTERN REGION
Gujorat 8650 12146 7240 6755 10000 11037 6981 6406 9570 11801 684 6315
Maharashira 22800 azn 21118 17230 26000 47168 26796 21819 24814 “u227 27987 23485
27.  Damen and Du 50 5 L] 3 50 7 4 4 19 % " "
Goa 0 20 125 16 50 48 7™
Dadra and Nager Havei &0 0 0 0 5 a 53
SOUTHERN REGION
. Andva Pradesh 18400 24703 23291 17729 21500 41717 25002 22542 20767 40087 27005 20808
3. Kametaka 10800 24778 15317 11829 12000 30136 10806 13831 11046 33999 19902 15256
32. Kerala 16250 25100 17881 14024 17000 30794 2517 18553 18885 Ky ] 26732 21540
3. Taminady 19350 23223 14538 12738 20000 33536 20579 10902 21565 M358 2117 19417
3. Lakshadweep 50 3 7 17 50 17 ") 4 “® 6 5 5
3. Pondicheny 60 553 %2 24 70 631 3 ¥ T2 M3 M 3%
NOT SPECIFIED 066 1216 897 uT 148 87 M2 me 197
ALL INDIA 20000 436670 264012 219444 250000 491324 298003 24B264 250000 4323 311900 258281
Source: RBI data

*Provisional



79 Written AM/S

[(English]

Proposal for providing Laptops to
School Chiidren

840. SHRI ASADUDDIN OWAISI: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pisased to
state:

(a) whether the Government propose to make
available a low cost laptop to school children as reported
in the 7imes of /ndia dated September 23, 2006;

(b) if so, whether any consultation has been held in
this regard;

(c) it so, whether any group of experts and officials
has been set up to implement this project,

(d) it so, the details of plan chalked out by the
Government in this regard; and

(e) the time by which the first low cost laptop is
likely to reach in the schools?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.
FATMI): (a) No Sir.

(b) to (e) Do not arise.
Setting up of Modern Industries by KVIC

841. SHRI JOACHIM BAXLA: Will the Minister of
AGRO AND RURAL INDUSTRIES be pleased to state:

(a) whether Khadi and Village Industries Commission
has decided to shift from conventional industries and
encourage setting up of new industries to keep pace
with the modemisation in the era of globalisation;

(b) it so, the details of the decision taken in this
regard; and

(c) the changes proposed by the Commission in the
existing structure of village industries in the light of the
said decision?

THE MINISTER OF SMALL SCALE INDUSTRIES
AND MINISTER OF AGRO AND RURAL INDUSTRIES
(SHRI MAHABIR PRASAD): (a) and (b) in addition to
continuing assistance to the conventional industries in the
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khadi and village industries sector, Khadi and Village
Industries Commission (KVIC) has also included some
modem industries, namely; chemical based industries, non-
conventional energy activities, assembling/servicing of
electronic items, bio-technology, etc., among the rural
industries assisted under the Government's Rural
Employment Generation Programme (REGP) to keep pace
with the modemisation in the era of globalisation. A list
giving details of the group-wise and product-wise industries
assisted under the REGP is given in the enclosed
Statement.

(c) KVIC has not proposed any changes in the
existing structure of village industries.

Statement

Detalls of Category-wise/Product-wise Agro and Rural
Industries assisted under the REGP

1. Chemical Based Industry

¢ Cottage matches

e Candle

PVC insulated wires and cables

PVC pipes

Cottage soap

Packing items (plastic)
2. Food & Agro Based Industry

e Ghani oil

* Indian sweets making

Milk products

Soft drinks

Power atta chakki

Masala Udyog

¢ Cashew processing unit

Fruit & vegetable processirg
Mini rice mill
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* Cattle feed
e Cane Gur & khandsari
¢ Bakery products

3. Forest Based Industry

¢ Ayurvedic medicines
* Bee-keeping
* Honey or wax making
e Photo frame making
4. Handmade Paper & Fibre Industry
¢ Handmade paper & tharmacol
e Exercise book binding
¢ Kama
* Paper cups
5. Mineral Based Industry
e Brick kiin
* Cement blocks/hollow blocks
¢ Lime stoneflime shell and other lime products

* Stone cutting

Paints

Polishing granite stone slabs/granite crushing
6. Rural Engineering & Bio-Technology industry

* Blacksmithy

¢ Engineering workshop

* Fabrication work

¢ lron grill making

* Manure and methane

¢ Wirenets

e Carpentry

* Carved wood & artistic fumniture
* Wood work

Motor winding

Steel grills

Goldsmithy/Jewellery

Engineering instruments & fabrication works

7. Service Industry

Auto service centre
Dhabas (Not serving liquor)
Repairs to diesel engines, pumpsets, etc.

Servicing of electric wiring and electronic

equipment

Sofa repairs

Sweet stall

Tailoring and readymade gamments
Video & photo studio

Hosiery

Tyre vuicanizing

Cycle repairing

T.V. Repairing

Hiring sound system

Screen printing in cotton textile fabrics
Herbal beauty parfour

Tea stall

Offset printing & binding
Cable/TV/network on computer centre

Anganwadi wokers training centres in Karnataka

842. SHRI G. KARUNAKARA REDDY: Wwill the
Minister of WOMEN AND CHILD DEVELOPMENT be
pleased to state:

(a) the number of Anganwadi workers training centres
in Kamataka opened during last three years;

(b) the number of training centres out of the above
ordered for closure in the State;
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(c) it so, the reasons therefor, and

(d) the details of the decision taken for the future of
the employees of the closed centres?

THE MINISTER OF STATE OF THE MINISTRY OF
WOMEN AND CHILD DEVELOPMENT (SHRIMATI
RENUKA CHOWDHURY): (a) As per the information made
available by the State Government of Kamataka, no new
Anganwadi Training Centres (AWTCs) were opened in
the State during the last 3 years.

(b) The following AWTCs were functioning/closed
during the last 3 years:

Year Functioning Closed
2003-04 24 Nil
2004-05 23 1
2005-06 18 5

(c) One AWTC viz. Aroalkere was closed in 2004-05
for various reasons such as non-observance of norms/
guidelines for AWTCs/non-payment of honoarium to
trainess/poor infrastructure etc.

Karnataka State Council for Child Welfare (KSCCW),
was running 10 AWTCs in the State out of which five
were closed down during 2005-06 as per the resolution
passed by the Standing Committee and duly ratified by
the Executive Committee of KSCCW itself on 30.3.2005.
Accordingly, five AWTCs functioning at Anekal,
Kanakapura, Mysore, Shimoga and Gulbarga were closed.
However, AWTC functioning at Shimoga which was closed
from 1.4.2005 has been re-opened from 1.10.2006.

(d) As per the guidelines issued in this regard, all
the AWTCs are temporary in nature and are continued
on a year-to-year basis depending upon the requirement
of training of the Anganwadi Workers/Helpers in a State.
The staff of AWTCs is recruited by voluntary organizations
running the AWTCs and Government of India only
provides grant-in-aid for the purpose as per pattern
approved from time to time. Beyond that, the Government
of India has no liability in respect of such staff.

[Translation]
Vocational Education
843. SHRI GIRIDHARI YADAV: Will the Minister of

HUMAN RESOURCE DEVELOPMENT be pleased to
state:
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(a) the number of institutes providing vocational
education in the country as on date, State-wise;

(b) if so, the details thereof;, and

(c) the number of such institutes proposed to be set
up during the current financial year, location-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.
FATMI): (a) and (b) A list showing the number of
Vocational Schools sanctioned under the Scheme of
Vocationalisation of Secondary Education at + 2 level
since the inception of the scheme during 1987-88 is given
in the enclosed Statement.

(c) The selection of new schools for the introduction
of vocational courses under the scheme depends upon
the proposals received from the concerned State/UT
Governments.

Statement

State-wise No. of Schools sanctioned under the
Scheme of Vocationalisation of Secondary Education
at +2 /eve/ since 1987-88

As on 01.04.2006

S.No. Name of the No. of Vocational

State/UTs Schools sanctioned

since 1987-88

1 2 3

1. Andhra Pradesh 1486
2. Arunachal Pradesh 4
3. Assam 510
4. Bihar 752
5. Chhatisgarh 20
6. Goa 106
7. Gujarat 77
8. Haryana 116
9. Himachal Pradesh 82
10. Jammu and Kashmir 37
1. Jharkhand -
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1 2 3
12. Kamataka 563
13. Kerala 475
14. Madhya Pradesh 1807
15. Maharasntra 958
16. Manipur 10
17. Meghalaya 2
18. Mizoram 106
19. Nagaland 8
20. Orissa 231
21, Punjab 345
22. Rajasthan 155
23. Sikkim 40
24. Tamil Nadu 800
25. Tripura 17
26. Uttar Pradesh 1010
27. Uttaranchal m
28. West Bengal 39
29. Andaman and Nicobar Islands 3
30. Chandigarh 20
31. Dadra and Nagar Haveli 2
32, Daman and Diu 0
33. Delhi 207
34. Lakshadweep Nil
35. Pondicherry 20

Total 9619
[English]

Fundamental Right in Primary Education

844. SHRI ANANDRAO VITHOBA ADSUL: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:
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(a) whether there is a demand from certain quarters
to bring legislation providing for punitive action against
parents failing to send their children to school thereby
denying them the fundamental right to primary education
as reported in the Mindu, dated September 17, 2008;

(b) if so, the reaction of the Government in this
regard;

(c) the steps taken by the Government in this regard;

(d) whether the Government propose to set up a
mechanism to see that every parent send his child to
school; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.
FATMI): (a) to (e) As per news-item that appeared in
The Hinov dated September 17, 2008, Supreme Court
Judge Justice K. G. Balakrishnan is reported to have
mooted a legisiation providing for punitive action against
parents failing to send their children to school, thereby
denying them the fundamental right to primary education.
However, the Government has not received any
communication to this effect. Nevertheless, in pursuance
of Article 21A of the Constitution, which makes education
a Fundamental Right for children in the age group of
6-14 years, a draft Model Right to Education Bill has
been formulated and circulated as framework to the
States/UTs with a view to seek their comments thereon.
Section 30 of the draft Model Bill contains provisions
relating to the responsibility of every parent/guardian to
enroll his child or ward, who has attained the age of 6
years and above in a school, and to facilitate her
completion of elementary education.

[Translation/
Export of Silk

845. SHRI RAJNARAYAN BUDHOLIA: Will the
Minister of TEXTILES be pleased to state:

(a) the detalls of Silk exported from India during each
of the last three years and current year; and

(b) The foreign exchange earned thereby?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) and (b) The
details of silk goods exported from india and Export
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2005-06) and current year are as follows:

(Value: in crore Rs. & Mn.US §)

Item of Exports 2003-2004 2004-05 2005-06 2006-07A
April to July (Provisional)

Rs. us$ Rs. us$ Rs. USs$ Rs. us$
Natural Silk
Yarn, Fabrics 1954.11 4252 2008.33 447.0 2228.88 503.5 643.39 140.7
& Made-ups
Readymade 699.52 152.2 746.29 166.1 842.06 190.2 373.59 81.7
Garments
Silk Carpets 120.22 26.2 123.65 275 103.36 234 23.02 5.0
Silkk Waste 5.34 1.2 1.29 0.3 19.90 45 6.56 1.4
Total 2779.19 604.7 2879.56 6409 3194.20 721.5 1046.56 228.9

[English) trcatment, testing laboratory, design center, training center,

incentive under scheme for
Integrated Textile Park

846. SHRI K.S. RAO: Will the Minister of TEXTILES
be pleased to state:

(a) the infrastructure facilities and fiscal incentives
provided to integrated textile parks at different locations
and costs thereof;

(b) the extent of increase in production, employment
generation and textile exports of these parks;

(c) the volume of domestic and foreign investment in
the parks;

(d) whether the Government proposes to provide
budgetary support to investors by tax benefits and other

exemptions for locating their units in these parks and the
costs involved; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) Under the
Scheme for Integrated Textile Parks (SITP), Government
assistance is provided to infrastructure tacilities, /ner alia
including, compound wall, roads, drainage, water supply,
electricity supply including captive power plant, effluent

trade center/display center, warehousing facility/raw
material depot, creche, canteen, workers hostel, labour
rest and recreation facilities, factory buildings for
production purposes etc. So far 26 projects have been
sanctioned under the SITP with an estimated project cost
of Rs. 2411.20 crore, out of which Government of India
support would be Rs. 862.55 crore. State-wise sanction
of project is—Andhra Pradesh (4), Gujarat (6), Karnataka
(1), Maharashtra (6), Rajasthan (2), Tamil Nadu (5), Uttar
Pradesh (1) and West Bengal (1).

(b) The estimated annual production in the 26
sanctioned parks is Rs 19,200 crore (approx.) and
estimated employment generation is 5.29 lakh (1.93 lakh
direct & 3.36 indirect). The textile units in these parks
will cater to both domestic as well as international
markets.

(c) The estimated investment in the 26 sanctioned
parks is Rs. 13,445 crore (approx.), out of which
Rs. 4800 crore (approx.) would be foreign investment.

(d) and (e) At present, no such proposal is under
consideration.

increasing Shelters for Children
847. SHRIMATI JAYABEN B. THAKKAR: Wil the

Minister of WOMEN AND CHILD DEVELOPMENT be
pleased to state:
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(a) whether the Government has asked the State
Governments to create additional capacity to provide
shelters to those children who would be thrown out of
work, after the new rule of not to employ children under
the age of 14 as domestic help; and

(b) if so, the reaction of the State Governments in
this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
WOMEN AND CHILD DEVELOPMENT (SHRIMATI
RENUKA CHOWDHURY) (a) Govemment has asked the
State Governments/UT Administrations to make efforts to
accommodate and rehabilitate children displaced or
affected by the notification regarding prohibition on
employing children under the age of 14 years as domestic
help.

(b) The above measures would be part of the overall
strategy for rehabilitating these children.

[Transiation]
Rebate on Wooden/iron-made Handicrafts

848. SHRI JASWANT SINGH BISHNOI: Will the
Minister of TEXTILES be pleased to state:

(a) the measures taken to promote wooden and iron
made handicrafts;

(b) whether Rajasthan has demanded a special
package for this purpose;

(c) it so, the action taken by the government thereon;

(d) the rebate provided on wooden and iron made
handicrafts;

(e) whether State of Rajasthan is adversely affected
due to less rebate being given in this regard; and

(f) if so, the details and the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) The
measure taken to promote handicrafts in the country
including wooden and iron made handicrafts include
implementation of Baba Saheb Ambedkar Hastshilp Vikas
Yojana (AHVY) for integrated development of selected
crafts clusters; design & technology upgradation; marketing
& support services; export promotion, training and
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extension; workshed; research and development; Special
Handicrafts Training Project (SHTP) etc.

(b) No specific demand for a special package to
promote wooden and iron made handicrafts in Rajasthan
has been received.

(c) Does not arise.

(d) For export of furniture made of wood, Bamboo
and Cane handicrafts, duty drawback is @ of 1.7% of
FOB value. For Iron handicrafts it is @ 13% subject to
a maximum of Rs. 15.00 per kg.

Income tax exemption is allowed to wooden
handicrafts exporters under section '10BA' of Income Tax
Act vide Taxation Laws (Amendment) Ordinance, 2003
(No. 2 of 2003) w.e.f. April, 2004 till 2010.

(e) Export Promotion Council for Handicrafts (EPCH)
has reported that no such instance has been brought
into their knowledge.

(f) Does not arise.
[English]
MSMED Act, 2006

849. SHRI PRABHUNATH SINGH: Will the Minister
of SMALL SCALE INDUSTRIES be pleased to state:

(a) the salient features of Micro, Small & Medium
Enterprises Development (MSMED) Act, 2006 which
became operational from October 2, 2006;

(b) the difference between manufacturing and serivce
enterprises;

(c) the details of items reserved for micro, small and
medium enterprises;

(d) whether it is mandatory for the Government to
purchase these reserved items from these small and micro
enterprises;

(@) if so, the details thereof;

(f) whether any purchase/price preference is also
given to these small and micro enterprises;

(g) if so, the details thereof;
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(h) whether any financial assistance is provided to
unemployed graduate girls to set up micro/small
enterprises; and

(i) if so, the details thereof?

THE MINISTER OF SMALL SCALE INDUSTRIES
AND MINISTER OF AGRO AND RURAL INDUSTRIES
(SHRI MAHABIR PRASAD): (a) The Micro, Small and
Medium Enterprises Development (MSMED) Act, 2006
seeks to facilitate promotion and development and
enhancing competitiveness of these enterprises. It provides
the first-ever legal framework for recognition of the concept
of “enterprise” (comprising both manufacturing and
services) and integrating the three tiers of these
enterprises, namely, micro, small and medium. Apart from
clear and more progressive classification of each category
of enterprises, particularly small, the Act provides for a
statutory consultative mechanism at the national level with
wide representation of all sections of stakeholders,
particularly the three classes of enterprises; and with a
wide range of advisory functions. Establishment of specific
Funds for the promotion, development and enhancing
competitiveness of these enterprises, notification of
schemes /programmes for this purpose, progressive credit
policies and practices, preference in Government
procurements to products and services of the micro and
small enterprises, more effective mechanisms, for
mitigating the problems of delayed payments to micro
and small enterprises and simplification of the process of
closure of business by all three categories of enterprises
are some of the other features of this legislation.

(b) The difference between manufacturing and service
enterprises lies in their objective of operation, in that the
manufacturing enterprises are engaged in the production
of goods pertaining to any industry specified in the first
schedule to the Industries (Development and Regulation)
Act, 1951 whereas the service enterprises are engaged
in providing or rendering the services.

(c) to (g) Under the provisions of Section 29 ( B )
of the Industries (Development and Regulation) Act, 1951,
certain products are reserved for exclusive manufacture
by micro and small enterprises [equated by explanation
2 of Section 7 of the MSMED Act, 2006 with small scale
industries (SSI) ] . It is not mandatory for the Government
to purchase these items from the micro and small
enterprises. However, for providing purchase and price
preference to the products of small scale industries, the
Government is following a policy (non-statutory) which
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prescribes certain items as reserved for exclusive
purchase from micro and small enterprises by the
Ministries/Departments and CPSUs of the Government of
India. Many State Governments, on their part, have also
been enforcing certain purchase and price preference
policies for assisting micro and small enterprises located
in their states. Because of the non-statutory nature of
these purchase/price preference policies followed by the
Government of India and the State Governments and
keeping in mind the reports about violations owing to
their non-statutory nature, the MSMED Act, 2006 enables
the Government of India and the State Governments to
notify, from time to time, preference policies in respect of
procurement of goods and services, produced are provided
by micro and small enterprises by their Ministries or
Departments, as the case may be, or aided institutions
or public sector enterprises.

(h) and (i) The Ministry of Small Scale Industries
and the Ministry of Agro and Rural Industries do not
operate any scheme for specifically targeting unemployed
graduate girls to enable them to set up micro/small
enterprises, though they do encourage entrepreneurship
among women in general.

Advanced Passenger information system

850. SHRI KULDEEP BISHNOI: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether some foreign airlines have raised
objections on implementation of Advanced Passenger
Information System (APIS);

(b) If so, details thereof; and

(c) the action/steps taken by the Government
thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a)
and (b) Yes Sir. With regard to the implementation of
Advance Passenger Information System (APIS), some
airline operators have demanded that:

(i) Pilot of the aircraft should not be made liable
for non-compliance to APIS;

(i) Punishment of imprisonmhent should not be
imposed for non-compliance to APIS; and

(i) Certain data elements should not be sought.
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(c) These demands have been noted by the
Government for appropriate resolution.

Reduction of MCA and Engineering seats

851. SHR!I G.M. SIDDESWARA: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether AICTE has reduced some MCA seats
arid Engineering seats in Kamataka;

(b) it so, the reasons therefor,;

(c) the academic year from which the reduction would
be operational; and
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(d) the extent by which it will affect the students?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT(SHRIMATI D.
PURANDESWARI): (a) to (d) As per policy of AICTE,
infrastructure and faculty are two important factors for
quality education. Due to shortfall in faculty and built up
area, 98 seats in 6 MCA Institutions and 8825 seats in
24 Engineering Institutions were reduced in Karnataka.
However, 83 seats in 5 MCA Institutions and 8585 seats
in 22 Engineering Institutions which fulfilled the deficiencies
were restored, Therefore, the effective decrease was only
15 seats in MCA and 240 seats in Engineering in
Karnataka, which would be operational from 2006-07.
However, there has been net increase in total intake due
to establishment of new Institutions/increase in existing
in-take/approval of additional courses as detailed below.

Programmes Approved intake in Approved intake Net increase
2005-08 in 2006-07
(as on 20.10.2006)
MCA 3215 3677 462
Engineering 48575 56542 7967

Market under NDMC

852. SHRI K.C. PALLANI SHAMY: Will the Minister
of HOME AFFAIRS be pleased to state:

(a) whether the NDMC proposes to make a facelift
to all the important markets under its jurisdiction;

(b) if so, the details thereof; and

(c) the time by which the renovation plan would be
taken up and the expected time of completion?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY): (a) and (b)
New Delhi Municipal Council has informed that there is
a proposal to facelift three markets, namely, Gole Market,
Main Janpath Market and Connaught Place.

(c) The probable time of commencement and
completion of renovation of the markets is as follows:

S.No. Name of the market Probable time of Probable time of
commencement completion
1. Gole Market January, 2007 54 weeks from the date of
commencement
2. Main Janpath Market 15.12.2006 30.06.2007
3. Connaught Place March, 2007 October, 2009

Militant outfits operating in NE

853. SHRI M.K. SUBBA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether any militant outfits from Myanmar and
Bangladesh have been operating in the North Eastern
States;
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(b) if so, the details thereof, State-wise;
(c) the details of area of their operations; and

(d) the steps taken by the Government to prevent
their operations and demolish their camps, indicating the
location of such camps?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY): (a) No militant
outfits from Myanmar and Bangladesh are operating the
Indian territory.

(b) to (d) In view of (a) above, does not arise.
Opening of NVs

854. SHRI SUBRATA BOSE: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) the number of Navodaya Vidyalayas opened in
the country during the last three years, district-wise,
location-wise;
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(b) whether Government propose to open more
Navodaya Vidyalayas in the country;

(c) it so, the details thereof, State-wise, location-wise;
and

(d) the effective measures being taken by Govemment
to provide the same facilities in Government schools, as
being given in Central schools of the country?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.
FATMI): (a) The list of Jawahar Navodaya Vidyalayas
(JNVs) opened during the last three years is given in the
enclosed statement.

(b) to (c) Yes, Sir. The present scheme envisages
opening of one Navodaya Vidyalaya in each district in
the country. The actual location in each district and the
timing depend on the respective States making available
required land.

(d) The Ministry of Human Resource Development is
committed to provide adequate facilities in schools under
it. For schools under States, it is for the States to provide
the facilities.

Statement

District-wise, location-wise JNVs opened dunng last three years.

- Jawahar Navodaya Vidyalayvas (JNVs) Opened
2003-04 2004-05 2005-06
S| No. District Location Si.No. District Location Sl.No. District Location
1 2 3 4 S 6 7 8 9
1. Bageshwar Bahui 1. Baglar Parchanpel 1. Anjaw Hawai,
2 LakhiSarai Barhaiya 2 East Khasi Hils  Mawphlang 2. Baksa Adalban
3 Dindon Dhamangaon 3 East Midnapur Kapaseria 3. Bangeigaon Kashidoba
4 Burdwan Durgapur Township 4 Guna Bajrang Garh 4 Bankura Kalapathar
5. Upper Siang Goku 5. Hoghly Dihi Bhagnan 5. Bargah Georgegarh
6. Pithoragarh GIC Campus 6. Shahdol Mau 6.  Bhadrak Sanakrushnapur
1 Malkangir Guruguda 7 Waynad Kalpstte 7. Bibhum Gopalpur
8 Nadia Kalyani 8. Burhanpur Basali
9 Ambala Kautam 9 Chamhai Thiakkhan-Ram
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1 2 3 4 5 6 7 8 9
10. Dhamtani Kurudh 10.  Coochbehar Kaliban
1. Budweni Ofhar 1. Deogath Sunamunda
12 East Siang Pasighat 12.  Dimapur Nihokhw
13, Panchmehal Vejaipur 13, East Sidim Raigaon
Upper Nankhabong
14, Fatohbad Bangaon
15 Ghaziabad Amirpur Badayal
16.  Hamirpur tayal
17.  Hojai, North Sontila
Cachar Hills
18. Howrsh Chandipur
19, Jagatsinghpur Sallo
2. Japwr Patharpada
21, Jaipaigur Putba Chakchaka
Jashpur Dhoddand
2. Kanker Karp.
24. Kawardhe Oriyakala
25.  Kiphire Tutheze
26 Koria Kenepara
28. Nagnon Ath Gaon
20. Paschim Midnapur Moradanga
0. Pauxi Gartwal Khainasand
31. Saha Chhatia
2. Simdega Mouza Kolebira
33 Upper Dinsjpur Valley  Anin,
3. West Kameng Khelog
3. Zunhebolo Zaphumi
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Centres for Excellence

855. SHRI E.G. SUGAVANAM: Will the Minister of
TEXTILES be pleased to state:

(a) whether the Government has any proposal to set
up centres of excellence in textile sector in the country;

(b) if so, the details thereof, State-wise;

(c) the time by which these centres are likely to be
set up; and

(d) the amount that would be incurred thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) to (d) The
Sub Group on Technical Textiles for the Eleventh Five
Year Plan (2007-12) under the Working Group on Textile
and Jute Industry constituted by the Government of India
has recommended setting up of six Centres of Excellence
in different parts, of the country at a proposed Plan Outlay
of Rs. 90.00 crores during the Eleventh Five Year Plan.

[Translation]
Agro & Rural Industries in A.P.

856. SHRI M. ANJAN KUMAR YADAV: Will the
Minister of AGRO AND RURAL INDUSTRIES be pleased
to state:

(a) the number of agro and rural industrial units set
up in Andhra Pradesh during the last three years, year-
wise;

(b) the details of items being produced by these
industrial units; and

(c) the amount allocated during last three years to
set up such industrial units and the names of the schemes
under which such allocations were made?

THE MINISTER OF SMALL SCALE INDUSTRIES
AND MINISTER OF AGRO AND RURAL INDUSTRIES
(SHRI MAHABIR PRASAD): (a) The year-wise details of
village industry (V!) units set up in Andhra Pradesh during
the last three years under the Rural Employment
Generation Programme(REGP) being implemented by the
Government through the Khadi and Village Industries
Commission (KVIC), are given below:
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Year Number of units set up
2003-04 1079
2004-05 1988
2005-06 2278

(b) Pickles, confectionery items, honey, processed
food items, articles of cane and bamboo, products of
handmade paper, bricks, tiles, leather articles, audio and
video systems, bio-manure, steel fumiture are some of
the major items produced in Andhra Pradesh by the
industries assisted under the REGP, the group-wise
categorization of which, is given below:

SI. No. Group-wise categorisation of industry

1. Polymer and chemical based industry.

2. Food and agro based industry.

3. Forest based industry.

4, Handmade paper and fibre industry.

5. Mineral based industry.

6. Rural engineerig and bi-technology industry.

7. Service Industry.

(c) The details of assistance provided by KVIC under
the village industry grant, from which the funds for
implementing REGP are utilised, in respect of Andhra
Pradesh during the last three year are given below:

Year (Rs. lakh)
2003-04 1675.40
2004-05 3394.19
2005-06 3627.58
[English]

Disaster Management

857. SHRI S.K. KHARVENTHAN: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the Union Government has convened a
meeting of Relief Commissioners and Secretaries of
Disaster Management Departments of various States and
Union Territories in the recent past;
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(b) if so, the details of issues discussed during the
said meeting; and

(c) the steps taken by the Government to render
emergency support in the event of natural calamities, if
any, in various parts of the country?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY): (a) to (c)
Ministry of Home Affairs convened a Conference of Relief
Commissioners/Secretaries of Department of Disaster
Management of States and Union Territories on 5th June,
2006.

In the Conference, the status of preparedness of the
States/UTs and the Central Ministries/Departments
rendering Emergency Support Functions for the South-
West Monsoon, 2006 was discussed among other related
issues. The discussions were focused on the
preparedness and procedures for rendering assistance by
the Armed Forces and Central Police Forces to the
affected States to ensure effective and coordinated
response in emergency situations. Similarly the role and
scope of Ministries of Health & Family Welfare,
Communications, Road Transport & Highways, Railways
and National Highway Authority of India and Border Roads
Organization in prevention of outbreak of epidemics,
restoration of Rail, Road and Communication networks in
the event of a disaster on priority were also discussed.

In addition to providing iogistic support, the Union
Government provided the requisite financial assistance to
the affected States to enable them to undertake rescue
and relief operations in the wake of natural disasters. An
amount of Rs. 2498.95 crore as Central share of Calamity
Relief Fund (CRF) and a further amount of Rs. 1962.06
crore from the National Calamity Contingency Fund
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(NCCF) were released to the affected States during the
year 2006-07.

Export Promotion

858. SHRI CHANDRAKANT KHAIRE:
SHRI PRALHAD JOSH!:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) whether Government have recently urged State
Govemments to be spectra net on export promotion;

(b) if so, whether the share of State Governments
has been declining on export front;

(c) it so, the details of steps Government have taken/
propose to take to boost the exports; and

(d) the details of the fund sanctioned to the State
Governments for the development of infrastructure under
ASIDE scheme?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JAIRAM RAMESH): (a) and (b) It is
the endeavour of the Central Government to sensitize
State Governments to promote exports. Consequently the
exports from most of the States have registered positive
growth.

(c) Some of the several steps taken to boost exports
include setting up of Special Economic Zones/Export
Oriented Units/ Agri Export Zones, financial assistance to
States for development of export oriented infrastructure,
financial assistance for organization of/participation in trade
fairs, buyer-seller meets, and market surveys.

(d) A statement is enclosed.

(Rs. in lacs)

SiNo. State Amount  Amount  Amount  Amount

200203 200203 200304 2003-04

Amout  Amount Amount  Amount  Amount
Mlocated Released Allocated Released  Allocated  Released Release
2004-05 200405 200506 200506 200607 200807

Amount  Cumulative

1 2 3 4 5 6 8 9 10 1" 12 13
1 Andhra Pradesh 120000 120000 130000 130000 138500 138500 154500 154500 1700.00  850.00 6,280.00
2 Andaman and Nicobar 20000 20000 20000 10000  200.00 0 20000 000 22000 300.00
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1 2 3 4 5 8 7 8 9 10 1 12 13
3 Biar 3000 3000 65000 000 20000 000 20000 000 22000 300.00
4. Chandigarh 10000 10000 20000 000 20000 000 32000 32000 35000 42000
5. Chhatisgarh 4000 40000 40000 40000 50000 50000 50000 50000 55000 27500 207500
6.  Dadra and Nagar Havek 16000 15000 30000 000 20000 000 20000 000 22000 150.00
7. Daman ad Diu 15000 15000 30000 000 20000 000 20000 000 2000 150.00
8  Dehi 10000 10000 20000 000 26500 000 26500 26500 29000 14500  510.00
9. Goa 60000 60000 60000 60000 37300 37300 60900 60900  670.00 2,18200
0. Gujarat 140000 140000 150000 150000 357800 357800 433800 433800 477000 238500 13201.00
1. Haryana 60000  600.00 60000 60000 84900 54900 140500 140500  1545.00 345400
12 Himachal Pradesh 70000 70000 75000 75000 50000 50000 55300 55300 60000 30000 280300
13, Jammuend Kashmir 60000 60000 80000 60000 50000 50000 52500 52500  580.00 222500
4. Jharkhand 40000 40000 40000 40000 50000 000 50000 000 55000 27500 1,075.00
15, Kamataka 160000 180000 100000 190000 241400 241400 330900 3739900 374000 187000 11,383.00
6.  Kerala 110000 110000 120000 120000 93000 93000 106900 108900 117500 58750 488650
17, Lakshadweep 20000 20000 20000 20000 20000 0 2200 000 22000 400.00
18.  Madhya Pradesh 200000 200000 10000 110000 143500 143500 143500 143500 158000 79000  6,760.00
19.  Maharashira 160000 160000 340000 340000 570000 570900 655200 655200 721000 17.261.00
2. Orssa 45000 46000 100000 100000 60500 60500 633 69300 78500 38250 3,13050
2. Pondichemy 30000 30000 30000 15000 20000 000 200 0 2000 45000
Punsb 90000 90000 100000 100000 96800 96800 121700 121700  1340.00 4,085.00
Rajasthan 120000 120000 130000 130000 132000 132000 132000 132000 145300 5,140.00
24 Tami Nadu 280000 280000 300000 300000 391800 391900 391900 391900 431200 215600 1578400
2. Utar Pradesh 200000 200000 210000 210000 125900 125900 210000 210000 231000 7459.00
Utaranchel 40000 40000 40000 20000 50000 50000 52700 52700  580.00 1,627.00
West Bengal 1,00000 100000 110000 110000 149100 149100 200900 200800 221000 1,10500 670500
Total 266000 2265000 2600000 2390000 3040000 2823500 3600000 3430000 3960000 1112100 12020600
North Eastern Region
1. Aunachal Pradesh 0000 10000 12500 1500 2100 000 25100 25100 2600 4T6.00
2 Assam 40000 40000 50000 50000 114900 114900 125700 125700 138300 3,206.00
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1 2 3 4 5 6 7 8 9 10 " 12 13
3 Manipur 20000 20000  250.00 000 20000 20000 20600 20600 22700 11350  719.50
4 Mizoram 10000 10000  250.00 000 20000 20000 32400 32400 35600  178.00  802.00
5 Meghalya 20000 20000 25000 25000 57200 57200 83400 83400 91700 45850 2314.50
6. Nagaland 10000 10000  125.00 5000 20000 20000 20000 20000  220.00 550.00
1. Sikkim 50.00 5000 125.00 0 200 000 20000 20000 220.00 250.00
8 Tripura 30000 30000 37500 37500 82800 82800 72800 72800  801.00 2,231.00

Total 145000 145000 200000 1300.00 3600.00  3149.00 4000 400000 440000  750.00 10,649.00

Grand Total 2410000 24,100.00 28,00000 25200.00 34,000.00 3138400 40,000.00 38,300.00 44000.00 11871.00 130,855.00

Freedom fighters of J&K

859. CHAUDHARY LAL SINGH: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the Government has received any list of
Freedom Fighters from Jammu & Kashmir who had
participated in Goa Liberation Movement phase-ll (1954-
55) from the J&K Government for granting of Swatantrata
Sainik Samman Pension; and

(b) it so, the status of such list and time by which
the Government extend this benefit to these persons?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT):
(a) Papers for considering claims of 10 persons from
Jammu & Kashmir for grant of Central Samman pension
for participation in Goa Liberation Movement phase-I!
(1954-55), were handed over during the meeting with
Floor and Deputy Floor Leaders held on 24.8.2006.

(b) Out of the 10 persons, claims of 08 persons
were received directly from the claimants in 2003. These
claims were duly examined in terms of the eligibility criteria
and evidentiary requirements of the Swatantrata Sainik
Samman Pension Scheme, 1980 and the Government
policy apropos the Goa Liberation Movement phase-ll
(1954-55) cases. All the 08 claims were rejected, as they
did not fulfill the eligibility criteria and the evidentiary
requirements of the Scheme.

Industrial Policy

860. DR ARUN KUMAR SARMA: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a) whether the Government have extended similar
incentives granted under the North East Industrial Policy
to Uttaranchal, Himachal Pradesh and Jammu and
Kashmir;

(b) it so, the details thereof;

(c) whether the Government have received any
specific proposal from the Federation of Industries and
Commerce of North Eastern Region (FINER), North
Eastern State Governments including the North East
industry Ministers Forum in this regard;

(d) if so, the details thereof;

(e) whether the Government have finalised the
proposal for modification of the North East Industrial Policy
as assured; and

(f) it so, by which it is likely to be materialised?

THE MINISTER OF STATE IN THE DEPARTMENT
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY
OF COMMERCE AND INDUSTRY (SHRi ASHWANI
KUMAR): (a) and (b) Yes, Sir. The incentives include
income tax exemption, excise duty exemption, capital
investment subsidy, interest subsidy on working capital
loan and insurance premium on capital investment.

(c) Yes, Sir.
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(d) The proposals pertain to review of the North East
Industrial Policy, 1997.

(e) No, Sir.
(f) Does not arise.
[Translation]
Standard Qualification for Teachers

861. SHRI ILYAS AZMI: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether the Government have determined the
standard qualifications for the teachers taking B.Ed,
classes and published them in the extraordinary Gazette;

(b) if so, whether some State Govemments particularly
Uttar Pradesh have not accepted those qualifications;

(c) i so, the reasons for the same; and
(d) the response of the Union Govermment thereto ?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.
FATMI): (a) Norms and standards for the teachers taking
B.Ed. classes have been notified by the National Council
for Teacher Education (NCTE) on 21st July, 2006.

(b) The norms and standards prescribed by NCTE
are applicable all over India (except J & K) like the NCTE
Act, 1993. There is no information regarding non-
acceptance of the norms by any State Government
including U.P.

(c) and (d) Question does not arise in viev(v of
(b) above.

Advice of US Representatives on Bomb Blasts

862. SHRI RAMJI LAL SUMAN:
DR. CHINTA MOHAN:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the Government had sought advice of
the American representativas with regard to the findings
of inquiry related to the local train bomb blasts in Mumbai
on 11 July, 2006;
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(b) if so, the details of facts discussed at the time of
seeking advice;

(c) whether Pakistan has been apprised of the details
of the discussion;

(d) if so, the date when this information has been
given to Pakistan; and

(e) the reaction of Pakistan thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL):
(a) and (b) The issues of cross-border terrorism and the
recent Mumbai blasts have been discussed between the
officials of the two countries within the framework of the
Indian legal system.

(c) No such information was shared with Pakistan.
(d) and (e) Do not arise.
Modernisation of Border Check Posts

863. SHRI BASU DEB ACHARIA: Will the Minister
of HOME AFFAIRS be pleased to state:

(a) whether the government proposes to modemise
various border check posts;

(b) if so, the details thereof alongwith the funds
proposed to be spent thereon, border-wise; and

(c) the details of action taken/proposed to be taken
by the Government so far in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY): (a) and (b) It
has been decided to set up 13 State-of-the-Art integrated
Check Posts (ICPs) at India-Nepal, India-Pakistan, India-
Bangladesh and India-Myanmar borders at an estimated
cost of Rs. 734.00 crore. The details are given in the
enclosed statement.

(c) Necessary follow up action has been initiated for
completion of these Integrated Check Posts with a time
frame of one and a half to three years.
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Statement

Location and estimated cost of Integrated Check Posts (ICPs)

Si.No. Location State Border Estimated Cost
(in Rs crore)

Priority-l

1. Petrapole West Bengal India-Bangiadesh 87

2 Moreh Manipur India-Myanmar 70

3 Raxaul Bihar India-Nepal 100

4 Wagah Punjab India-Pakistan 85
Total Priority-1 342
Priority-ll

5. Hili West Bengal India-Bangladesh 78

6. Chandrabangha West Bengal India-Bangladesh 64

7. Sutarkhandi Assam India-Bangladesh 16

8. Dawki Meghalaya India-Bangladesh 50

9. Akhaura Tripura India-Bangladesh 60

10. Kawarpuchiah Mizoram India-Bangladesh 27

11. Jogbani Bihar india-Nepal 34

12. Sunauli Uttar Pradesh India-Nepal 34

13. Rupaidiha/Nepaigan] road Uttar Pradesh India-Nepal 29
Total Priority-li 382
Total Priority-l and Priority-li 734

(English]
Facllities of disabled by CBSE

864. SHRI M. SHIVANNA: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the Central Board of Secondary Education
(CBSE) had decided to give more time to physically
challenged students taking the Board Exams i.e. Xth and
Xiith examinations from this Session;

(b) if so, the details in this regard; and

(c) the other steps taken by the CBSE to help the
blind and physically challenged persons?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.
FATMI): (a) and (b) As per information fumished by the
Central Board of Secondary Education (CBSE), the Board
has been allowing an additional one hour time for each
paper to the physically challenged students in both class
X and Xil. examinations.
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(c) The CBSE has provided the following additional
tfacilities for the visually impaired and physically
handicapped students:

(i) Facility of a writer in the examination, if
requested for.

(i) For the secondary examination, spastic
candidates and candidates with visual and
hearing impairment have the option of studying
one compulsory language as against two.
Options are also provided in lieu of Mathematics.
Besides one language, any four of the following
subjects may be offered to such candidates:

“Mathematics, Science & Technology, Social
Science, another language, Music, Painting,
Home Science and Introductory Information
Technology”.

(i) Alernative questions in lieu of questions having
visual input are being provided in Mathematics,
Science & Technology, Social Science and
English Communicative for class X.

(iv) Alternative questions in lieu of questions having
visual input are being provided in History,
Geography and Economics for class XIi.

(v) Separate question papers in enlarged print for
the visually impaired candidates are provided in
Mathematics and Science & Technology at class
X level.

(vi) Centre Superintendents are required to make
seating arrangements for the conduct of
examination on the ground floor, as far as
possible.

(vii) Answer books of such candidates are evaluated
separately.

(viii) Special examination centres are created to
facilitate the disabled children.

Undertrials in Jails

865. SHRI UDAY SINGH:
SHRI ADHIR CHOWDHURY:
SHRI A.V. BELLARMIN:

Will the Minister of HOME AFFAIRS be pleased to
state:
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(a) whether the Supreme Court has asked the
Government to intimate the number of prisoners
languishing in various jails without any trial;

(b) i so, whether the Government proposes to enforce
laws on such agencies which are deliberately ignoring
judicial system;

(c) it so, the details in this regard; and

(d) the effective steps taken by the Government to
grant bail and dispose the cases against such prisoners

.who have no means to engage any lawyers in the court?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT):
(a) No such direction has been received in the Ministry
of Home Affairs from the Supreme Court.

(b) and (c) Does not arise.

(d) In 2005, the Code of Criminal Procedure Act
1973 (Cr. P.C.) was amended to include the following
provisions:

(i) A new section viz 436 A of the Code of Criminal
Procedure, 1973 has been inserted in the Code
to provide that where an undertrial prisoner other
than the one accused of an offence for which
death has been prescribed as one of the
punishments, has been under detention for a
period extending to one-half of the maximum
period of imprisonment, provided for the alleged
offence, he should be released on his personal
bond, with or without sureties. It also provides
that in no case will an undertrial prisoner be
detained beyond the maximum period of
imprisonment for which he can be convicted for
the alleged offence.

(i) Section 436(1) of the Code of Criminal
Procedure, 1973 has also been amended to
make a mandatory provision that if the arrested
person is accused of a bailable offence and he
is an indigent and cannot furnish surety, the
Court shall release him on his execution of a
bond without sureties.

[Translation]
Prime Minister Rozgar Yojana

866. SHRI RAMDAS ATHAWALE Will the Minister of
AGRO AND RURAL INDUSTRIES be pleased to state:
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(a) whether the funds allotted under Prime Minister
Rozgar Yojana specially for tribal dominated areas are
being used for other purposes;

(b) it so, the details thereof indicating the number of
cases detected; and

(c) the measures being taken/proposed to be taken
by the Government in this regard?

THE MINISTER OF SMALL SCALE INDUSTRIES
AND MINISTER OF AGRO AND RURAL INDUSTRIES
(SHRI MAHABIR PRASAD): (a) No, Sir.

(b) Does not arise in view of (a) above.

(c) Proper utilization of the funds released under the
Prime Minister Rozgar Yojana (PMRY) is ensured by
laying down clear guidelines and norms for the use of
these funds, linking of fund released to the “Utilization
Certificate” for the funds aiready released, back-ended
disbursement of subsidy by banks, disbursement of loan
by way of third party cheque to the supplier of goods
rather than to the borrower directly, strict dealing of cases
of misappropriation of funds, etc.

[English]
Indo-ASEAN FTA

867. SHRI SHAILENDRA KUMAR:
SHRI SURESH PRABHAKAR PRABHU:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) the details of countries with whom Indian
Govermnment has Free Trade Agreement (FTA),

(b) whether the Government has ever assessed its
benefit or loss;

(c) if so, the details thereof, country-wise;

(d) whether the Government has examined the effect
of large number of FTA which are entering or planning
to enter into;

(e) it so, the details thereof, country-wise;

(f) whether the Govermnment officials attended a
meeting with the ASEAN Trade Officials at Jakarta
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recently to resume negotiations for a proposed Indo-
ASEAN FTA;

(g) if so, the views expressed by both sides; and
(h) the outcome thereof?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JAIRAM RAMESH): (a) to (e) The
information is being collected and will be laid on the
Table of the House.

() to (h) The fourteenth round of the ASEAN-India
Trade Negotiations Committee (TNC) was held in Jakarta
between 16-18 November, 2006. During this meeting, both
sides discussed various aspects of the proposed ASEAN-
India FTA including the proposal for modalities in reduction
of tariffs on agreed items.

Science for School Children

868. SHRI A. SAI PRATHAP: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the Government has recently announced
a set of initiatives to enthuse school children for science;
and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.AA.
FATMI): (a) and (b) National Council of Educational
Research and Training (NCERT) and Central Board of
Secondary Education (CBSE), and National Institute of
Open Schooling (NIOS) have taken up many initiatives to
enthuse school children for study of science.

The textbooks of Science for classes VI to Xil are
being developed by NCERT based on the National
Curriculum Framework 2005, so as to envisage leamning
Science concepts through investigative activities. NCERT
has also undertaken various programmes for popularization
of science in schools viz. (i) Organization of Science
Exhibition, (i) Reading to leam programme, (iii) Science
Olympiads and (iv) Environmental Science Programme.

The CBSE has given greater thrust and emphasis
on acquision of practical skills to promote the interest of
students in Science.
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In addition, various programmes are undertaken by
the above mentioned and other organizations for
popularization of science in schools viz. organization of
Science Exhibition at regional and national level,
orientation programme for science teachers to enhance
professional competency, theme projects to create
scientific temper at national and regional level, science
based activities like science quiz competition, science
debate and science seminar, development of text books
and self-instructional material with projects and activities
appropriate for the level, and Audio-video support for
learning material.

Protection of witness

869. SHRI L. RAJAGOPAL.:
SHRI CHANDRA BHUSHAN SINGH:
KUNWAR MANVENDRA SINGH:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the 17th Law Commission has
recommended protection of witness identity to prevent
them from turning hostile and ensure that all criminal
trials do not end in acquittals;

(b) if so, the other recommendations of the 17th
Law Commission on various topics of public importance;

(c) whether the Government has taken action for
implementing these recommendations; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY): (a) to (d) The
198th Report of the Law Commission has covered the
subject of ‘Witness Identity Protection and Witness
Protection Programmes’. The contents of this Report are
treated as confidential until the Report is laid in
Parliament.

Foreign funds to NGOs

870. SHRI P. MOHAN: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the total number NGOs which are receiving foreign
funds under Foreign Contribution Regulation Act (FCRA)
during each of the last three years, till date, NGO-wise,
State-wise;
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(b) whether such NGOs are authorized to receive
foreign contribution under foreign Contribution Regulation
Act;

(c) it not, the number of NGOs that are in receipt of
foreign fund;

(d) the total number of such contribution received
during each of the last three years NGO-wise, State-
wise;

(e) whether all such recipient NGOs have submitted
reports to Government on the utilization of foreign
contribution;

(f) if so, the details thereof, and

(g) if not, the manner in which the Government is
going to make such submission of reports mandatory?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a)
to (f) Under the Foreign Contribution (Regulation) Act,
1976, various Associations (including NGOs) in India are
permitted to receive foreign contribution from foreign
sources for bona fide activities in cuitural, economic,
educational, social or religious fields after obtaining
registration/prior permission under the said Act. The
registration/prior permission is granted after due verification
of activities and antecedents of Office bearers of
Associations. The State-wise and district-wise list of
Associations registered or granted prior permission under
the said Act are available on MHA's website—http:/
mha.nic.infore.htm. As on 20/11/2006, 33513 Associations
are registered under the Foreign Contribution (Regulation)
Act, 1976. The amount of foreign contribution received
during the last three years by Associations are as follows:

Year Amount (Rs. in Crores)
2002-2003 5046.50
2003-2004 5105.50
2004-2005 6256.68

It is submitted that the Associations that are registered
or which have obtained prior permission under the Foreign
Contribution (Regulation) Act, 1976 are required to submit
annual retums duly certified by a' Chartered Accountant
within four months after closure of the financial year. The
number of Associations that have filed annual returns
during the last three years are as follows:
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Year No. of Associations
2002-2003 16590
2003-2004 17153
2004-2005 18540

Further, 8673 Associations have not submitted annual
retums during the last three years and they have been
placed under the Prior Permission category. The State-
wise list of the Associations placed under the Prior
Permission category are available on the MHA's website—
http://mha.nic.infore.htm.

(g) MHA has already introduced the facility for on-
line submission of applications for grant of registration
and filing annual retums under FCRA. This will facilitate
the Associations in furnishing their applications for grant
of registration and filing their annual retums as well as
it will help Government in improving the monitoring
mechanism.

Export of Agricultural Products

871. SHRI BRAJA KISHORE TRIPATHY: Wil the
Minister of COMMERCE AND INDUSTRY be pieased to
state:

(a) whether export of agricultural products of the
country is decreasing;

(b) if so, the details of export of agricultural products
during each of the last three years;

(c) whether the Government has made any study to
find out the reasons for such decrease in agricultural
products;

(d) if so, the details thereof, and

(e) the steps taken by the Government to increase
export of agricultural products?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JAIRAM RAMESH): (a) and (b) Export
of agricultural products of the country has been showing
an increasing trend over the last three years. Some of
the major agricultural products being exported during the
last three years are rice, wheat, cereals, poultry & dairy
products, floriculture products, tobacco, spices, cashew
sugar. meat products, fruits, vegetables and processed
foods.
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{c) and (d) Does not arise.

(e) Encouraging export is a continuous process. The
Government is taking steps to encourage export of agro
products through measures and incentives under Plan
schemes of the Commodity Boards etc. In order to boost
Indian agricultural products, the Ministry of Commerce &
Industry has put in place various schemes namely Market
Development Assistance (MDA), Market Assistance
Initiative (MA!), Assistance to States for Developing Export
Infrastructure and Allied Activities (ASIDE) etc. with
modified guidelines under which the various Boards/
Councils undertake programmes like organization of Buyer-
Seller Meet, participation in Trade Fairs, Visit of
Organisation of delegations of traders and exporters to
various countries. Under these schemes mentioned, the
exporters are also provided grants in aid for
modernization, technology upgradation, packaging and
quality improvement etc. with a view to enhance the
exports of the country. The Government has also declared
60 Agri Export Zones for improving the production for
exports of various agricultural commodities in the country.

Export of Foodgrains

872. SHRI N.S.V. CHITTHAN:
SHRI SANAT KUMAR MANDAL:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) the details of the quantum of foodgrains exported
from India during last two years;

(b) the names of the countries to which foodgrains
have been exported during the said period;

(c) whether the Government are oontemplating to take
steps to boost the export of foodgrains; and

{d) if so, the details thereof?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY (SHR! JAIRAM RAMESH): (a) The quantum
of foodgrains exported from India during last two years is
as follows:

Year Qty: in Lakh MTs
2004-06 72.18
2005-06 58.43
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(b) Some of the major countries to which foodgrains
have been exported during the said period are Saudi
Arabia, Kuwait, UK, UAE, Yemen Arab Republic, Nigeria,
Bangladesh, South Africa, Ivory Coast, Nepal, Philippines,
Belgium, Sudan, Myanmar, Sri Lanka, Bhutan, Malaysia,
Bangladesh, Pakistan, USA, Algeria, Egypt, Spain, Canada
and Haly.

(c) and (d) Agricultural and Processed Food Products
Export Development Authority (APEDA) operates various
schemes under which financial assistance is provided to
the exporters for market development, infrastructure
development, quality development, research and
development and transportation. The efforts are constantly
being made for opening up of new markets.

[Translation]
impure Gold

873. SHRI MAHESH KANODIA: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a) whether the business of impure gold is increasing
in various parts of the country;

(b) if so, the action taken/proposed to be taken to
prevent it; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JAIRAM RAMESH): (a) to (c) No such
complaint has been received by this Ministry on this
matter. However, as per a market survey of non-
halimarked jewellery conducted by Bureau of Indian
Standards (BIS) in 16 cities of the country some time
back shortage in purity of gold content in the jewellery
was found to be widespread. On gold jewsllery, BIS is
running a voluntary hallimarking scheme under the BIS
Act, 1986. The scheme is aimed at providing third party
assurance to consumers on the purity of gold for its
fineness. Purchasers of Hallmarked Jewellers can get their
jewellery tested from any BIS recognized assaying centre.
The scheme is operated through network of Regional
and Branch Offices of BIS all over the country.

Modern Indian Language Status to Hindi

874. SHRI VIJAY KUMAR KHANDELWAL: Will the
Minigster of HUMAN RESOURCE DEVELOPMENT be
pleased to state:
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(a) whether Hindi has been provided the status of
the modern Indian language in the new curriculum being
prepared by the N.C.E.R.T ;

(b) if so, whether declaring Hindi as modem Indian
language would not amount to lowering its status of our
national and official language; and

(c) if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.
FATMI): (a) NCERT has informed that there is no mention
in the National Curriculum Framework 2005 prepared by
NCERT of Hindi having been provided the status of the
modemn Indian language.

(b) and (c) Do not arise.
[English]
Cash Crops sector in Kerala

875. SHRIMATI C.S. SUJATHA: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a) whether the Union Govermment has received any
proposal from Government of Kerala for a special package
for the development of cash crops sectors,

(b) if so, details thereof; and

(c) the action taken by the Union Government on
the proposal.

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JAIRAM RAMESH): (a) to (c) The
Government has received a proposal from Goverment of
Kerala for revival/rejuvenation of various agricuttural crops
which also included proposal for revival of plantation crops
in Kerala. The Union Cabinet has, on a proposal made
to the Agricuitural Department, airedy approved a special
rehabilitation package in this regard for farmers in
31 distrubed districts of Anera Pradesh, Kerala,
Karnataka and Maharastra. The Cabinet respect to
rejuvenation of plantations, paddy lands and coconut
cultivation in Alappuzha and idukki districts of Kerala.
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Import of Fruits

876. SHRIMATI PRATIBHA SINGH:
SHRI M. ANJAN KUMAR YADAV:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) the details of fruits/vegetables imported/exported
during the last three years particularly after the removal
of import restrictions showing the quantum of each fruit/
vegetable imported, State-wise;

(b) whether the export of these items from their
respective States is satisfactory;
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(c) # not, the steps taken by the Govemment to
ensure that there is optimum export of these items from
their producing States;

(d) the customs duty imposed on each of these
imported fruit varieties;

(e)mommdmisemomanthedomosﬂcfmﬂ
growers and traders; and

(f) steps taken to safeguard the interest of domestic
fruit/vegetable growers?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JAIRAM RAMESH): (a) to (c) Import
and export of fruits and vegetables are given as under—

(Quantity in Tons)
Export 2001-2002 2002-2003 2003-2004 2004-2005 2005-2006 2008-2007 (Apr-Jun)
Edible Frut And Nuts; Peel 373,611.84 425,997.81 475,244 44 488,790.72 691,096.44 170,083.61
Or Citrus Fruit Or Melons
Edible Vegetables and Certain 822,881.08 991,894.50 1,268,285.25 1,410,389.75 1,766,503.25 §78,367.38
Roots and Tubers
Import 2001-2002 2002-2003 2003-2004 2004-2005 2005-2008 2006-2007(Apr-Jun)
Edible Frut And Nuts; Peel 484,165.50 655,572.58 738,148.25 854,976.00 928,009.50 269,075.81
Or Citrus Fruit Or Melons
Edible Vegetables And Certain 2,385,902.25 2,229,147.00 1,983,010.00 1,530,948.25 1,885,137.00 5§02,043.63
Roots And Tubers
State-wise information is not maintained. Statement
(d) The information is given in the statement Discription Basic customs duty
enclosed.
1 2
(e) No assessment has been made on the impact of
import of fruits on the domestic fruit growers/traders. Coconuts 70%
(f) the following three schemes are under Brazil nut 30%
implementation for holistic development of horticulture . .
crops in the interest of domestic fruit/vegetable growers Cashew nuts in shell Nil
in the country- Cashew nuts shelied 30%
(i) National Horticulture Mission Al s in shefl Rs. 35 per kg.
(i) Technology Mission for integrated development
of Horticulture Almonds shelled Rs. 65 per kg.
Hazeinuts or filberts 30%

(iii) Micro-imigation.
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1 2 1 2
Walnuts 30% Raspberries, blacknerries, 30%
mulberries and loganberries
Chestnuts 30%
Black, white or red currants 30%
Pistachios 30% and gooseberries
Betal Nuts 100% Cranberries, bilberries and 30%
other fruits of the genus
Bananas 100% Vaccinium
Dates 30% Kiwi fruit 30%
Figs 30% Durians 15%
Pineapples 30% Pomegranates 15%
Avocados 30% Tamarind, fresh 15%
Guavas, Mangoes and 30% Sapota (chico) 15%
t
mangosieens Custard-apple (Afa) 15%
. o 0,
Citurs fruit fresh or dried 30% Bore 15%
Oranges
. 159
Mandarins (Including 30% Lichi 5%
tangarines and satsumas) Other 15%
Clemantines, wilkings and )
similar citrus hybrids Strawberries 30%
Grape fruit 259 Respberred, blackberries, 30%
mulberries, loganberries black,
Lemon 30% white or red currants and
gooseberries;
Other 30%
Cherries 30%
Grapes Fresh 30% .
Mango slices in brine 30%
Grapes Dried, raisins 100%
Source: M/o Finance
Melons (Including watermelons) 30%
and papaws (papauas), fresh Flood affected States
Apples 50% 877. SHRI D. VITTAL RAO:
SHRI DUSHYANT SINGH:
Pears and quinces 30% SHRI L. RAJAGOPAL:
. SHRI MADHUSUDAN MISTRY:
Apricots 30% SHRI TATHAGATA SATPATHY:
. SHRI HANNAN MOLLAH:
Che
mes 30% SHRI NAVEEN JINDAL:
Peaches, Including nectarine 30% SHRI M. RAJA MOHAN REDDY:
SHRI THAWAR CHAND GEHLOT:
Plums and sioes 25% DR. SATYANARAYAN JATIYA:
Other fruit, fresh Strawberries 30%

Will the Minister of HOME AFFAIRS be pleased to
state:
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(a) the names of States/UTs affected by flood and
other calamities during 2006;

(b) whether Central team have visited the flood
affected areas in various States;

(c) it so, the details of reports submitted by such
teams, State/UT-wise;

(d) the details of loss of life and property damaged
during the said period, State/UT-wise;

(e) the details of assistance requested and released
by Union Government to such States/UTs so far;

(f) whether States have violated the norms for
payment of compensation to affected farmers;

(g) if so, the details thereof, State-wise; and

(h) the action taken by the Union Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY): (a) Twenty-
two States and One UT have reported damage in varying
degrees due to heavy rains, floods, landslide, cloudburst
and cyclonic depression during the year 2006. These are
Andhra Pradesh, Assam, Bihar, Chattisgarh, Gujarat, Goa,
Haryana, Himachal Pradesh, Jammu & Kashmir,
Jharkhand, Karnataka, Kerala, Madhya Pradesh,
Maharashtra, Meghalaya, Orissa, Punjab, Rajasthan, Tamil
Nadu, Tripura, Uttar Pradesh, West Bengal and
Pondicherry.

(b) The States of Andhra Pradesh, Chhattisgarh,
Guijarat, Himachal Pradesh, Jammu & Kashmir, Karnataka,
Kerala, Madhya Pradesh, Maharashtra, Orissa, Rajasthan
and U.T. of Pondicherry have submitted memoranda to
G.0O.l, for seeking assistance from National Calamity
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Contingency Fund (NCCF) for the cyclonic storms/heavy
rains/floods of 2006. Inter-Ministerial Central Teams had
been constituted and visited all the aforesaid States/UT,
except Himachal Pradesh, for an on the spot assessment
of damage and requirement of funds. The memorandum
of Himachal Pradesh has been received recently. A
Central Team is being constituted to visit the State.

(c) The reports of all the Central Teams, which had
visited the affected States, have been received and are
being processed in accordance with the laid down
procedure for assistance from NCCF. The Report of the
Central Team is a document for Inter-Ministerial
discussions. In the case of UT of Pondicherry, the
assistance is provided from the budget provision of Union
Temitories.

(d) The details of loss of life and damage to property,
as received from the affected States/UT, based on their
preliminary assessment, are given in the enclosed
Statement-|

(e) Statement showing the Central assistance sought
by the affected States/UT in their Memorandum is given
in the enclosed Statement-Ii

An amount of Rs. 2554.79 crore has been released
to the affected States from the Central share of Calamity
Relief Fund (CRF) and Rs. 1904.61 crore from National
Calamity Contingency Fund (NCCF) during the year
2006-07. State-wise details are given in the enclosed
Statement-lll Further assistance to the affected States
will be provided after their Memoranda are processed as
per the laid down procedure.

(f) This Ministry has received no report on violation
of the norms in payment of relief to affected farmers.

(g) and (h) Does not arise.

Statement |

State-wise detalls of damage due’' to Cyclonic storms/heavy rainsfoodsfandslides durng the year 2006

(Provisional, as on 28.9.2006)

Sl.No. States/UTs Lives lost (No.) Cattle lost (No.) Houses (No.) Cropped area
(in lakh ha.)
1 2 3 4 5 6
1. Andhra Pradesh 247 366308 322074 8.13
20 2367 0.11

2. Assam _ 7
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1 2 3 4 5 6
3. Bihar 25 19 17447 0.75
4 Chhattisgarh 37 9653 15820 0.15
5. Guijarat 283 8421 161625 7.47
6. Goa — - 5 0.002
7. Haryana 6 _— - -
8. Himachal Pradesh 48 846 4379 0.94
9. Jammu and Kashmir 25 2677 11835 0.61
10. Jharkhand 5 101 3011 0.03
1. Kamataka 123 236 20440 1.55
12. Kerala 180 2269 114435 0.24
13. Madhya Pradesh 168 6107 120998 —
14. Maharashtra 423 13417 594516 12.59
16. Meghalaya - - —_ neg.
16. Orissa 90 1656 120356 3.09
17. Punjab 8 16 224 0.02
18. Rajasthan 146 42253 254844 17.36
19. Tamil Nadu 23 67 444 17.37
20. Tripura 4 —_ - —
21. Uttar Pradesh 508 588 -_— -
22. West Bengal 36 697 180575 0.45
23. Pondicherry - 268 285 neg.

Statement i 1 2 3

The assistance souglit by States/UT affected by heavy,

rainsMoods aduning 2006 5. Jammu and Kashmir 645.48
(Rs. in crore) 6.  Kerala 149.08
S.No. State/UT Amount 7. Kamataka 1895.61
1 2 3 8. Maharashtra 5423.28
1. Andhra Pradesh 9969.58 9. Madhya Pradesh 749.62
2. Chhattisgarh 376.22 10. Orissa 2383.76
3. Gujarat 2707.27 1. Rajasthan 3284.22
4. Himachal Pradesh 393.32 12. Pondicherry 73.03
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Statement Il
Statewise delails of relsases from CRF and NCCF during the year 2006.
(Rs. In Crore)
Sl. No. State Allocation under Centre's share of Released under
CRF CRF released NCCF

1. Andhra Pradesh 361.28 335.48 203.06
2. Assam 198.62 72.40 0.00
3. Bihar 163.23 0.00* 0.00
4, Chhattisgarh 114.98 150.33 0.00
5. Goa 2.21 1.62 0.00
6. Gujarat 258.30 246.87 545.69
7. Haryana 130.60 58.31 0.00
8. Himachal Pradesh 103.60 38.85 25.14
9. Jammu and Kashmir 88.96 33.36 0.00
10. Jharkhand 129.71 48.64 0.00
11. Karnataka 120.39 113.98 384.97
12. Kerala 80.77 33.67 0.00
13. Madhya Pradesh 261.58 246.67 30.85
14. Maharashtra 234.05 220.00 589.90
15. Meghalaya 11.61 8.59 0.00
16. Orissa 310.24 291.34 25.00
17. Punjab 153.33 112.26 0.00
18. Rajasthan 436.42 413.66 100.00
19. Tamil Nadu 219.53 0.00* 0.00
20. Tripura 13.22 14.60# 0.00
21. Uttar Pradesh 304.48 114.18 0.00
22. West Bengal 241.50 0.00* 0.00

Total 3937.61 2554.79 1904.61

*Cantre's share of CRF has not been released for want of information relating 1o crediting of earlier released funds, utilisation certificate
and annual report.

# This includes 1 & 2 Instaiments of Rs. 9.64 crore for the year 2005-06.
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[Translation]

Grants to Madhya Pradesh under Operation
Black Board Project

878. SHRIMATI NEETA PATERIYA: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) the total amount of Central grants provided to
Madhya Pradesh under Operation Black Board Project;

(b) whether the State Government requested the
Union Government to provide hundred percent grants for
the said scheme; and

(c) it so, the reaction of the Union Government in
this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.AA.
FATMI): (a) A total sum of Rs. 33554.21 lakhs was
provided to the State Gowvt. of Madhya Pradesh under
the Operation Black Board, which ended in the IXth Plan.

(b) Question does not arise.
(c) Question does not arise.
[English]
Value based Compensation on Minerais

879. SHRI MANORANJAN BHAKTA: Will the Minister
of MINES be pleased to state:

(a) whether the study conducted by the Ministry
reveals that the value based compensation on Minerals/
Mines will replace the tonnage-based royalty currently
being paid at ad valorem of 2.5% to 7%,

(b) if so, the details; and

(c) the decision taken/proposed to be taken by the
Mineral Advisory Council in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
MINES (DR. 7. SUBBARAMI REDDY): (a) and (b) A
Study Group was set up in the Ministry of Mines to
suggest revision of rates of royalty and dead rent on
major minerals (other than coal, lignite and sand for
stowing). There was no recommendations of the Study
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Group to replace the tonnage base royalty currently being
paid at ad valorem of 2.5% to 7%.

(c) 28th meeting of the Mineral Advisory Council was
held on 6.11.2006 at New Delhi in which the issue of
transition of rates of royalty on ad valorem basis was
supported by State Governments. As per the MMDR Act,
1957 the Central Government shall enhance the rates of
royalty in respect of any mineral once in a period of
3 years. Since the last revision of rates was done on
14.10.2004, the next revision of rates would be possible
after 13.10.2007.

Increasing rate of Maternal and Child Mortality

880. SHRI TATHAGATA SATPATHY: Will the Minister
of WOMEN AND CHILD DEVELOPMENT be pleased to
state:

(a) whether the maternal mortality and child mortality
rate are showing upward trends in the country:

(b) if so, the details thereof, State-wise; and

(c) the steps taken by the Government to tackle
them?

THE MINISTER OF STATE OF THE MINISTRY OF
WOMEN AND CHILD DEVELOPMENT (SHRIMATI
RENUKA CHOWDHURY): (a) No, Sir.

(b) A statement giving details of Maternal Mortality
Rate and Infant Mortality Rate, both for the country as a
whole and for some bigger states, in 1998 and 2003 is
enclosed as Statement.

(c) The Integrated Child Development Services (ICDS)
Scheme aims at holistic development of children below
6 years of age by providing a package of services
comprising supplementary nutrition, immunization, health
check-up, referral services, pre-school non-formal
education and nutrition and health education to the
children. Pregnant women & lactating mothers are also
covered under the Scheme.

Reduction in the incidence of mortality, morbidity and
malnutrition is one of the objectives of the Scheme.
Launched in 1975 in 33 blocks, 'the Scheme is currently
sanctioned for 6118 blocks in the country. ICDS Scheme
is being further expanded to bring uncovered habitations/
settlements within its ambit.
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Apart from this, Government of India, in the Ministry
of Health & Family Welfare, is also implementing several
programmes/schemes viz. Reproductive & Child Health
Programme, National lodine Deficiency Control
Programme, National Acute Respiratory Infection (ARI)
Control Programme, Integrated Management of Neonatal
and Childhood lliness, National Rural Health Mission to
address the issue of maternal, child and infant mortality
in the country.

To reduce Maternal Mortality, Government of india is
undertaking several measures, under the National Rural
Health Mission (NRHM), to improve the availability of and
access to quality health care including services for
Immunization and Safe Motherhood. Some of the steps
taken/proposed to be taken are as under:

¢ Implementation of the Janani Suraksha Yojana
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Appointment of Accredited Social Health Activist
(ASHA) for every village with a population up to
1000 to facilitate access to health care services,
mobilize pregnant women for antenatal care,
institutional delivery and post-natal check ups.

Opemtional[sing 2000 Community Health Centres
as First Referral Units (FRU) for providing
Emergency Obstetric and Child health services.

Making 50% Primary Health Centres functional
for providing 24-hours delivery services, over the
next five years.

Ensuring quality of services by implementing
india Public Health Standards (IPHS) for Primary
Healthcare Facilities.

Ensuring skilled attendance at every birth both
in the community and the institutions.

(JSY).
Statement
Increasing Rates of Matemal and Child Mortality
S.No. 1998 2003
MMR IMR MMR IMR
Iindia 407 72 301 60
Bigger States
1. Andhra Pradesh 150 66 195 59
2. "Assam 409 76 490 67
3. Bihar 452 67 arn* 60
4, Gujarat 28 64 172 57
5. Haryana 103 70 162 59
6. Karnataka 195 58 228 52
7. Kerala 198 16 110 11
8. Madhya Pradesh 498 98 379" 82
9. Maharashtra 135 49 149 42
10. Orissa 367 98 358 83
11. Punjab 199 54 178 49
12. Rajasthan 670 83 445 75
13. Tamil Nadu 79 53 134 43
14. Uttar Pradesh 707 85 517° 76
16. West Bengal 266 53 194 46

*Bihar & Jharkhand, M.P., Chhattisgarh, Uttar Pradesh & Uttaranchal

[Source: RGI, Sample Registration System (SRS) 1998 & 2003]
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Indo-Pak Trade Agreement

881. SHRI DUSHYANT SINGH:
SHRI NAVEEN JINDAL:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) whether India has entered into any trade
agreement with Pakistan;

(b) it so, whether the proposal to revive the sea
trade and open some new rail/road routes to boost
bilateral trade between India and Pakistan was under the
consideration of the Government; and

(c) if so, the details thereof including the benefits
likely to accrue to India alongwith its implication on
national security?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JAIRAM RAMESH): (a) No Sir.

(b) Does not arise.
(c) Does not arise.
[Translation)

Regularisation of Services of
Anganwadl workers

8682. DR. SHAFIQUR RAHMAN BARQ:
SHRI K.C. PALLANI SHAMY:

Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether the Government proposes to regularize
the services of workers of Anganwadi centres in the

country;
(b) if so, the details in this regard;

(c) whether the Government has constituted any

committee to look into the demands of the Anganwadi
workers;

(d) it so, the details thereof, and
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(e) the time by which its report is likely to be
submitted?

THE MINISTER OF STATE OF THE MINISTRY OF
WOMEN AND CHILD DEVELOPMENT (SHRIMATI
RENUKA CHOWDHURY): (a) and (b) No such proposal
is under consideration.

(c) to (e) Yes, Sir. A Review Committee has been
set up for examining the current levels of honorarium
and related issues of Anganwadi Workers and Helpers.
The Terms of Reference of the Review Committee are
given in the Statement enclosed. The Committee is
expected to submit its report by 31st December, 2006.

Statement
Terms of Reference of the Review Committee

(a) To review the job responsibility and job content
of Anganwadi Workers and Helpers under ICDS
Scheme.

(b) To identity the Scheme/Programmes of the
Departments/Ministries of the Government of
India, State Governments and local bodies in
implementation of which Anganwadi Workers and
Helpers are associated/involved.

(c) To review whether the additional honoraria being
paid for duties and responsibilities assigned
under Schemes/Programmes, other than ICDS,
of the Central/State Governments or local bodies
is reasonable.

(d) To review the existing levels of honorarium being
paid to AWWs and AWHs for duties &
responsibilities assigned under ICDS Scheme.

(e) To revisit rate of honorarium paid under ICDS
Scheme.

(f) To consider whether additional honorarium is to
be paid for functions/responsibilities assigned
under other Schemes of Govemment of India/
State Governments/local bodoes

(g) Any other suggestion that the Committee may
like to make to further motivate these workers
to discharge their responsibilities efficiently.
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[English]
Hike in Cement Prices

883. SHRI M.P. VEERENDRA KUMAR:
SHRI SARVEY SATYANARAYANA:
SHRI HANSRAJ G. AHIR:
SHRI KRISHNA MURARI MOGHE:
SHRIMATI SUSHEELA BANGARU LAXMAN:
SHRI SHRIPAD YESSO NAIK:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) whether there has been steep increase in the
price of cement in recent months;

(b) it so, the reasons therefor including the sectors
getting affected due to hike in cement price;

(c) whether steep rise in price is a result of
cartelization by the cement manufacturers;

(d) it so, the details of the steps taken to bring
down the prices and to prevent cement manufacturers
from cartelization;

(e) whether the Government has issued any directive
allowing fly ash to be blended in cement; and

(f) if so, the aims and objectives of such directives?

THE MINISTER OF STATE IN THE DEPARTMENT
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY
OF COMMERCE AND INDUSTRY (SHRI ASHWANI
KUMAR): (a), (b) and (d) Cement prices increased
between December, 2005 and April 2006 at varying rates
across the country; however these have stabilized since
May 2006. Cement is a decontrolled commodity and the
price is governed by economic factors, viz., demand and
supply, cost of raw materials and other inputs, production
and distribution costs. Government had impressed upon
the cement manufacturers the need to rationalize cement
price. Responding to it, the Cement Manufacturers’
Association gave an undertaking to maximize production
and dispatch of cement; ensure that the retailers do not
indulge in profiteering; bring in fresh investment to create
additional capacities; and supply cement on priority and
at 5% discount on the ruling prices to the Central
Govemnment Departments.
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(c) Monopolies and Restrictive Trade Practices
Commission has informed that it has referred the
complaints relating to cartelization by the Cement
Manutacturers to the Director General (Investigation &
Registration) for investigation.

(e) and (f) No Sir, blended cement is manufactured
with addition of fly ash or slag. This has been permitted
by BIS as per the prescribed BIS Standards, viz., IS-
1489, 1991.

Export Promotion Councli for
North-Eastern States

884. SHRI M. SREENIVASULU REDDY: Will the
Minister of COMMERCE AND INDUSTRY be pleased to
state:

(a) whether north eastem region has been contributing
Rs.1000 crores to the country’'s exports with tea
accounting for 60 percent, coal 20 percent and cement
20 percent;

(b) it so, whether there is any plan by the
Govemnment for setting up a separate export promotion
council for the North Eastem States; and

(c) it so, the details thereof?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JAIRAM RAMESH): (a) As per DGCIS
data, the Indian exports during 2005-06 from the North
Eastern Region amounted to Rs. 1130 crores.

(b) No Export Promotion Councils have been
constituted for important commodities/sectors with a view
to promoting exports. No export promotion council has
been constituted by the Government of India to promote
exports from specific region.

(c) Question does not arise.
[Trans/atrion]
Definition of Natural Calamities

885. SHRI KAILASH MEGHWAL: Will the Minister of
HOME AFFAIRS be pleased to state:
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(a) whether after handing over the responsibility to
deal with the natural calamities to the Ministry of Home
Affairs the work of re-defining the natural calamities by
the Ministry is going on;

(b) it so, the calamities which have been kept under
the definition of natural calamities at present and the
details of the suggestions contained in the proposals under
consideration regarding inclusion of certain calamities in
the definition of natural calamities;

(c) whether Twelfth Finance Commission has also
made recommendations for inclusion of certain calamities
in the definition of natural calamities;

(d) if so, the details thereof;

(e) whether recommendations have also been made
in the Annual Conference of Relief Commissioners of the
States in this regard; and

(t) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY): (a) to (d) The
Scheme of Calamity Relief Fund (CRF) and National
Calamity Contingency Fund (NCCF) has been notified by
the Ministry of Finance (Department of Expenditure) based
on the recommendations of the Twelfth Finance
Commission (TFC). TFC had considered the proposals
submitted by some States for inclusion of some calamities
in the list of natural calamities eligible for assistance under
CRF/NCCF.

The TFC has extended the definition of natural
calamities eligible for assistance under CRF/NCCF to
cover the calamities of land slides, avalanches, cloud
burst and pest attacks to the existing list of cyclone,
drought, earthquaka/Tsunami, fire, floods and halistrom.

Inclusion of any calamity in the list of natural
calamities to be eligible for assistance from CRF/NCCF
comes under the purview of the Finance Commission.

(e) and (f) The issue of inclusion of new calamities
in the approved list of natural calamities for assistance
under CRF/NCCF was discussed in the Annual
Conference of Relief Commissioners of the States and
the position as mentioned above has been apprised.
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[English]
Setting up of NHRC In States

886. SHRI SARVEY SATYANARAYANA:
SHRI BRAJESH PATHAK:
SHRI K.C. PALLANI SHAMY:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) the names of the States who have and who
have not constituted National Human Rights Commissions
(NHRC) as on date, separately;

(b) whether the Supreme Court has expressed its
unhappiness over non-seriousness of the State
Governments in the cases of violation of NHRC; and

(c) if so, the measures taken by the Union
Government to constitute NHRC in all States?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a)
As per information available as on date, the following 18
States have set up State Human Rights Commission:

Assam, Andhra Pradesh, Chhattisgarh, Himachal
Pradesh, Jammu & Kashmir, Kerala, Madhya Pradesh,
Maharashtra, Manipur, Orissa, Punjab, Rajasthan, Tamil
Nadu, Uttar Pradesh, West Bengal, Karnataka, Bihar and
Guijarat.

The following 10 States do not have Human Rights
Commission:-

Arunachal Pradesh, Goa, Haryana, Jharkhand,
Meghlaya, Mizoram, Nagaland, Sikkim, Tripura and
Uttaranchai.

(b) Assuming that the Question refers to violation of
human rights and not violation of NHRC, the following is
the reply:

To ensure compliance of ‘11 requirements’ against
custodial violence as spelt out by Hon'ble Supreme Court
in D.K. Basu's and others Vs. State of West Bengal and
Others, the Hon'ble Supreme Cqurt has directed the State
Human Rights Commissions to constitute a sub committee
in their respective Commissions with a view to oversee
whether the 11 requirements as spelt out in D.K. Basu's
case are being camied out or not and to take all such
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further necessary steps as are required to ensure that
those requirements are carried out. It shall be open to
such sub committee to make surprise checks with a view
to see actual implementation of those requirements. The
Hon'ble Supreme Court has further directed that the report
of the action taken by the Committees constituted by the
State Human Rights Commissions, as per the order
above, is to be sent to them directly.

(c) The Government has been pursuing with the
concemed State Governments from time to time, to set
up SHRC.

import of Cheap Products

887. SHRI MANJUNATH KUNNUR: Will the Minister
of COMMERCE AND INDUSTRY be pleased to state: *

(a) whether the cheap subsidized products from
various developed countries are being imported and
dumped in the country;

(b) if so, whether Government has formulated any
strategy to check cheap imports with a view to protecting
the interests of domestic industry and the farmers;

(c) if so, the details thereof, and

(d) if not, the reasons therefore and by when
arrangements would be made therefor?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JAIRAM RAMESH): (a) to (d) In order
to counteract, trade distortion caused by dumping/subsidy
and the consequential injury to the domestic industry, the
Government has set up the Directorate General of Anti-
Dumping & Allied Duties (DGAD) to conduct anti-dumping/
anti-subsidy investigations and make recommendations to
the Central Government for imposition of anti-dumping or
countervailing measures, where appropriate. The
Government has also set up the Directorate General of
Safeguards under the Department of Revenue, Ministry
of Finance to investigate and recommend safeguard duty
when faced with situation of increased imports of any
commodity which causes or threatens to cause serious
injury to domestic producers. Besides, imports of
commodities declared as sensitive are constantly being
monitored by the Directorate General of Foreign Trade
(DGFT).
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import of Spices

888. SHRI N.N. KRISHNADAS: Will the Minister of
COMMERCE be pleased to state:

(a) whether the Government has permitted import of
spices especially pepper and cardamom;

(b) if so, the details thereof; and

(c) the details of the precautionary measures taken
by the Govemment to save the indigenous spice growers?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JAIRAM RAMESH): (a) to (c) India
removed all quantitative restrictions on imports except
those necessitated, inter alia, on grounds of health,
security, public morals and environment in the year 2001.
A customs duty of 70% is levied on import of pepper
and cardamom.

[Transiation]
Launching of Pllot Project ‘Sakshat'’

889. SHR! BAPU HARI CHAURE
SHRIMAT! BHAVANA PUNDALIKRAO
GAWALI:
SHRI SANJAY DHOTRE:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government has recently launched a
pilot project ‘Sakshat’; and

(b) if so, the details and aim of the project?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) Yes, Sir.

(b) The portal envisages providing one stop solution
to educational requirements of learners ranging from class
KG to Research level covering all fields of study including
vocational education and leaming for life skills.

[English]
insurance Scheme for weavers

890. PROF. M. RAMADASS: Will the Minister of
TEXTILES be pleased to state:
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(a) whether frequent changes are being made in the
insurance schemes introduced as weavers welfare
schemes;

(b) it so, the details thereof alongwith the reasons
therefor; and

(c) the steps taken by the Government to the
shortcomings in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) to (c) The
Govemnment of India was implementing a Group Insurance
Scheme for handloom weavers since 1992-93 till
December 2003. The annual premium under the scheme
was Rs.120/- per weaver which was shared equally by
the weaver, the State Government and the Government
of India. The sum assured for natural death was
Rs. 10,000/-. The scheme did not cover accidental death.
The scheme was replaced by the Bunkar Bima Yojana in
December, 2003. The objective of the Bunkar Bima
Yojana was to provide an enhanced insurance cover to
the handloom weavers in the case of natural as well as
accidental death. The sum assured under the Bunkar
Bima Yojana was Rs. 50,000/~ for natural death and
Rs. 80,000/- in case of accidental death. Besides this, a
scholarship of Rs. 300/- per quarter per child was
available to the Students studying in standards IX to Xl
for a maximum period of 4 years. The benefit was
available for two children of the member covered under
the Bunkar Bima Yojana. The annual premium was
Rs. 3807/, out of which the weaver's share was
Rs. 130/-, LIC's share was Rs. 100/- and the Govemment
of India’'s share was Rs. 150/-

The Bunkar Bima Yojana was modified in 2005-06
and rechristened as Mahatma Gandhi Bunkar Bima Yojana
(MGBBY) for providing insurance cover of Rs. 5 0,000/
for natural death and Rs. 80,000/- for accidental death
with a reauced premium of Rs. 330/- per annum. The
scholarship benefit available under the Bunkar Bima
Yojana is also available under the Mahatma Gandhi
Bunkar Bima Yojana. Out of total premium of Rs. 330/-
the weaver's share is Rs. 80/-, LIC's share is Rs. 100/-
and the Government of India's share is Rs. 150/-. The
scheme is implemented through the Life Insurance
Corporation of india (LIC). This scheme is an improvement
over the old scheme because the weavers' contribution
is less by Rs. 50/- per annum in new scheme for same
amount of benefits.
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Health insurance Scheme

The Health Insurance Scheme (HIS) was introduced
in 2005-06 in place of the earlier Health Package Scheme
in which the upper limit for the reimbursement claims
received from the State Goverments was only Rs. 1500/
in a year. The scheme covered only the Iindividual and
not members of his family. The newly introduced Health
Insurance Scheme (HIS) covers not only the weaver but
his wife and two children also. It covers all pre-existing
and new diseases. The maximum limit per family is
Rs. 15000/- per annum out of which the OPD cover is
Re.7500/-.

(d) Thus the newly introduced Mahatma Gandhi
Bunkar Bima Yojana and the Health Insurance Scheme
aim at providing more benefits to the handloom weavers.

Activities of ULFA

891. SHRI ADHIR CHOWDHURY:
SHRI NIKHIL KUMAR:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether ULFA is recruiting persons from the
neighbouring countries in their cadres;

(b) if so, the details thereof;

(c) whether the Union Government has asked security
and intelligence agencies to get tough with ULFA cadres
and make appropriate responses to their violence; and

(d) if so, the extent to which the activities of ULFA
has been curbed?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY): (a) and (b)
There is no specific report regarding recruitment of foreign
nationals in their cadres by United Liberation Front of
Asom (ULFA) from the neighbouring countries.

{c) and (d) Following the twin blasts on 5.11.2006,
State Police/Central Police Organisations have been asked
to intensify counter Insurgency- (Cl) operations against
ULFA and other extremists groups. The C| operations
are continuing. The security forces have been successful
in neutralizing’ a number of cadres of ULFA and other
extremists groups.
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[Translation]

Infiitration by ISI Agents In various Government
Organisations

892. PROF. MAHADEORAO SHIWANKAR:
SHRIMATI KALPANA RAMESH NARHIRE:
SHRI SURESH PRABHAKAR PRABHU:
SHRI IQBAL AHMED SARADGI:

SHRI RAGHUNATH JHA:

SHRI RAMJI LAL SUMAN:

SHRI SRICHAND KRIPLANI:

PROF. VIUAY KUMAR MALHOTRA:
DR. LAXMINARAYAN PANDEY:

SHRI RAJIV RANJAN SINGH “LALAN™
KUNWAR MANVENDRA SINGH:

SHRI PRALHAD JOSHI:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether Pakistani intelligence agency has
infiltrated in the various Government organisations;

(b) if so, the reasons for failure of Indian intelligence
agencies in getting information about it;

(c) whether S| has made its impact in armed forces
of the country;

(d) if so, the total number of Government institutions
from which IS|I agents have been apprehended;

(e) whether secret and important documents have
been seized from them;

(f) it so, the details thereof; and

(g) the details of investigation conducted and the

corrective measures taken/proposed to be taken by the
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a)
to (d) Security & Intelligence Agencies have been keeping
a close watch on espionage activities including that of
Pak IS agents. As per available information, during the
current year (tifl 22.11.2006), a total number of 21 IS
backed espionage modules have been neutralized in the
country resulting in the 'arrest of espionage agents
including some defence personnel.
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(e) to (g) In these cases, some important and secret
documents have been seized from the arrested persons.
Necessary investigations into these cases are conducted
and action is taken as per the provisions of the Official
Secrets Act, 1923. Besides, comprehensive preventive
measures based on the modus operandi of hostile
intelligence agencies are enforced and regular security
review is carried out from time to time with a view to
sensitize the environment for making security apparatus
foolproof. In addition, the existing Counter Intelligence set
up in the Armed Forces is synergized on a regular basis
to meet the new challenges. Stringent action is undertaken
against the accused persons and exemplary punishment
is awarded.

[English]
Ashok Ganguly Committee on Nursery Admission

893. SHRI SURESH PRABHAKAR PRABHU:
MS. INGRID MCLEOD:
SHRI SHAILENDRA KUMAR:
SHRI S.K. KHARVENTHAN:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government has received the Ashok
Ganguly Committee report on nursery admission;

(b) if so, the details of the recommendations made
by the Ganguly Committee in regard to the admission in
nursery class;

(c) whether the action committee of unaided private
schools was against the no interview, no interaction policy
as suggested by the Ganguly Committee;

(d) if so, the reasons given by them for the same

(e) the action taken or likely to be taken by the
Government against the schools who will not follow the
recommendations of Ganguly Committee; and

(f) the steps takenftto be taken by the Government to
ensure effective implementation of the report?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A
FATMI): (a) to (f) The Committee under the Chairmanship
of Shri Ashok Ganguly, Chairman CBSE on matters
relating to Nursery admission, was appointed by the
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Hon’ble Delhi High Court and the Committee has
submitted their report directly to the Hon'ble High Court,
and not to the Government of India.

[English]
Registration of Compiaints by Deihi Police

894. SHRI BRAJESH PATHAK: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the Delhi Police is registering FIR of
every complaint regarding cognizable offence at Police
Stations as per the decision of Supreme Court in October,
2006,
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(b) it so, the number of complaints of such offence
received by Delhi Police during each of the last three
years, district-wise; and

(c) the action taken by the Delhi Police against such
complaints?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY): (a) to (c) Delhi
Police registers cases under appropriate section of law
for taking up investigation in respect of such complaints
wherein cognizable offence is made out. Details of cases
registered by Delhi Police on such complaints during the
years 2003, 2004, 2005 & 2006 (upto 15.11.06) are given
in the enclosed Statement.

Statement

Registration of Complaints by Delvi Police

Name of District Year

2003 2004 2005 2006

(upto 15th

November)
New Delhi District 2530 3024 2668 2269
East District 6374 8014 8167 7094
North-East District 5156 6321 7277 6958
South District 11640 13690 15140 14539
South-West District 6743 7550 7202 7670
West District 11367 11583 11397 10563
North District 5584 6059 6053 4968
North-West District 12551 14234 15808 13917
Central District 5185 5915 6507 56515
Special Cell 106 177 152 88
Crime & Railways 1354 1477 1394 1108
Indira Gandhi International Airport 724 745 873 881

[English]
Employment in Small Scale industries

895. SHRI ANANTA NAYAK: Will the Minister of
SMALL SCALE INDUSTRIES be pleased to state:

(a) whether the Government has emphasized the
creation of more employment opportunities for women in
rural and tribal areas by implementing various rural
development schemes through the small scale industries;

(b) if so, the details in this regard;, and
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(c) the incentives provided and targets fixed and
achieved in regard to new industrial units set up for
creating job opportunities for women in rural and tribal
areas during the last three years, State-wise?

THE MINISTER OF SMALL SCALE INDUSTRIES
AND MINISTER OF AGRO AND RURAL INDUSTRIES
(SHR! MAHABIR PRASAD): (a) to (c) Yes, Sir. The
Central Government is implementing various Schemes/
Programmes to enable individual entrepreneurs including
women in rural and tribal areas to set up micro, small
and tiny units and thus create employment opportunities.
A Scheme entitied ‘Trade Related Entrepreneurship
Assistance and Development (TREAD) was launched by
the Ministry of Small Scale Industries in 2004 for the
economic empowerment of women through development
of their entrepreneurial skills in non-farm activities. The
main components of this Scheme are as under:

(i) Grants up to 30% of the total project cost, as
appraised by lending institutions which would
finance the remaining 70% as loan assistance.

(i) Grants up to Rs. 1.00 lakh to training
organisations viz., Entrepreneurship Development
Institutes, National Institute of Small Industry
extension training and Non-governmental
Organisation conducting training programmes for
empowerment of women beneficiaries identified
under the Scheme.

(i) Need based Grants upto Rs. 5.00 lakh to training
institutes per project for field surveys, research
studies, evaluation studies, designing of training
modules, etc.

Under the Scheme, central grant of Rs. 69.31 lakh
has been released to 1785 women benseficiaries inciuding
women from rural and tribal areas. As small scale units
are set up by individual entrepreneurs on their own
considor;iion of advantages, no target for setting up §Si
units is fixed.

Closed Textile Mills in A.P.

896. SHRI M. RAJA MOHAN REDDY: Will the
Minister of TEXTILES be pleased to state:
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(a) the names and number of textile mills in Andhra
Pradesh lying closed as on date;

(b) the assets and liabilittes of each closed mills;

(c) whether there is any proposal to sell the land of
these mills; and

(d) i so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) In the
private and cooperative sectors, there were 39 cotton/
man-made fibre textile milis (Non-SSl) lying closed in the
state of Andhra Pradesh as on 31st October 2006. Their
names are given in Statement-l. Also, the following four
mills of the National Textile Corporation are lying closed
as on date in the State of Andhra Pradesh :

¢ Azam Jahi Mills, Warrangal

* Netha Mills, Secundera bad

Adoni Cotton Mills, Adoni

Nataraj Spinning and Weaving Mills, Nirmal

(b) Government does not maintain information
regarding assets and liabilities of the private and
cooperative sector mills. However, assets and liabliiities
position in respect of National Textile Corporation Mills is
given in Statement-li

(c) and (d) Govemment does not maintain information
regarding sale of land of private and cooperative sector
mills. However, in respect of National Textile Corporation
Milis position regarding sale of land is as follows:

— Azam Jahi Mills, Warrangal—Land already soid.

— Netha Mills, Seconderabad—2.17 acres to be
sold.

— Adoni Cotton Milis, Adoni—7.17 acres to be soid.

— Nataraj Spinning and Weaving Mills, Nirmal—
Land already soid.
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2

SI.No. Name of the Milis
1 2
1. Anantapur Cotton Milis
2 The Andhra Coop. Spg. Mills Ltd
3. The Chirala Co-Operative Spinning Mills
Limited
4, The Neliore Coop. Spinning Mills Limited
5. Karimnagar Coop. Spg. Mills Ltd
6. The Chilakaluripet Cotton Growpm Co-Op.
Spg. Mills Ltd.
7. Sathavahana Cotton Growers Coop Spinning
Milis Ltd.
8. The Nandyal Co-Op Spg. Mills Ltd.
9. The Parchur Cotton Growers Co-Op. Spg.
Mills Limited
10. The Hemalatha Textiles Limited
1. The Rayalaseema Mills Limited
12. Shree Ramchandra Spg. Milis
13. Sri Veera Venkatalakshmi Textiles (P) Limited
14. G.N.Products (P) Ltd (Adoni Spg & Wvg. Co.)
Kothari Ind Corpn
15. Andhra Cotton Mills Ltd.
16. Saicharan Cottons (P) Ltd (Anusuya Spinners
Ltd.)
17. Sri  Murali Spi:ming Mills  Ltd.

(Venkatachalapathi Mills Ltd)

19.

20.

21,

23.

24,

25.

26.

27.

28.

29.

Sarvaraya Textiles Limited

Abirami Cofton Mills (P) Limited

Telangana Spinning & Weaving Mills Limited
Penguin Textiles Limited

VSM Spinning Mills P. Ltd. (Venkataraya Spg.
Mills P. Ltd.)

Leena Textiles Limited

Omkareshwar Spinning Mills (P) Ltd (Quality
Spg & Weav. P. Ltd

Navya Spinning Mills Limited (Eou)
Srinivasa Spg Mills Pv. Ltd.

Telangana Spinning & Weaving Mills
Limited

Sree Srinivasa Spg Mills P. Ltd
Sudha Sewing Threads Limited
Shree Manufacturing Company Limited
Sree Kalyana Srinivasa Tex Ltd

Samrat Spinners Ltd. Eou (Sree Satyam Spg.
& Wvg. Mills Ltd.)

Shri Maruthi Textiles Ltd

Parkins Textiles (P) Limited

Feno Fiber Limited

S.L.S. Textiles Limited
Dhanalaxmi Roto Spinners P. Ltd.
Sirilaxmi Fibres Limited

Dewan Bahadur Ramgopal Mills Ltd.
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Statement Il

Asseols and labilities of closed National Textie Comporation Mills in Andhira FPradesh

Azam Jahi Mills. Netha Milis, Adoni Cotton Nataraj Spinning and
Warrangal Secunderabad Mills, Adoni Weaving Mills, Nirmal
Liabliity
Share Capital 578.81 120.27 297.76 123.70
Reserves and Surplus 128.35 20.07 39.04 1.97
Loans Unsecured (HO) 9177.83 2389.67 €263.56 2269.53
Loans Unsecured (Others) 2023.11 Nil 18.77 Nil
Current liabllities 986.97 327.99 973.22 132.58
Total liabilities 12895.07 2858.00 3500.35 2627.78
Assets
Net fixed assets 7.83 0.41 23.10 0.89
Current Assets 2964.02 2474.80 344.52 160.01
P&L A/c accumulated loss 9923.22 382.79 3222.73 2366.87
Total Assets 12895.07 2868.00 3590.35 2527.78

Production/Profit of NALCO

897. DR. K. DHANARAJU: Will the Minister of MINES
be pleased to state:

(a) whether any target for production and export of
Aluminium has been fixed by NALCO for 2006-07;

(b) if so, the details thereof, and

(c) the steps taken by the Government to meet the
targets?

THE MINISTER OF STATE IN THE MINISTRY OF
MINES (DR. T. SUBBARAMI REDDY): (a) Yes, Sir.

(b) The target for production and sale of Aluminium
fixed by National Aluminium Company Limited (NALCO)
for 2006-07 based on the Memorandum of Understanding
(MOU) signed with Ministry of Mines is as under:-

Production of Aluminium 3,45,000 tonnes

Total sale of Aluminium 3,45,000 tonnes

(Export & Domestic)

No specific target for exports of aluminium has been
fixed under the MOU.

(c) The performance of the Company is reviewed by
the Government from time to time so as to ensure that
the targets fixed are achieved.

[Transiation)]

Foreign Direct Investment in The Industrially
Backward States

808. DR. DHIRENDRA AGARWAL:
SHRI TUKARAM GANPATRAO RENGE
PATIL:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) whether a major chunk of the foreign direct
investment approved during January 1999 upto 31st
December, 2005 has gone to most industrialised States,
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(b) if so, whether the Government proposes to provide
more incentives for foreign direct investment in the
selected industrially backward States;

(c) if so, the details thereot;

(d) whether the share of foreign direct investment by
main investors like USA and Japan in India is merely
one per cent of the total foreign direct investment made
by them globally and whether they are more interested
in investing in other countries in Asla-Pacific region;

() if so, the reasons therefor;

(f) the reasons behind such a large gap in the amount
of approved foreign direct investment and the actual
investment;

(g) the steps being taken by the Government to
reduce this gap; and

(h) the success achieved by the Government through
these steps?

THE MINISTER OF STATE IN THE DEPARTMENT
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY
OF COMMERCE AND INDUSTRY (SHRI ASHWANI
KUMAR): (a) Statement showing state-wise break-up of
Foreign Direct Investment (FDI) approved during January
1999 to December, 2005 is enclosed.

(b) and (c) Government has put in place a liberal
and investor-friendly policy on Foreign Direct Investment
(FDI) under which FDI up to 100% is permitted on the
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automatic route In most sectors/activities. Under the
liberalized economic environment, investment decisions,
Including choice of location, are taken by the
entreprensurs based on their commercial judgement and
other relevant factors which may include investment
climate in different States, quality and avaliability of
necessary infrastructure, simplification of regulatory process
etc. The FDI policy applies uniformly across the country
with no special dispensation for any particular state or
region.

(d) and (e) As per the World Investment Report 2005
published by the United Nations Conference on Trade
and Development and Reserve Bank of india (RBI) data,
the FDI inflow into India from USA and Japan is less
than 1% of their total outflow. FDI inflows depend on
various factors, both external and internal. Besides the
macro-economic environment in the host economy, global
economic environment, corporate strategy of the
transnational corporations, and economic situation in other
FCI destinations play a major role.

() to (h) Approval for foreign direct investment
accorded by the Government reflects the intent of the
entrepreneur to invest in -a particular State/Sector.
However, a large number of approvals/clearances such
as allotment of land, power connection, registration of
factories, administration of land laws, sales tax, etc. are
to be accorded by the State Government. Furthermore,
implementation of projects may have a long gestation
period. In such cases the investment is not received
immediately but over a period of time depending on the

need of capital at various stages of project implementation.

Statement

State-wise Sreak-up for Foreign Direct Investment (FD/) Approved by Govemment
duning January 1999 fo December 2005.

(Amount in crore)

S.No. Name of the State No.of Approvals Amount of Foreign Direct % to Total
Financial Investment Approved
(in Rs.)

1 2 3 4 5
1. Maharashtra 2629 21,968.95 22.78
2. Delhi 1936 12,604.12 13.07
3. Tamil Nadu 1296 10,692.65 11.08
4, Kamataka 1517 9,270.76 9.61
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1 2 3 4 5
5. Gujarat 331 5,723.08 5.93
6. Andhra Pradesh 633 3,987.62 4.14
7. West Bengal 258 2,251.99 234
8. Madhya Pradesh . 54 2,247.67 233
9. Uttar Pradesh 236 1,837.81 2.01
10. Haryana 227 1,749.53 1.81
11. Punjab 57 1,236.32 1.28
12. Kerala 184 1,217.16 1.26
13. Pondicherry 50 932.66 0.97
14. Himachal Pradesh 17 891.48 0.92
15. Rajasthan 81 791.13 0.82
16. Bihar 6 631.95 0.66
17. Goa 157 §70.26 0.59
18. Orissa 24 472.70 0.49
19. Chhattisgarh 7 216.24 0.22
20. Chandigarh 57 188.17 0.19
21, Daman and Diu 15 40.59 0.04
22. Dadra and Nagar Haveli 3 35.85 0.04
3. Jharkhand 8 26.80 0.03
24. Uttaranchal 13 10.71 0.01
25. Tripura 2 2.41 0.00
26. Mizoram 1 1.52 0.00
27. Assam 2 0.91 0.00
28. Jammu and Kashmir 1 0.40 0.00
29, Meghalaya 1 0.00 0.00
30. Manipur 1 0.00 0.00
31. Andaman and Nicober Island 1 0.00 0.00
32. State Not indicated 987 16,732.87 17.35

Grand Total 10792 96,432.39
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[English/
Construction of Bullding under SSA

899. SHRI RUPCHAND MURMU:
SHRI JYOTIRADITYA M. SCINDIA:
SHRI KRISHNA MURARI MOGHE:
SHRI PRASANTA PRADHAN:
SHRI G.V. HARSHA KUMAR:
SHRI SWADESH CHAKRABORTY:
SHRI RAGHUVEER SINGH KOSHAL:
SHRIMATI PRIYA DUTT:
SHRI G. KARUNAKARA REDDY:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the target fixed under Sarva Shiksha Abhiyan
(SSA) for opening schools, construction of school
buildings, additional class rooms, enrolment of Education
Guarantee Scheme Centres/AIE; appointment of new
teachers, free text books, setting up of block resource
centres and cluster resource centre, each separately;
State-wise;
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(b) the achievements/progress in implementation of
the same, state-wise;

(c) the number of proposals receilved from the State
Governments for grant of financial assistance for
implementation of the said scheme, alongwith the status
thereof, Statewise; and

(d) the total amount of expenditure incurred on Sarva
Shiksha Abhiyan (SSA) during the last three years
including the current year?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A
FATMI): (a) and (b) State-wise targets and achievements
under Sarva Shiksha Abhiyan (SSA) are given in the
table.

(c) The Annual Work Pians & Budgets of all States
and Union Territories, under the SSA for the year
2006-07 were approved by the Government of India by
May, 2006.

(d) The total expenditure incurred during last three
years, including current year, is Rs. 22144.09 crore.

Statement

Construction of building under SSA

Sl. No. States/UTs Appointment of new Free Textbooks Setting up of Setting up of

Teachers Block Resource Centre  Cluster Resource Centre
Target Achieve- Targst  Achievement Target Achieve- Target Achieve-

ment upto upto ment ment

30.09.2006 30.08.2006 upto upto
30.09.2006 30.00.2008

1 2 3 4 6 7 8 9 10
1. Andaman and Nicobar 63 ] 0 0 9 9 k74 k74
2, Andhia Pradesh 36300 4676 416174 2291 128 128 6970 6970
3 Asnachal Pradesh 2024 2166 134286 134286 6 68 184 165
4 Assam 5410 N 2849185 2849165 164 145 413 47
5. Bihar 184081 70151 7575118 4445085 526 533 “n 4564
6. Chandigarh 85 240 32000 0 0 0 2 2
7 Chhattiegarh 50786 40567 2984739 2984739 148 148 2189 2189
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1 2 3 4 5 (] 7 [} 9 10
8 Dadra and Nagar Havel 36 0 0 3 0 114 0
9. Deman and Diu o 6 842 ™42 2 2 7 7
10. Delhi 0 2038  203% 7 0 13 0
1. Goa 186 0 60270 00270 1 1 180 £
12 Gujert 1848 1062 48545 403580 o 24 8361 3351
13 Harysna 6104 4823 1375861 1375681 119 19 1285 1235
", Himachei Pradesh 290 33 215058 207989 7 3 2104 04
15. Jammu and Kashmir 16976 16660  7TOE202 786202 118 199 1502 1582
18. Jharkhand 83709 4189 3421904 3421904 212 209 27 18682
17. Kamataka 18305 10908 0 0 176 17 20 290
18. Kerala 28 0 1748514 1748162 152 18 1350 1356
18, Lakshadweep 13 0 11985 0 3 1 10 9
2. Madhya Pradesh 90477 80416 B043341 804331 an a4 6330 63%
21 Maharashira 123% 1238 0064044  BBO4TI7 5567 5667
2 Manipur 123 0 321851 2820% % u 2 124
2 Meghasya 8543 0 560570 560570 25 26
x, Mizoram ) 578 197378 197376 159 1689
2 Nagaland 168 0 33678 33678 4 “ 0 0
2, Oriasa 64734 B5TT0  3M027 3402378 m 314 5257 4397
2. Pondicheny % 0 0 0 6 5 % 0
2 Punjab k] 1088 2043712 471825 41 141 1499 1499
-} Rejasthan 8516 3696 424034 440U 190 161 2323 2531
%. Sikdm 468 an 20398 0 9 9 131 191
3 Temi Nadu 18866 6606 0 0 385 385 4088 4088
2 Tripura 1 204 618344 0 0 © 171 k<)
B Uttar Pradesh 283583 215950 15017311 15017311 o 678 8249 8178
u, Uttaranchal 4532 07 806845 BTTIMS % 3 1002 1008
3. West Bongal 67881 0333 3120858 83893 707 Q12 1426
TOTAL 1012103 666840 06870135 57836420 6746 67 70388 66487
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8. No. Statea/UTs Opening of schoos  Constructon of school  Addiional classrcoms  Envolment in education
buiidings quarantes scheme csntare/AIF
Tuget  Acievement  Tamet  Achovement  Tapel  Achevement  Taget  Achiovement
Upto 30.06.2008 upto 30.09.2008 upto 30.09.2008 upto 90.09.2008
1 2 3 4 5 8 7 8 9 10
1. Andaman and Moober 9 5 4 0 3 " 525 0
2. Andha Pradesh 01 961 %016 o 224 1210 81M8 TR
3 Aunachel Pradesh 850 L) o) 20 1158 2 20028 1204
4 Aemm . 0 0 na 68 36542 S542 110240 855810
5 Biw 287 %60 17486 199 88558 50w e
6. Chandgah % 6 u 2 M 0 T80 10404
7. Chhattegarh 15518 %233 13812 ) 718 518 142786 o
8 Dadm and Nagar Hovel 0 4 120 0 256 0 0 0
6. Daman and D 12 0 12 5 1 1 38 0
0.  Deh 0 0 2 0 809 R 1T 19063
1. Goa 0 0 0 0 1% 0 a0 0
2. Guent 831 101 835 696 14270 6950 08,  TRM?
3. Hayana 190 1522 1745 ) 10128 5004 228347 28674
4. Hmachal Pradesh 810 a1 0 0 438 I 2160
5. Jaromu and Kesheir 6156 8154 o 126 ) 2 24525 0
8 Jnarkdand 16126 20806 8100 4 W10 16735 50085 27570
1. Kametska 483 2089 %19 1263 2388 1217 BBIT5 64210
8 Ko 13 0 21 2 5778 am 12895 12095
0.  Lakshadwoep 1 0 6 0 10 312 0
2. Madya Pradesh L I 190 30827 1471 60085 324950
2. Mahanshie M7 588 10706 0 302 20203 66831 169189
2 Mg an 12 968 ® ) 0 e TS
B Meghalay 2151 1654 m 204 % 7 sy I
A Mzomm 52 %7 884 546 »1 M 420 2480
2% Negaiand % 0 168 8 289 550 183 67

Orissa 12494 8207 6296 3157 15121 6504 504954 332075
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1 2 3 4 L] 7 8 9 10
a7 Pondicherry 40 0 ] 0 24 0 1782 ]
.} Punjab 1083 1005 505 204 13702 R T24882 627342
. Rajasthan 38 287 8340 ™A 40962 12212 1089872 1000737
3 Sikddm 87 n 50 %0 408 "o 7968 0
3 Tamil Nadu 5160 424 5418 4908 21922 7801 161062 6050
2 Trpura 1948 43 1182 531 1251 sn 63318 63318
R Uttar Pradesh 28006 27050 U351 2112 175800 a1121 3185 15:%2
u. Uttaranchal 1724 32 3355 1420 U 1948 63728 53960
3. West Bengal 10215 0 a4 585 75445 20304 2349034 1420305
Total 232938 164477 181484 97999 687639 281001 12689200 6707944

Insurance cover to CRPF

900. SHRI CHANDRA BHUSHAN SINGH:
SHRI S.K. KHARVENTHAN:
SHRI EKNATH MAHADEO GAIKWAD:
SHRIMATI NIVEDITA MANE:
SHRA! KIRTI VARDHAN SINGH:
SHRI E.G. SUGAVANAM:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the Govemment has any proposal to
provide insurance cover to CRPF Jawans at par with the
armed forces as reported in the Times. of India, dated
October 29, 2006;

(b) it so, the details thereof and time by which it is
likely to be implemented;

(c) whether the Government has -also pending
demand for housing proposals for the personnel of CRPF;

(d) it so, the details thereof, and

(e) the time by which the such demand is likely to
be cleared?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a)
and (b) Like the contribution based insurance scheme of

the defence personnel CRPF Jawans are covered by a
contributory group insurance scheme. improvement in
welfare measures for the Central Police Force (CPF)
personnel on the basis of the assessment of their working
environment is a continuous exercise.

(c) to (e) The Government have enhanced the
authorization of accommodation for Other Ranks in the
CPFs from 14% to 25%. The time frame to achieve this
target for CPFs, including CRPF, will depend upon the
building capacity of the construction agencies in the
coming years, who are being provided with adequete
funds.

Foreign Entrepreneurs Investment in india

901. SHRI P. KARUNAKARAN: Wil the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a) whether the Government imposed any restriction
on foreign entrepreneurs to invest in India;

(b) it so, the details thereof alongwith the reasons
therefor; and

(c) the number of entrepreneurs whose request for
investment in India were tumed down during the last
three years?

THE MINISTER OF STATE IN THE DEPARTMENT
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY
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OF COMMERCE AND INDUSTRY (SHRI ASHWANI
KUMAR): (a) and (b) As per Regulation 5(1) of Foreign
Exchange Management Act (FEMA) Regulations, 20/2000-
RB dated 3-5-2000 as amended, a person resident outside
India (other than a citizen of Bangladesh or Pakistan) or
an entity outside India, whether incorporated or not, (other
than an entity in Bangladesh or Pakistan), may purchase
shares or convertible debentures of an Indian company
under Foreign Direct Investment (FDI) Scheme, subject
to the terms and conditions specified in FDI Scheme.
Government has put in place a liberal and investor-friendly
policy on Foreign Direct Investment (FDI) under which
FDI up to 100% is permitted on the automatic route in
most sectors/activities. Sectors attracting FDI caps are
detailed in Press Note 4(2006 Series) which is enclosed
as Statement.

(c) Data on proposals turned down is not centrally
maintained.

Statement

Govemment of India
Ministry of Commerce & Industry
Departrment cf Industrial Policy & Promotion
SIA (FC Division)

Press Note No. 4 (2006 Seres)
Subject: Rationalisation of the FDI Policy

The policy on Foreign Direct Investment (FDI) has
been reviewed on a continuing basis and several
measures announced from time to time for rationalization/
liberalization of the policy and simplification of
procedures.

2. Government of India has recently further reviewed
the policy on FDI and decided as under:

(a) To allow under the automatic route, FD! up to
100%, for:

i. distillation & brewing of potable alcohol;
li. manufacture of industrial explosives;
ill. manufacture of hazardous chemicals;

iv. manufacturing activities located within 25 kms
of the Standard Urban Area limits which require
Industrial license under the Industries
(Development & Regulation) Act, 1951,

v. setting up Greentield airport projects;

NOVEMBER 28, 2006
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vi. laying of Natural Gas/LNG pipelines, market
study & formulation and Investment financing In
the Petroleum & Natural Gas sector; and

vii. cash & carry wholesale trading and export
trading.

(b) To increase FDI caps to 100% and permit it
under the automatic route for:

i. coal & lignite mining for captive consumption;

il. setting up infrastructure relating to marketing in
Petroleum & Natural Gas sector; and

iil. exploration and mining of diamonds & precious
stones,

(¢) To allow FDI up to 100% under the automatic
route in

i. power trading subject to compliance with
Regulations under the Electricity Act, 2003;

il. processing and warehousing of coffee and
rubber.

(d) To allow FDI up to 51% with prior Government
approval for retail trade of ‘Single Brand' products, detailed
guidelines for which have been notified vide Press Note
3 (2006 Series).

(e) To allow under the automatic route transfer of
shares from residents to non-residents in financial
services, and where Securities & Exchange Board of India
(Substantial Acquisition of Shares & Takeovers)
Regulations, 1997 are attracted, in cases where approvals
are required from the Reserve Bank of India/Securities &
Exchange Board of India (Substantial Acquisition of Shares
& Takeovers) Regulations, 1997/Insurance Regulatory &
Development Authority. With this, transfer of share from
residents to non-residents, including acquisition of gshares
in an existing company would be on the automatic route
subject to sectoral policy on FDI.

(f) To dispense with the requirement of mandatory
divestment of 26% foreign equity in B2Be-Commerce.

3. FDUNR! investment under the automatic route shall
continue to be governed by the Sectoral regulations/
licensing requirements.

4. A summary of the FDI policy and regulations
applicable in various sectors/activities is given in the
Annexare.

(UmeshKumar)
Joint Secretary to the Govemment of India

F. No. 5(3)/2005-FC
Dated 10th February, 2006.
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Annexure

AGRAHAYANA 7, 1828 (Saka)

Policy on Forsign Direct Investment (FDJ)

I. Sectors prohibited for FDI

i. Retall trading (except Single Brand Product

retailing)
ii. Atomic energy
iii. Lottery business

iv. Gambling and Betting

Il All Activities/Sectors would require prior Government
approval for FDI in the following circumsetances:

o Questions 170

i. where provisions of Press Note 1(2005 Series)

are attracted;

il. where more than 24% foreign equity is proposed
to be inducted for manufacture of items reserved

for the Small Scale sector.

. In Sectors/Activities not listed below, FDI is permitted

up to 100% on the automatic route subject to sectoral

rules/regulations applicable.

IV. Sector-specific policy for FDI: in the following sectors/

activities, FDI upto the limit indicated below is all.ws-'
subject to other conditions as indicated:

S.No. Sector/Activity FDI CapEquiy  Entry Route Other conditions Relevant Press Not issued
by Deptt. of IPP
www.dipp.gov.in

1 2 3 4 5 8
1 Alrports
a. Gereenfield projects 100% Automatic Subject to sactroal PN 4/2006
reguistions notified by
Ministry of Civil Aviation
nw. civiigvision.ic.in
b. Existing projects 100% FiP8 Subject to sectroal PN 4/2006
beyond regulations notified by
4% Ministry of CiWl Aviation
ww, civilsviation.nic.in
2 Air Traneport 49% FOI; Automatic Subject 10 no direct or PN4/2006
Services 100%- for indirect participation by
NR! investment foreign airines. Govemment
of India Gazette Notilication
dated 2.11.2004 issued by
Minister of Civil Aviation
3 Ncohok- 100% Automatic Subject to license by PN4/2006
Distilation & esppropriale authority
Brewing
4 Asset 49% FIP8 Where any individual
Reconstruction (only investment exceeds 10% of
Compenies 2)]] the equity, provisions of
Section 3 (3) {f) of
Securitization and

Reconstruction of Financial
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to Questions

172

5

4

hardware faciies

such as up-inking,
HUB, et

¢. Upinking a News
& Current Affairs
TV Channel

{. Up-inking a Non-
news & Cument
Adtairs TV

Ta%

4%

FDI+

up to 20%

(FDE+FI)

(FOI+FU).
Within this
limit, FDI
not to exceed 20%

(FORFH)

FDI+FI

100%

FiP8

FP8

FP8

FPg

Assets and Enforcement of
Security Interest Act, 2002
should be complied with,
www.fimin.nic.in

Subject of guidelines issued
be Department of Atomic
Energy vide Reeokuion

No. B/1(1)¥7-PSUNAZ2
dated 6.10.98.

Subject to guideiines for
oetting up branches/
subsidiaries of foreign banks
lssued by RBI.

it org.in.

Subject to Guidelines
noked by Ministry of
inlomation & Broadcasting
wmi.nic.in.

Subject to Cable. Television
Network Rules (1984)
Noiied by Ministry of
information & Broadcasting
i

Subject 1o guidelines issued
by Ministry of Information

& Broadcasting
wwwmbnicin

Subject to Up-inking
Policy notified by Ministry
of Information &

ww.mbnic.in

Subject 1o guideines issued
by Ministry of information
& Broadcasting

. mib.ic.in

Subject 1o guidelines issued
by Ministry of Infromaion
& Broadcasting

PN2/2004

PN 6/2005

PN1/2006

PN1/2008

PN1/2008
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1 2 5 ]
8 Cigars & 100% Subject 10 industeial incense PN4/2008

Cigereties- under the industries
Manulacture Development & Regulation)
Adt, 1951
) Coal & Lignite 100% Subject to provisions of PN4/2008
minig for captive Coal Minos
consumption by (Nationalization) Act, 1973
and ron & stedl,
coment production
and other eligible
activities permitied
under the Coal
Mines
(Nationalisation) Act, 1973
10. Coffes & Rubber 100% PN4/2008
processing &
warshousing
1. Contruction 100% Subject to conditions PN2/2005 &
Development notifed vide Press Note 2 PN2/2008
projects, including (2005 Series) Including:
housing, o Minimum capitaization
commercial of USS$ 10 millon for
educational and US$ 5 milion for
recreational would have fo be brought
faciiNes, cly within six monthe of
level infrastructure, business of the Company.
townships.

b. Minimum ares 1o be
development under each
project-10 hectares in
case of development of
servioed housing plots;
and buitup area of
50,000 sq.mis.in case
of construction
development project,
and any of the above in
case of a combinaion
project.

Note: For investment by

NRis, the conditions

mentioned in Press

Note 22005 are not

appiicable ]
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1 2 3 4 5 6

12 Courler services 100% FP8 Subject to existing laws and PN 4/2001
for camying exciusion of activity relating
packages, parcels to distribution of letters,
and other items which is exculusively
which do not come reserved for the State.
within the ambit of www.indiapost.gov.in.
the Indian Post
Office Act, 1898,
13, Defence 6% FIP8 Subject to licensing under PN 4/2001&
production Industnies (Development & PN 22002
Regulation) Act, 1951 and
guidelines on FDI in
production of ams &
ammunition,
" Floriculture, 100% Automatic PN 4/2008
Horticulture,
Development of
Seed, Animal
Husbandry,
Pisciculiure,
cultivation of
vegetables,
mushrooms,
under controlied
conditions and
services related to
sgro and alfied sectors.
16. Hazardous 100% Automatic Subject to PN 4/2008
chemicals, viz., industrial license under.
hydrocyanic acid the Industries (Development
and its derivatives; & Regulation) Act, 1851
phosgene and its and other sactral
derivaiives; and reguiations.
isocyantes and
disocyantes of
hydrocarbon.
16. Industrial 100% Automatic Subject to PN 4/2008
oxplosives- industrial icense under
Manutacture industries (Development &
Reguiation) Act. 1951 and
regulations under Explosives
Act, 1898.
17. Insurance 2% Automatic Subject 1o licensing by the PN 10/2000
Insurance Regulatory &
Development Authoriry

ww.Ava.nic.in.
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1 2 5 ]
18, Investing 8% FIPB Foreign investment in an PN 2/2000 &

companies in investing company will not PN 5/2005
infrastructure/ be counted towards sectoral
services eector cap in infrastructure/services
{oxcept telecom soclor provided the
sactor) investment is up to 49%
and the management of the
comapany is in indian hands
19. Mining covering 100% Automatic Subject o Mines & PN1 2/2000,
exploration and Minerals (Development & PN 32005 &
mining of diamonds Reguiation) Adt, 1957 PN 42008
& percious siones; . mines. nic.in.
gold, siver and Press Note 18 (1988) and
minerals. Press Note 1 (2005) are
not applicable for setting up
100% owned subsidiaries
in 50 far as the mining
sector is concemed, subject
to a declaration from the
applicant thet he hes no
sxisting joint venturs for the
same arsa and/or the
particular mineral.
2. Non Banking Finance Companies-approved activities.
) Merchant 100% Automatic Subject to: PN 2/2000,
banking a. Minimum capitaiization PN 672000, &
@) Underwriing norms for fund based PN 272001
(§) Portolo NBFCs-US$ 0.5 mition
Management 1o be brought upfront for
Servicss FDI up to 51%; US$ §
(v) lvestment million to be brought
Advisory upfront for FDI above
Services 51% and wp to 75%; and
(v) Finencial US$ 50 million out of
Coneultancy which USS 7.5 million to
() Stock Broking be brought upiront and the
(ﬁ)m balance in 24 months for
Management FDI beyond 75% and up
(¥#) Venture Ceplta ® 100%.
() Cusiodial b. minimum capitalization
Services noms for non-fund based
{x) Factoring NBFC activides-
() Credit US$ 0.5 million.
Reference c. foreign investors can set
Agencies up 100% operating
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1 2 4 5 8
(i) Credit Rating sunsidiaries without the
Agencies condition to disinvest &
(i) Loasing & minimum of 25% of is
Finance oqulty to Indian entities
(xiv) Housing subject fo bringing in
Finance USS$ 50 milion without
(xv) Forex Broking any restricion on
(xvi) Credt card number of operating
business subsidiaries without
(xvi) Money bringing additional
changing caplal,
business d. joint venture
(xvil) Wircro NBFC's that have 75%
(xix) Roral credi. or less than 75% foreign
investment wil also be
allowed fo set up
subsidiaries for
undertaling other NBFC
activiles suject 1o the
subsidiaries aiso
complying with the
applicable minimum
capital inflow.
. complianes of the RBI.
21 Petroleum & Natural Gas sector
'} Other than 100% Automatic Subject to sectrol PN 1/2004 &
Refining and reguistions issued by PN 4/2006
including market Ministry of Pstroleum &
study and Natural Gas; and in the
formulation; case of aclual trading and
Investment/ marketing of petroleum
financing; setting products, divestment of
wp infresiructure 26% equit in favour of
for marketing in Indian partnerfpublic
Petroleum & within 5 years.
Natural Gas W petroleum.nic.in.
seclor.
b. Refining 2% In FIP8 Subject to Secloral policy PN 2/2000
case of (incase of W pelroleum.nic.in
PSUs PSuUs)
100% in
case of . Automatic
Private (n case of
companies private

comanies)
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1 2 3 4 $ 8
2. Print Media-

. Publighing of 2% FIP8 Subject to Guidelines
newsspaper and notified by Minjetry of
periodicals information & Broadcasting.
deaing with www.mib.nic.n
news and
current affairs
. Publishing of 100% FIPB Subject to guidefines issued PN 1/2004
scientific by Ministry of Information
magazines/ & Broadcasting.
specialty www.mid.nich
)
fourt l'll.s'|
2. Power including 100% Automatic Sub